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RAJYA SABHA
Wednesday, the 24" July, 2024/2, Sravana 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

WELCOME TO PARLIAMENTARY DELEGATION FROM TANZANIA

MR. CHAIRMAN: Hon. Members, on my own behalf and on behalf of this august
House, | have great pleasure in welcoming hon. Dr. Tulia Ackson, President of the
International Parliamentary Union, IPU, and Speaker of the National Assembly of
Tanzania. She is on an official visit to India as our honoured guest.

Hon. Dr. Tulia Ackson arrived in Bharat on Friday, the 19 July, 2024. She has
visited Agra on 21" July, 2024. Yesterday she also witnessed the presentation of the
Union Budget, 2024-25 in the Lok Sabha. Hon. Members, she is now seated in the
Special Box. We wish her a happy and fruitful stay in our country. We also wish her
success in her role as the President of the International Parliamentary Union. Through
her, we convey our greetings and best wishes to the Members of the Parliament of
Tanzania, the Government and the friendly people of Tanzania.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now, Papers to be laid on the Table.

Report and Accounts (2022-23) of NCERT, New Delhi and related papers

fRren w=erm § wog w9 (B oA weR)): Aeiey, ¥ fEfolRad 9ol B th-us
Tfcr (3RrsT o o=l ) |WT o iR 3@l -

(a) Annual Report of the National Council of Educational Research and
Training (NCERT), New Delhi, for the year 2022-23.

(b) Annual Accounts of the National Council of Educational Research and
Training (NCERT), New Delhi, for the year 2022-23, and the Audit
Report thereon.

(c) Review by Government on the working of the above Council.

(d) Statement giving reasons for the delay in laying the papers mentioned at
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(a) and (b) above.
[Placed in Library. SeeNo. L. T. 165/18/24]

Notifications of the Ministry of Finance

foa Worerm § W W 3 dhel e geiey, § EorRad ux i ued )
R § 3

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 182(E)., dated the 12" March, 2024, amending
the First Schedule to the Customs Tariff Act, 1975, issued under sub-section (1) of

Section 8A of the said Act, along with Explanatory Memorandum.
[Placed in Library. SeeNo. L. T. 169/18/24]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 183(E)., dated the 12" March, 2024, amending
the Principal Notification No. G.S.R. 785(E), dated the 30" June, 2017, issued
under sub-section (1) of Section 25 of the Customs Act, 1962 and sub-section
(12) of Section 3 of the Customs Tariff Act, 1975, along with Explanatory

Memorandum.
[Placed in Library. SeeNo. L. T. 168/18/24]

Notifications of the Ministry of Home Affairs

Te #Aed 4 O Wt (ot e <m): weiey, H FefaRad v 9w ded W
NCRINEE

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
S.0. 1120(E)., dated the 7" March, 2024, amending the Fourth Schedule to the
Unlawful Activities (Prevention) Act, 1967, by inserting the name of Mohammad
Qasim Gujjar @ Salman (@ Suleman in that Schedule, under sub-section (5) of

Section 35 of the said Act.
[Placed in Library. SeeNo. L. T. 305/18/24]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.

G.S.R. 26., in the Weekly Gazette dated the March 3, 2024 - March 9, 2024,
publishing the Ministry of Home Affairs, Assam Rifles Naib Subedar
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(Draughtsman), Group ‘B’(Combatised) Posts Recruitment Rules, 2024, under

Section 167 of the Assam Rifles Act, 2006.
[Placed in Library. SeeNo. L. T. 307/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Home Affairs, under sub-section (3) of Section 18 of the Central Reserve Police
Force Act, 1949: -

(1) G.S.R.147(E)., dated the 29" February, 2024, publishing the Ministry of
Home Affairs, Central Reserve Police Force, Tradesmen Cadre, Assistant
Sub-Inspector (Carpenter), Group 'C' Post, Recruitment Rules, 2024.

(2) G.S.R. 220(E)., dated the 19" March, 2024, publishing the Ministry of
Home Affairs, Central Reserve Police Force, Technical Cadre, Sub-
Inspector (Armourer) and Sub-Inspector (Motor Mechanic), Group 'B'
Posts, Recruitment Rules, 2024.

(3) G.S.R. 277(E)., dated the 16" May, 2024, publishing the Central
Reserve Police Force, Pioneer Cadre (Group 'B' and Group 'C' Posts)
Recruitment Rules, 2024.

(4) G.S.R. 308(E)., dated the 4" June, 2024, publishing the Ministry of
Home Affairs, Central Reserve Police Force, Tradesmen Cadre, Head
Constable (Cook) and Head Constable (Water Carrier), Group 'C'

Posts, Recruitment Rules, 2024.
[Placed in Library. For (1) to (4) SeeNo. L. T. 306/18/24]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under sub-section (3) of Section 155 of the Sashastra
Seema Bal Act, 2007 -

(1)  G.S.R.198., in the Weekly Gazette dated the December 17 - December
23, 2023, publishing the Ministry of Home Affairs, Sashastra Seema Bal
Group 'A' Combatised (Gazetted) Ministerial and Private Secretary
Cadre Post Recruitment Rules, 2023, along with delay statement.

(2) G.S.R. 01., in the Weekly Gazette dated the January 7 - January 13,
2024, publishing the Sashastra Seema Bal, Combatised, Ministerial and
Stenographers (Non-Gazetted) Group 'B' Posts Recruitment Rules,
2024, along with delay statement.

(3) G.S.R.16.,in the Weekly Gazette dated the February 18 - February 24,
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2024, publishing the Ministry of Home Affairs, Sashastra Seema Bal,
Combatised, Para-Medical Cadre (Group ‘B’ Posts) Recruitment
Rules, 2024.

(4) G.S.R. 17., dated the 24™ February, 2024, publishing the Sashastra
Seema Bal Combatised Para-Medical Cadre (Group ‘C’ Posts)
Recruitment Rules, 2024.

(5) G.S.R. 31., in the Weekly Gazette dated the March 10 - March 16, 2024,
publishing the Ministry of Home Affairs, Sashastra Seema Bal, Assistant
Sub-inspector  (Veterinary), Head Constable (Veterinary) and
Constable (Veterinary), Group 'C' Posts, Recruitment Rules, 2024.

(6) G.S.R. 32., dated the 16" March, 2024, publishing the Ministry of Home
Affairs, Sashastra Seema Bal, Combatised Communication Cadre,
Assistant Sub- Inspector (Communication) and Head Constable
(Communication), Group ‘C” Posts, Recruitment Rules, 2024.

(7) G.S.R. 33., dated the 16" March, 2024, publishing the Sashastra
Seema Bal Group ‘A’ Combatised Engineering Cadre Recruitment
(Amendment) Rules, 2024.

(8) G.S.R. 55., dated the 18" May, 2024, publishing the Ministry of Home
Affairs, Sashastra Seema Bal, Combatised Engineering Cadre,
Inspector  (Draughtsman), Inspector (Pioneer), Sub-Inspector
(Draughtsman) and Sub-Inspector (Pioneer), Group ‘B’ Posts,
Recruitment Rules, 2024.

(9) G.S.R. 56., dated the 18" May, 2024, publishing the Ministry of Home
Affairs, Sashastra Seema Bal, Combatised, Constable (Driver), Group
‘C’ Post, Recruitment Rules, 2024.

(10) G.S.R. 54., in the Weekly Gazette dated the May 12 - May 18, 2024,
publishing the Ministry of Home Affairs, Sashastra Seema Bal,
Combatised, Communication Cadre, Inspector (Communication) and
Sub-Inspector (Communication), Group ‘B’ Posts, Recruitment Rules,
2024.

(1)  G.S.R. 74., dated the 15" June, 2024, publishing the Ministry of Home
Affairs, Sashastra Seema Bal, Combatised, Inspector (Junior Hindi
Translator) Group ‘B’ Post, Recruitment Rules, 2024.

(12) G.S.R. 75., dated the 15" June, 2024, publishing the Ministry of Home
Affairs, Sashastra Seema Bal, Combatised, Ministerial and
Stenographer Cadre, Assistant Sub-Inspector (Stenographer),
Assistant  Sub-Inspector  (Ministerial) and Head Constable
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(Ministerial),Group ‘C” Posts, Recruitment Rules, 2024.
[Placed in Library. For (1) to (12) SeeNo. L. T. 309/18/24]

I.  Report and Accounts (2022-23) of various IISERs; NITs and related papers
II. Report and Accounts (2022-23) of AIU, New Delhi; 1IAS, Shimla, Himachal
Pradesh; ICSSR, New Delhi; and ICHR, New Delhi and related papers

fren warera # W W f b ASER): ARy, H FEfoRad o g

Teol IR 3Gl 5

I. A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 22 of the National Institute of Technology, Science, Education and
Research Act, 2007: -
(i) (a) Annual Report of the Indian Institute of Science Education and
Research (IISER) Kolkata, West Bengal, for the year 2022-23.

(b) Annual Accounts of the Indian Institute of Science Education and
Research (IISER) Kolkata, West Bengal, for the year 2022-23, and
the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. See No. L. T. 592/18/24]

(i) (a) Annual Report of the Indian Institute of Science Education and
Research (IISER) Mohali, Punjab, for the year 2022-23.
(b) Annual Accounts of the Indian Institute of Science Education and
Research (IISER) Mohali, Punjab, for the year 2022-23, and the
Audit Report thereon.
(c) Review by Government on the working of the above Institute.
(d) Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.
[Placed in Library. SeeNo. L. T. 593/18/24]

(i) (a) Annual Report and Accounts of the Indian Institute of Science
Education and Research (IISER) Bhopal, Madhya Pradesh, for the
year 2022-23, together with the Auditor’s Report on the Accounts.

(b) Annual Accounts of the Indian Institute of Science Education and

Content Page t



(v)

)

(Vi)

(viD)

(c)
(d)

(b)
(©)

(2)

(b)
(©)

(b)
(©)

(b)
(©)

[RAJYA SABHA]

Research (IISER) Bhopal, Madhya Pradesh, for the year 2022-23,
and the Audit Report thereon.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. SeeNo. L. T. 594/18/24]

Annual Report and Accounts of the National Institute of Technology
Durgapur, West Bengal, for the year 2022-23, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 595/18/24]

Annual Report and Accounts of the National Institute of Technology
Agartala, Tripura, for the year 2022-23, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 596/18/24]

Annual Report and Accounts of the Maulana Azad National Institute of
Technology, Bhopal, Madhya Pradesh, for the year 2022-23,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L. T. 183/18/24]

Annual Report and Accounts of the National Institute of Technology
Tiruchirappalli, Tamil Nadu, for the year 2022-23, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 187/18/24]
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Annual Report and Accounts of the Sardar Vallabhbhai National
Institute of Technology, Surat, Gujarat, for the year 2022-23, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 184/18/24]

Annual Report and Accounts of the Motilal Nehru National Institute of
Technology Allahabad, Prayagraj, Uttar Pradesh, for the year 2022-
23, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L. T. 185/18/24]

Annual Report of the National Institute of Technology Srinagar, UT of
Jammu & Kashmir, for the year 2022-23.
Annual Accounts of the National Institute of Technology Srinagar, UT
of Jammu & Kashmir, for the year 2022-23, together with the
Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. See No. L. T. 186/18/24]

Annual Report and Accounts of the National Institute of Technology
Meghalaya, for the year 2022-23, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 597/18/24]

Annual Report and Accounts of the National Institute of Technology
Nagaland, for the year 2022-23, together with the Auditor's Report
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on the Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 598/18/24]

(xii) (a) Annual Report and Accounts of the National Institute of Technology
Goa, for the year 2022-23, together with the Auditor's Report on the
Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 599/18/24]

IIl. A copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report of the Association of Indian Universities (AIU), New
Delhi, for the year 2022-23.
(b)  Annual Accounts of the Association of Indian Universities (AIU), New
Delhi, for the year 2022-23, and the Audit Report thereon.
(c) Review by Government on the working of the above Association.
(d) Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.
[Placed in Library. See No. L. T. 188/18/24]

(i) (a) Annual Report and Accounts of the Indian Institute of Advanced
Study (IIAS), Shimla, Himanchal Pradesh for the year 2022-23,
together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L. T. 180/18/24]

(i) (a) Annual Report and Accounts of the Indian Council of Social Science
Research (ICSSR), New Delhi, for the year 2022-23, together with
the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers
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mentioned at (a) above.
[Placed in Library. SeeNo. L. T. 181/18/24]

(iv) (a) Annual Report and Accounts of the Indian Council of Historical
Research (ICHR), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b)  Review by Government on the working of the above Council.
(C) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 182/18/24]

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SECRETARY-GENERAL: Sir, | lay on the Table, a copy each (in English and Hindi)
of the following Reports " of the Public Accounts Committee (2023-24):-

() 124" Report on Construction of toilets in schools by CPSEs;

(i) 125" Report on Rejuvenation of River Ganga (Namami Gange);

(i) 126™ Report on Avoidable Payment due to Non-Charging of Service Tax/
GST from the Passengers;

v eport on Action Taken by the Government on the Observations an
127" Report on Action Taken by the G t on the Ob ti d
Recommendations of the Committee contained in their 46™ Report (16" Lok
Sabha) on Implementation of Public Private Partnership Project at
Chhatrapati Shivaji International Airport, Mumbai;

(v) 128" Report on Action Taken by the Government on the Observations and
Recommendations of the Committee contained in their 71" Report (17" Lok
Sabha) on Implementation of USOF Project (Phase - I) to Provide Mobile
Services in Areas Affected by Left Wing Extremist;

(vi) 129" Report on Action Taken by the Government on the Observations and
Recommendations of the Committee contained in their 93" Report (15" Lok

" The Reports were presented to the Speaker, Lok Sabha on the 23" February, 2024 and 29" April,
2024 and to the Chairman, Rajya Sabha on the 28t February, 2024 and 131 May, 2024, before
dissolution of the 17" Lok Sabha. The Speaker had ordered the printing, publication and circulation of
the Reports.
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(vii)
(vii)
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(i)

(xii)

(xiii)

(xiv)

xv)
(xvi)

(xvii)
(xvii)

(xix)
(o)

(xxi)

(xxii)
(xxii)
(xxiv)
(xxv)

(xxvi)

[RAJYA SABHA]

Sabha) on Performance of Civil Aviation in India;

130" Report on Pradhan Mantri Ujjawala Yojana;

131" Report on Action Taken by the Government on the observations and
Recommendations of the Committee contained in their 39" Report (17" Lok
Sabha) on Failure to implement Scheme objectives on disbursement of
Capital Subsidy;

132" Report on Derailment in Indian Railways;

133" Report on Short Closure of Electrification Works due to Incomplete Pre-
Requisite Works: South East Central Railway;

134" Report on Infructuous Expenditure on Creation of Mid-Life Rehabilitation
Facilities at Parel Workshop, Central Railways;

135" Report on Action Taken by the Government on Observation/
Recommendations of PAC contained in their 70" Report on Failure to
Implement Ministry of Railways Order resulted in Damage to Railway Cables:
South Eastern Railway and West Central Railway;

136™ Report on Grant of Concession without the support of Declaration in
Form ‘F’;

137" Report on Action Taken by the Government on Observation/
Recommendations of PAC contained in their 66" Report on Excesses over
Voted Grants and Charged Appropriations (2020-21);

138" Report on Evasion of Tax Due to Suppression of Sales;

139" Report on Loss of Revenue due to Running of Suvidha Express Trains:
South Western Railway;

140" Report on Manpower and Logistics Management in Delhi Police;

141" Report on Loss of Revenue Due to Non-Registration of Lease
Agreement;

142" Report on National Social Assistance Programme;

143" Report on Performance Audit on Schemes for Flood Control and Flood
Forecasting;

144" Report on Implementation of Phase-| of Bharatmala Pariyojana;

145" Report on Measures underway for Transition in the Energy Sector;

146" Report on Subject specific Compliance Audit on GST Refunds;

147" Report on Short realization of Entry Fees and Licence Fees;

148" Report on Short levy of tax and interest due to excess allowance of ITC
on purchase of Capital Goods;

149" Report on Reforms in Banking Sector;
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(xvii) 150" Report on Reforms in Insurance Sector;

(xxviii) 151" Report on Performance Audit of Ayushman Bharat — Pradhan Mantri
Jan Arogya Yojana; and

(xxix) 152" Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their 69"
Report (17" Lok Sabha) on the lIssues Relating to Accounting of
Cess/Levies.

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, ...
....(Interruptions)...

MR. CHAIRMAN: | will come to that. ... (Interruptions)...

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: | have to inform hon. Members that the Business Advisory
Committee in its meetings held on 22" July, 2024 and 23" July, 2024, has allotted
time for Government Legislative and other Business as follows:-

BUSINESS TIME
ALLOTTED
1. General Discussion on the Union Budget, 2024-25 Twenty
Hours

2. General Discussion on the Budget for Union Territory of Jammu  (1and 2 to
and Kashmir for 2024-25 be discussed
together)
3. Consideration and return of the Appropriation Bills relating to the
owing Demands, after they are passed by Lok Sabha:-
(i)  Demands for Grants for the year 2024-25
(i)  Demands for Grants of the Union Territory of Jammu and  Four Hours
Kashmir for the year 2024-25
Consideration and return of the Finance (No.2) Bill, 2024, after it
is introduced, considered and passed by Lok Sabha Four Hours

S
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LEAVE OF ABSENCE

MR. CHAIRMAN: Hon. Members, | have to inform you that letters have been received
from hon. Members, Dr. Dharmasthala Veerendra Heggade and Shri Vaiko for grant
of Leave of Absence from 22" July, 2024 to 5" August, 2024, and from 22" July,
2024 to 12" August, 2024, respectively. Dr. Dharmasthala Veerendra Heggade has
sought Leave of Absence on personal reasons while Shri Vaiko has sought Leave of
Absence on medical grounds.

Do they have the permission of the House for remaining absent for the duration
of leave which they have sought?

(No hon. Member dissented.)

MR. CHAIRMAN : Permission to remain absent is granted.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES

MR. CHAIRMAN: Dr. L. Murugan to move a Motion for election of ten Members to the
Committee on Welfare of Other Backward Classes.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN): Sir, | move the following Motion::

"That this House concurs in the recommendation of the Lok Sabha that a
Committee of both the Houses to be called the 'Committee on Welfare of
Other Backward Classes (OBCs)' be constituted for the purposes set out in
the Motion adopted by the Lok Sabha at its sitting held on 1 July, 2024 and
communicated to this House, and resolves that this House do join in the said
Committee and proceed to elect, in accordance with the system of
proportional representation by means of the single transferable vote, ten
Members from amongst the Members of this House to serve on the said
Committee.

The question was put and the motion was adopted.
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MOTION FOR NOMINATION TO THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

MR. CHAIRMAN: Dr. L. Murugan to move the Motion for nomination of ten Members
to the Committee on Welfare of Scheduled Castes and Scheduled Tribes.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN ): Sir, | move the following Motion:

"That this House resolves that the Rajya Sabha do join the Committee of both
the Houses on the Welfare of Scheduled Castes and Scheduled Tribes for the
term ending on 30.04.2025, and do proceed to elect, in accordance with the
system of proportional representation by means of the single transferable
vote, ten Members from amongst the Members of the House to serve on the
said Committee."

The question was put and the Motion was adopted.

MOTION FOR NOMINATION TO THE COMMITTEE ON PUBLIC ACCOUNTS

MR. CHAIRMAN: Dr. L. Murugan to move the Motion for nomination of seven
Members to the Committee on Public Accounts.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN): Sir, | move the following Motion::

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to
associate with the Committee on Public Accounts for the term ending on
30.04.2025, and do proceed to elect, in such manner as directed by the
Chairman, seven Members from amongst the Members of the House to serve
on the said Committee."

The question was put and the Motion was adopted.
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MOTION FOR NOMINATION TO THE COMMITTEE ON PUBLIC UNDERTAKINGS

MR. CHAIRMAN: Dr. L. Murugan to move the Motion for nomination of seven
Members to the Committee on Public Undertakings.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN ): Sir, | move the following Motion::

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to
associate with the Committee on Public Undertakings for the term ending on
30.04.2025, and do proceed to elect, in such manner as directed by the
Chairman, seven Members from amongst the Members of the House to serve
on the said Committee."

The question was put and the Motion was adopted.

OBSERVATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, this is regarding Rule 267; for your benefit, my
observations on Rule 267 have been uploaded today for your consideration. | call
upon you and | strongly urge you to seriously bestow your attention on the same. |
reiterate that the leaders of the political parties need to take a call on the issue as it is
becoming a routine, daily affair in every sitting of the House. | had already indicated
that in the last 36 years, this mechanism has been allowed only on six occasions. It is
only in exceptional circumstances that the same may be allowed. | need not
emphasise that seeking suspension of the proceedings of the House for taking
business indicated is indeed a very serious matter. The notices filed today do not
conform to the directives imparted by the Chair in this behalf and the same are not
admitted.

REGARDING MENTIONING OF STATES IN THE BUDGET AND OTHER MATTERS

MR. CHAIRMAN: Now, Matters raised with Permission. Do you want to say
something? Yes, the Leader of the Opposition. ..(Interruptions )...
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fuer & A (SR AfereE @) : 9y AeIey, H Bl 267 B 989 H T8 1 ST
TSl §, FITh 319 b IR T &, 31T {5 ST I SAleh FHT 3R 15T FHT I I8!
g 3R SUP IR ¥ g8 BHRT SHITE 4T &, T8 91 31T W) ST € 3iR &9 A9 T
A ST &, A1 H SHH ST 8] ared gl ... (Tagr)...

ot guTafd: ot ...

it AR @A Heley, | Rt S 81 ReRe T b &t Sl Joie U gail,
I goic ¥ [l T o1 B &1 (HaT, Tad! ATl Wrell 8 3R bad &l Bl ATell H &
IehTs AR STl B1...(FAHH)... S QI Bl BISHR (¥l DI $© el Fell 81 A,
AHATg DI $O HAT, T B DI $O HAl, T BUCH, HERTSE, UG, SRATOM,
RIS, BTG 3R 7 Bl [Seel Bl $© el § fha-l ITd 91 | e o WY
T 21 faa1 11 21 77 U a5ie Bt 21 9w B <R I8 R% {5l &l gu v &
foTg, T 99T o ol I8 99 B3N §1 SHGT §H WS HRd ol IS 39 &1 H goie U
BITI.... H {911 § [ d ulled A o7s &, ...(Taem)...

MR. CHAIRMAN: Sir, let the hon. Finance Minister speak.

2 AfADIGT WA W), d BUlcd I 3MTs &, A1 SHRT 37uer VT o o qad saman
B &1 e, oI B4 o e8! [T, A1 SHBT 81 WsH Hil, HICEE Bl 3R FRY
SISAT U] T, AR HATHART H bR HYHR qeh...(TALT). .

MR. CHAIRMAN': Sir, let the hon. Finance Minister speak.

# aferpoa @ W), § 9icT T §..(FaU™)... JIdroi gio 3 gaiue 8, 99
AIA B ...(GET)...

i wuTafer: WA S, A AT T8, dfed A A7 MMD! ISt & SRR B

st AfEdIga @R Aoy, § 3@ W ol g1 o - o Sre siforer urdt
FADR JATS &, [oT9-ToT S8 3Taeh! Telde fhar 131 8 a1 @M =1 3! Ta R
g, 39 S8 $© 7ol el 3FR 39 AT &1 & Y, 3R Joid el ahm, al
STIYHE B BI? ...(TALTH)...

MR. CHAIRMAN: You have made your point, Sir.

1 AfeIBTS] @AY : JATST AT 31U I &, el AN AR b A B .. (TILTH)...
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MR. CHAIRMAN': Let the hon. Finance Minister speak.

st wftrprof @RA: T AV STET-3TelT AHY W 3TeT-3Tel T & A1 B &, 3dforg §
SHP T HIAT §1 BH A4 UICT & AT 9 I8 & attitude T TS B o

MR. CHAIRMAN: You have made your point. Now, hon. Finance Minister.
(At this stage, some hon. Members left the Chamber. )

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, thank you for giving me an opportunity to
respond. ...(Interruptions)... Much before | respond, they would like to make a lot
of noise and go away. ...(Interruptions)...

MR. CHAIRMAN: Hon. Finance Minister.

SHRIMATI  NIRMALA  SITHARAMAN: In the true spirit of democracy
...(Interruptions ... They don’t even want...(Interruptions)...

MR. CHAIRMAN: Nothing will go on record. ...(/nterrupt/ons)... Hon. Members,
please. ...(Interruptions)... Hon. Members, discussion on the Budget was listed for
today. | gave floor to the Leader of the Opposition in the expectation that rules will be
followed.l find that it has been used as a ploy and a strategy. Hon. Members, |
strongly plead with you that democracy will be seriously threatened if disruption and
disturbance are weaponised as a political strategy as has been done now. Parliament
is the citadel of constitutional and democratic values and liberties. | am aghast. As a
matter of fact, during the day and the days following, we will have ample opportunities
to reflect on the Budget presented by the hon. Finance Minister. There was absolutely
no occasion, justification, even remotely, to avail the facility accorded by me for this
purpose. | cannot persuade myself but take serious exception to this unwholesome
practice adopted by a senior Member, the Leader of the Opposition. | will call upon
Leaders of the Parties to soul-search on my reflections on Rule 267 that in more than
three decades, it has been availed only on half a dozen occasions. And every day of
the sitting, | get a number of such requests. It is being taken as a routine exercise. As
a habit, it has reduced itself to a farcical exercise. In spite of my serious observations
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yesterday, since no focus has taken place, | have again uploaded the same on your
portal. Now, hon. Finance Minister, on the observations made.

SHRIMATI NIRMALA SITHARAMAN: Sir, thank you very much for giving me this
opportunity. It is unfortunate. A senior leader, the Leader of the Opposition, Shri
Mallikarjun Kharge, stood up to say his views on what he heard of the Budget
yesterday. | would think and maybe it is a bit too much to expect that in the honour of
democracy, at least, the Opposition would have stayed here to listen to what | have to
respond. The Leader of the Opposition raised issues on the Budget, which was
presented yesterday and tabled in this House yesterday. Just to the point that he
raised that | have not named many States and probably spoke about only two States,
there are a few points which | have to table here with your permission, Sir. | have to
voice a few points here, Sir, as to what happens in a speech. The Congress Party has
been in power for a very long time in this country. They presented so many different
Budgets. And they would know clearly that in every Budget, you don't get an
opportunity to name every State of this country. | will take this example. Between
Vote on Account, which was presented on 1% February this year, and now the full
Budget, which was presented yesterday, for this year, | have not named very many
States but let me take the name of Maharashtra, for instance. In Vote on Account and
yesterday's Budget, | had not named Maharashtra. Hence, | will take that as an
example. Under the leadership of Prime Minister Modi, the Cabinet has passed a very
important decision. It has taken a decision to set up a very big port in Vadhavan in
Maharashtra. Did Maharashtra get ignored because | did not mention the name of
Maharashtra? An amount of Rs.76,000 crore has been announced for that project.
Maharashtra's name was not taken in the Vote on Account; nor was it taken
yesterday. But does it mean that we have ignored Maharashtra? | can take the names
of so many other different States where we have major projects. That is one.
Second, if the speech does not mention the name of a particular State, does it mean
that the benefits of schemes of the Government of India, programmes of the
Government of India and the Externally Aided schemes, which we obtain from the
World Bank, ADB, AllB and such institutions like that, do not go to these States?
They go as per routine and actually the Expenditure Statement of the Government,
the Department-wise allocation of the Government, clearly mentions all these item-
wise. This is a deliberate attempt, and | am saying this with responsibility. This is a
deliberate attempt of the Opposition parties led by the Congress Party to give an
impression to the people that nothing has been given to our States, that it has been
given only to two States. | would challenge the Congress Party, for all the Budget

Content Page t



18

[RAJYA SABHA]

Speeches that they have delivered, that in each of the Budget Speeches, have they
named every State of this country? This is an outrageous allegation.
...(Interruptions )... And now that they have come here, now that TMC has come
here, | would like to say...(Interruptions)... Now that there is a Member trying to
disrupt me, | would like to say that even the schemes which have been given to
Bengal...(Interruptions)...

MR. CHAIRMAN: Thank you. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Mr. Chairman, Sir, please allow me to say this.
...(Interruptions )...

MR. CHAIRMAN: Nothing will go on record and no one should shout.
...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Even the schemes which were allocated to
Bengal...(Interruptions)... Sir, you have allowed me to speak. ...(Interruptions)...

MR. CHAIRMAN: Please don't shout. ...(Interruptions)... This is not a shouting
place. ...(Interruptions)... Is it a shouting place? ...(Interruptions)... Dr. John
Brittas, Shrimati Priyanka Chaturvedi, Ms. Dola Sen, you are senior Members.
...(Interruptions)...  No, no. ...(Interruptions)...  Take your  seats.
...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Sir, let me complete. ... (Interruptions)... | hope
| am allowed to finish. ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, please take your seats. ...(Interruptions)... Take
your seats. ...(Interruptions)... Hon.Members, please.

SHRIMATI NIRMALA SITHARAMAN: Sir, let me finish.
MR. CHAIRMAN: Okay. Finish it in two minutes.

SHRIMATI NIRMALA SITHARAMAN: Yes, | will speak on Bengal. | have already
spoken on Maharashtra for the Members who chose to walk out of the House without
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even listening to my reply. ...(Interruptions)... Sir, let me have some order in the
House. ...(Interruptions)...

MR. CHAIRMAN: Hon. Finance Minister, you will have ample opportunity to respond
to each of them when you finally respond.

SHRIMATI NIRMALA SITHARAMAN': Yes, Sir, but this kind of a statement by a very
senior Member of the House, the Leader of the Opposition, | think, is not acceptable.
...(Interruptions)... Let me answer the Members from TMC. ...(Interruptions)...
Even yesterday, TMC questioned the Budget saying that nothing has been given to
Bengal. ...(Interruptions)... Let me just highlight the fact that several schemes given
by the hon. Prime Minister in the last ten years have not even been implemented in
West Bengal. ... (Interruptions)...

MR. CHAIRMAN: Okay Madam, thank you. ...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Health insurance! ...(Interruptions).. And you
have the audacity to ask me now. ...(Interruptions)..

MR. CHAIRMAN: Okay. ...(Interruptions)..
SHRIMATI  NIRMALA  SITHARAMAN: Bengal should correct its course.
..(Interruptions )...

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, 'Matters Raised with Permission'.
..(Interruptions )... Shrimati Mausam Noor. ...(Interruptions)..

DR. JOHN BRITTAS: Sir, one minute. ...(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions).. No, no. ...(Interruptions)..
SHRIMATI MAUSAM NOOR (West Bengal): Sir, my Zero Hour today is 'Demand to

take necessary steps to stop erosion by the Ganga river in Malda, West Bengal'. ..
..(Interruptions )...
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MR. CHAIRMAN: We will wait for all these issues during the debate.
..(Interruptions )...

SHRIMATI MAUSAM NOOR: Sir, thank you for accepting my Zero Hour as the first
notice. ...(Interruptions)..

MR. CHAIRMAN': Please take your seats. .. (/nterruptions)... | have allocated twenty
hours. ...(Interruptions)..

MS. SUSHMITA DEV: Sir, how can Nirmalaji accuse the Bengal Government?
..(Interruptions )...

MR. CHAIRMAN: One minute. ..(Interruptions).. No. .(Interruptions).. What is
this? ...(Interruptions)...

MS. SUSHMITA DEV: This is wrong. ..(Interruptions).. You owe one lakh
crore.....(Interruptions)..

MR. CHAIRMAN: Mr. Patel, please. ..(Interruptions).. All of you take your seats.
..(Interruptions )... Take your seats. ..(Interruptions).. Mr. Patel, take your seat.
..(Interruptions )... Mr. Jairam, take your seat. ..(Interruptions).. Please take your
seats. ..(Interruptions).. You created chaos. ..(Interruptions).. Hon. Members,
just a minute. ...(Interruptions)... Please allow me to speak. ...(Interruptions)... Allow
me to speak. ..(Interruptions).. Please. ..(Interruptions).. All of you take your
seats. ..(Interruptions).. Please, hon. Members. ...(Interruptions).. Now, Shrimati
Mausam Noor. ...(Interruptions)..

SHRIMATI MAUSAM NOOR?: Sir, my Zero Hour today.. ... (/nterru,ot/ons)...

MR. CHAIRMAN: Yes. ..(Interruptions).. Nothing has gone on record.
..(Interruptions).. One minute. ..(Interruptions).. Dr. Sasmit Patra, please.

.(Interruptions )... Digvijayaji, please. ..(Interruptions )... Digvijayaji, please.
..(Interruptions).. Hon. Minister. Please.. ..(Interruptions)..  Interruptions)... |
will......(Interruptions).. Don't force my hands. ..(Interruptions).. Hon. Members,
please. ..(Interruptions).. One minute. ..(Interruptions).. Take your seat.

..(Interruptions )... Take your seat. ..(Interruptions).. Hon. Members, hon. Minister,
please. ..(Interruptions).. Nothing will go on record, please. ..(Interruptions)..
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Nothing will go on record. ...(Interruptions).. Hon. Members, | gave the floor to the
Leader of the Opposition and he made his point. Since the hon. Finance Minister had
to say something, there is a right. ...(Interruptions).. One minute. The rest of you will
have ample opportunity during the 20 hours, and | will increase the time also to
accommodate  others. ..(Interruptions).. Let us set some example.
..(Interruptions)... Please. ..(Interruptions).. The way we have done is not good.
..(Interruptions)... Shrimati Mausam Noor. ...(Interruptions).. Yes, please hear.
..(Interruptions )... She is raising a good point. ...(Interruptions)..

SHRIMATI MAUSAM NOOR: Sir, my Zero Hour today is, Demand to take necessary
steps to stop.. ...(Interruptions)..

MR. CHAIRMAN: Why don't you hear the lady? ...(Interruptions)... It is 'Demand to
take necessary steps to stop erosion by the Ganga river in Malda, West Bengal.' It is
a very important point. ..(Interruptions).. Yes, Madam Mausam Noor.
..(Interruptions )...

Demand to take necessary steps to stop erosion by the Ganga river in Malda,
West Bengal

SHRIMATI MAUSAM NOOR (West Bengal): Sir, thank you for accepting my Zero
Hour as the first notice. You have been very generous. However, the Finance Minister
has not been generous at all. ...(Interruptions )... Zero has been given to Bengal in the
Budget and zero has been given to battle the floods of Malda. So, here | am in the
Parliament speaking for the people of Malda Uttar and Malda Dakshin on behalf of the
Trinamool Congress. ...(Interruptions)..

(MR. DEPUTY CHAIRMAN in the Chair.)

Every year, during the monsoon, Malda, where | hail from, is devastated by
major floods and erosions by the Rivers of Ganga, Mahananda, Fulahar and Tangon
but, this year, it is more alarming as, over the course of time, the rivers have changed
its direction and the distance between the two major Rivers, Ganga and Fulahar, has
come down to only 700 metres which was earlier almost eight kilometres apart. Sir, if
these rivers merge, there will be a huge disaster causing colossal damage. Huge
areas of lands will be engulfed by the rivers. People will lose their lands, mango
orchards, farming fields and the situation will render lakhs of people homeless.
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Especially affected are the Blocks of Kaliachak 3, Kaliachak 2, Manikchak Ratua 1
where the Ganga flows and Harischandrapur 2, Chachal 2 where the Fulahar flows.
Sir, since this issue comes under the purview of the Central Government, our hon.
Chief Minister Ms. Mamata Banerjee has several times asked the Ministry of Water
Resources and Farraka Barrage to conduct anti-erosion works and to come up with a
permanent solution. Specifically in February, 2022, she wrote to the Ministry of Water
Resources requesting to restore the extended 120 kilometres jurisdiction of the
Farakka Barrage Protection Authority.

Earlier, during the UPA regime, anti-erosion and bank protection works had
been conducted several times in the affected areas. But, unfortunately, since 2014,
the Farakka Barrage has failed to combat the situation and take any major actions.
...(Interruptions )...

Sir, | have also raised this matter several times in Zero Hour and also through
Special Mention, and since the situation has turned extremely alarming as Ganga and
Fulahar might merge and create havoc in the afore-mentioned areas, through you, |
once again appeal to the Government to look into this immediately. A permanent
solution is needed and is needed urgently. If this issue is not looked into, many lives,
lands, public and private property will be lost forever. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shrimati Mausam Noor: Shri A.A. Rahim
(Kerala), Shri Sandosh Kumar P (Kerala), Shri Saket Gokhale (West Bengal),
Shrimati Jebi Mather Hisham (Kerala), Shri Jawhar Sircar (West Bengal), Dr. John
Brittas (Kerala), Shri Niranjan Bishi (Odisha), Dr. V. Sivadasan (Kerala), Shrilmran
Pratapgarhi (Maharashtra), Shrimati Priyanka Chaturvedi (Maharashtra), Ms. Dola
Sen (West Bengal), Dr. Fauzia Khan (Maharashtra), Shri P. Wilson (Tamil Nadu),
Dr. Sasmit Patra (Odisha), Shri Mohammed Nadimul Haque (West Bengal), Shrimati
Sagarika Ghose (West Bengal), Shri Prakash Chik Baraik (West Bengal), Shri
Samirul Islam (West Bengal), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M.
Mohamed Abdulla (Tamil Nadu), Shrimati Mahua Maji (Jharkhand) and Ms.
Sushmita Dev (West Bengal).

Now, Dr. Ashok Kumar Mittal; Demand for justice for family of the victims of
the 1985 Kanishka Bombing.

Demand for justice to the family of the victims of the 1985 Kanishka Bombing

SI. e IR R (UST9): SUHHMRT 781Gy, 3T H Ga & GHel Ueb 95 o
Gaeeiel ik Wige fqva SSMT =8dl g fUod ¥ § 4R} wae 5 99 94l
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fafdewa o a1g # stgicifer s1fia of ot S 1985 BT HTHT TIR FiFT H 7R 7T |
HITSRT TIR GIFT, 9/11 BH I U8 dd, (499 &1 e g1 UfqUIE 3icdh o,
ST 23 S, 1985 1 UIR SIEAT FATSC 182 H 9 TIIT 1T, FoTHD HIROT T4l 329
IR Y 7eg Bl g oY, FoaH 82 Tl A1 1 A 3fiehs (U IATY Dl WIWIT R &, 8
AgHhT HINT B &l Ig AT AT YD AT P <IRE & 91§ T8I Uedifed
3Ie H R 1, S BRI 980 AR Jddbi dl 1Rl 91 781 el 3R 98 9R
IR 319+ FIIsT1 &1 3ifae TR Y 781 &= 9|

TR, 39 ICT Bl 40 9 B ST 2 21 fUsel 7 S, 2024 H HATST TRBR 7
AT {6 I 39 "I DI Sfid BR I8 ol 2 R 499 3§ 3+ ofdl SR agd
B g3 BT HITST & 1T TR 370 Hae &1 3T 2T 39 91d &l Wl Bl © [ TSI
31T MY BT STATS Bl AIeAdl B, 7T MYR] SHIhCH dHel IieldT &, 31T+ D]
T S qTell bl giadl 8, 9T UIferimic § eXReH Ude Bl condemn HRAT &,
QIR ST BITh QIRSBTUE DI TS S YT STHIF A Sel, Sl fh ga RIaRIRe
RS & RTIR 9, 9 e & fafdewy oY oot 96 9 = 781 € U1 38 81 3rfid
B ITell 91 I8 W & b wareT 1 ol 9o R o aufkh &l wfvaae fhar 8 3R
IFH o1 Wi g+ oA oY fob a8 918% o1 17|

AR, H U A A1l 1 g8l &b g5 | URARI 7 $9 TS H 39 AN bl FIT
g, I 31T 40 9 & 18 Wi §71 bl & URARI Bl =TI Tl fHar 81 8, H 3o
A1 GHTafcr S 1 fIRIY g=are <=1 @redl § fb S8 39 URIRI & g9 3R
dgHT Bl TSI 3R 59 94 ¥ Uso 97 ¥ 9 YGa/ 7| S84 59 °cH] &I G
foram iR we1 fo fafeewa & =g e T2yl ...(aw &t =Y. R, Rt aren

MR. DEPUTY CHAIRMAN: Please conclude. 3Tdehl HHY HHTS 81 7T 81 A1
ST. 372N PAR RIS ST, 319 AMYH! 91 Rebls U= &l 7 &l 2l It is not going on
record.sﬂﬁ?ﬁ:rﬁ:lﬁiﬂﬁwmél

The following hon. Members associated themselves with the matter raised by
the hon. Member, Dr. Ashok Kumar Mittal: Dr. Sasmit Patra (Odisha), Shri P. Wilson
(Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Dr. John Brittas (Kerala), Shri
Niranjan Bishi (Odisha), Shri Jawhar Sircar (West Bengal), Shri A.A. Rahim
(Kerala), Shri Sandosh Kumar P (Kerala), Shri Sujeet Kumar (Odisha), Shri Jose K.
Mani (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu
(Tamil Nadu),Dr. V. Sivadasan (Kerala) and Shri Sant Balbir Singh (Punjab).

Now Shri Niranjan Bishi; demand for increasing road infrastructure under the
P.M.G.S.Y. Scheme.

* Not recorded.
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Demand for increasing road infrastructure under the PMGSY scheme

SHRI NIRANJAN BISHI (Odisha): Sir, hon. ex-Chief Minister of Odisha, Shri Naveen
Patnaik had raised concern over the inadequate financial support from the Central
Government in the field of road connectivity and infrastructure development of
Odisha. Despite numerous projects announced by the Government of India including
initiative for the construction of national highways and roads to enhance road
connectivity, minimum progress has been made in confirming these commitments
into tangible results.

In addition to that, there has been a noticeable decline in the length of road
construction under the Pradhan Mantri Gram Sadak Yojana (PI\/IGSY), a Centrally-
funded scheme over the years posing significant challenges to the road infrastructure
of Odisha. In response to these challenges, the then Odisha Government led by our
ex-Chief Minister, Shri Naveen Patnaik, had initiated projects such as the State
Highway Development Programme and Biju Expressway Yojana providing financial
assistance for road construction. Moreover, the State Government led by our ex-
Chief Minister, Shri Naveen Patnaik, had earmarked funds for additional schemes
aimed at transforming rural infrastructure. However, despite these endeavours, there
remained a pressing need for increased intervention from the Government of India.

Therefore, through you, Sir, | respectfully urge upon the Government of India
to scrutinize this matter and allocate funds and assistance immediately to ensure
timely completion and enhancement of the road infrastructure, Pradhan Mantri Gram
Sadak Yojana in the State of Odisha. This proactive intervention is crucial for
addressing the deteriorating condition of roads and fostering overall economic and
social development in the State of Odisha.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Niranjan Bishi: Shri A. A. Rahim (Kerala),
Dr. V. Sivadasan (Kerala), Shrimati Mamata Mohanta (Odisha), Shri Jawhar Sircar
(West Bengal), Dr. Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Shri P.
Wilson (Tamil Nadu), Shri Sujest Kumar (Odisha), Shrimati Mausam Noor (West
Bengal), Shri Jose K. Mani (Kerala), Dr. John Brittas (Kerala) and Dr. Fauzia Khan
(Maharashtra).

Now Shri Ajit Kumar Bhuyan; 'Concern over navigational clearance in
Brahmaputra river .
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Concern over the navigational clearance in the Brahmaputra River

SHRI AJIT KUMAR BHUYAN (Assam): Sir, | thank you for allowing me to raise an
important issue about Assam. | am a representative of the State of Assam through
which the mighty river Brahmaputra is flowing, dissecting the State from Sadiya to
Dhubri, Bangladesh border. Traversing a distance of 891 km, the Ministry of Shipping
and Waterways has declared the above waterway as National Waterway No. 2.

As per the Inland Waterways of Authority of India Act, 1985, IWAI is responsible
for developing the waterway for navigation. The IWAI is carrying out various
development works on the waterway to improve its navigability as laid down in the
IWAI Act, 1985. At present, the waterway is being used by vessels of the Government
of Assam, the Army, Border Security Force, tourism organizations and other private
operators. Long cruise tourist vessels are making voyages between Pandu and Majuli
Islands. From October to May, our dimensional cargo is also transported through the
waterway from time to time.

Now, Sir, a new bridge over the river Brahmaputra between Bharalumukh,
Guwahati and North Guwahati is under construction, obviously, which has many
utilities. However, the navigational clearance that is essential to run over-dimensional
cargo may be a concern if the required clearance has not been maintained for the
same. Since it is a declared National Waterway clearance, no objection must be
essential before construction of a bridge is taken up. Through this mention, | urge
upon the Minister concerned, who incidentally is also an elected representative of
Assam, to come up with a detailed note or statement to allay any misgivings in the
minds of the people for apparent less navigational clearance in comparison to
Saraighat Bridge, which is majestically standing closely to the new bridge under
construction. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Ajit Kumar Bhuyan: Dr. Fauzia Khan
(Maharashtra), Ms. Sushmita Dev (West Bengal), Shri Prakash Chik Baraik, (West
Bengal), Shrimati Priyanka Chaturvedi (Maharashtra), Shrimati Jebi Mather Hisham
(Kerala), Dr. V. Sivadasan (Kerala), Dr. John Brittas (Kerala), Shri Jawhar Sircar
(West Bengal), Shri P. Wilson (Tamil Nadu), Shri Niranjan Bishi, (Odisha), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri A. A. Rahim (Kerala), Dr. Kanimozhi NVN
Somu (Tamil Nadu) and Dr. Sasmit Patra (Odisha).

Thank you, Ajitji. Now, Shrimati Dharmshila Gupta; demand to expedite the
work related to the establishment of AlIMS at Darbhanga, Bihar.
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Demand to expedite the work related to the establishment of AIIMS at
Darbhanga, Bihar

sielt erfefien TaT (S8R): SUHHIILT He1ed, J31 |a H dlel T 3aER o o foly
39T Igd-95d g=Iala|

TeIed, § fforen @ 91 § ok Ueh AM URaR H gell-a¢l g1 H RISt &I
98 AoTald A <@ 5l {7 W@ 59 YISl &l Heqd (61 § (b &4 el IRERI &
7Y # R # waReg Hart oex awer # off| #9 <w@ 2 {6 ¥ fegR & TRi9 iR
i =i sofroT & forg faeell TRt H TReIM 8 &1 S9! TR & 18R Hedry IR
QT 4T AT, 5T G BT [SHT BT AT, T HIH BT IR-IR (T8R4 el iR el
 fI8R M-S | ST 31T BTeTd WRTE 81 Sicil A1l «ifh1 IugHrafe Heled,
FATS & TN, gferd, TUes 3R @R @Rl &1 =1 & arel §AR AT 99
3, i = AT Sl BT H g9 A gIdTe <h HRAT T8 g, Filh IBi [981R A
TSl b 918 GERT TR SRHAT el 1 ST 399 SR (98 R & dRIsi ARl & A1
A1 Tareey glagmali &1 oy el § g6 {7y dohlell| b1y TRed w31 BT i
3R <h BHedl g

ABIGY, H |a" & ATH A R IR I 78 RIY &A1 arsdl § &
AT & SR H YT TR T 4101 B STeg d STea URH fhar STy, o™
TEI DI ST DI T TR W13l T o [¥7et Hep| A1 &1 § TR0y JeT
31, 21 = AIGT Sl BT ggaTg AR AR <h HRAT T8 g 1 5 LAMR goic H
Hferait, Jarsii, W9, 2NN, sfod...

N IUFHRY: A" TS, 79 31T o7 IR GIfTUT, O9 3T IE dlel, Wil Thank

you.
The following hon. Members associated themselves with the matter raised by
the hon. Member, Shri Ajit Kumar Bhuyan: Dr. Fauzia Khan (Maharashtra) and Dr.
Sasmit Patra (Odisha).
Now, Shri Ramiji; request to construct Pachpedi Ghat Bridge at Lakhimpur
Khiri, Uttar Pradesh.

Request to construct Pachpedi ghat bridge in Lakhimpur Khiri, Uttar Pradesh

S ST (STR URT): AR, § TEHYR GRT 9 377l g1 TRIAYR IR (& a1
&3 ©, I8 U PIB! [Usel &3 A 8 3R I8l & AN ARl Wil i) ¥R Hd B
QIfeh T ATIaR, 9T & TG -TATd & U Bl 9ol | Il 91g Ml &, forad a8l o
60 URUCT ITETE] U9 Bl §, T8I DI BH STl 8l Sl ©, Wpel, Plalol,
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IRUAT & I §€ &1 91 & IR ARdl AT 8% 81 S 1 aferdn iR aEyR &1
ST 90 fFariier &1 Sl Xal &1 3R IS &1 Hudh AR 2, 98 & AT ¢ oIl 2
SATTT HYaR, T8l P SIFd] Bl Th ol 3RY U Ueb ANT IE! & fob 9IRer 7l &)
TIUS] "1 &b Yo BT (-0 BRIAT Y| I8 AT A 81, 141 A1l | AN 8] 81 s
IR I8 B8N 1 & gos 9% I BIg-14 81 T, g8l YR T4 11 T, TSR Bl
TR AT Y6 B &l TS, A 3MTST I 81 IR Jais] °1e &1 Gl el a=11 771 3R
g JaUS! "I Bl o g9 ST 2, A1 S99 d81 IR U id &% 3 d18 Bl Sil Ydbla
2, 98 A1 ST 3AY I 91 91d I8 B8R b e sfiR uferay & il g3 8, 98
PUG-PIIT 30 FhelHIeY B B ST SED H1 & AR S 4T BT diey URAT R,
a8 W R foTU AR eftcdlv @ 98aR B9, Hilfd XA b THY GIeTaT BT T
g B SITAT B 3R §ART BIg €YD 81 &dl 5 3R I8 Yol & Sl &, Il S9RI ugd
UTe b BT, ST I8 AHRD efChIvl § W) AUl 2|

AR, § 370 ATEgH W WRBR I I8 AR Y BT 18l g (o gaus| =b1e
gl BT 0T BRI 91T 3R U1 dRh AR &I ST IR SUBR a1 Sgl a8l
@I ST D oid 3R I &I A1 &1 H 19 Ig1 e 918l g, g-gara|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Ramji: Dr. Sasmit Patra (Odisha), Shri
Niranjan Bishi (Odisha), Dr. V. Sivadasan (Kerala), Shri A. A. Rahim (Kerala), Shri
M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Kanimozhi NVN
Somu (Tamil Nadu) and Shri P. Wilson (Tamil Nadu).

The next speaker is Shrimati Rajani Ashokrao Patil; Demand to reduce rate of
GST on Mediclaim policies.

Demand to reduce rate of GST on Mediclaim Policies

SHRIMATI RAJANI ASHOKRAO PATIL (Maharashtra): Sir, | would like to state about
a very important issue regarding the health sector of India. Sir, GST on luxury goods
like gold, silver, diamond is restricted to three per cent whereas for the services of
medical importance and necessities, it is kept at 18 per cent, for example, life
insurance and mediclaim insurance policies. This clearly shows that the Government
is least bothered about public health care matters. Due to such heavy taxes, the
common people avoid taking mediclaim insurance policies and ends up paying their
hospital bills in lakhs. Our country had already experienced this at the time of Covid
pandemic in 2019, where common man had to sell his property to pay the hospital
bills as he was not covered under the medical insurance policy. It is recommended to
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cut down the GST rates on mediclaim insurance policies. This will encourage the
common man to insure his life by taking mediclaim policies.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shrimati Rajani Ashokrao Patil:  Dr.
Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Shri Sujeet Kumar (Odisha),
Shrimati Priyanka Chaturvedi (Maharashtra), Shri Imran Pratapgarhi (Maharashtra),
Dr. Fauzia Khan (Maharashtra), Shri A. A. Rahim (Kerala), Dr. V. Sivadasan
(Kerala), Shri Sandosh Kumar P (Kerala), Shrimati Jebi Mather Hisham (Kerala),
Shri Jose K. Mani (Kerala), Dr. John Brittas (Kerala), Shri P. Wilson (Tamil Nadu),
Shri Jawhar Sircar (West Bengal), Shri Prakash Chik Baraik (West Bengal), Shrimati
Mausam Noor (West Bengal), Ms. Sushmita Dev (West Bengal), Shri Saket Gokhale
(West Bengal), Shri Shaktisinh Gohil (Gujarat), Shrimati Phulo Devi Netam
(Chhattisgarh), Shri Neeraj Dangi (Rajasthan), Shri Ajit Kumar Bhuyan (Assam),
Shri Ramji (Uttar Pradesh), Shri Anil Kumar Yadav (Telangana), Shri M. Mohamed
Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri R. Girirajan
(Tamil Nadu) and Shri Sanjeev Arora, (Punjab).

The next speaker is Dr. Anil Sukhdeorao Bonde; Request to confer Bharat
Ratna to Late Dr. Panjabrao Shamrao Deshmukh for his great contribution to the
country especially in the field of education and agriculture.

Request to confer Bharat Ratna to Late Dr. Panjabrao Shamrao Deshmukh for his
great contribution to the country especially in the field of education and agriculture

Sl A gEeaRE  dis (WERIX): AeRfi SuFHTalt Heied, | JATd! &
I €. YSIERTT SR qg9d SFRIG QIR & [R1efl, AMISTe iR HiY &5 4§
BT NG BT 3R BT HRAT AT g1 d HRA H Yo T AMITD BRID]
IR fHAMI & 1T A1 ITIH U, SR 8% Sl I bidwe § HiY #3 & w9 H§
BT [HAT 211 ARG H Yo FRTET BN UGl 3R 8RA Bifd H§ ST ANTa™
RIS AT IR 211 I8 g9 1932 H Rraroil 07 HLA Bl W1 B
ITh gRT MU Rrarsil Riefor TR & fiavid 24 U Plelel, 54 gAY
BT, 75 Wpdl, 25 BIAMER, ASH Blotol, Al Dlelol AR FOITARIT Dleiot
HATA Ty ST B STBIeAT b ATAD I BV [Gealdererd &1 4 Si. YSIaRTd ST
S fTemdie @ B W I2 FHIT (BT TR §1 S7Bi- IR |iqgr & i
W wecaqul YD1 F191g © 3R AToiTe fEg A1 & forg aara vt & aaiel & wg § Y
&M fHaT g1 B YA & forg W & fhar 81 JFRIadt & Jrdrad! |igr 4
3Tl ! JaT b1 IFART a1 & foT7 Famirs (a1 81 39 99 QR1 Wk SI. USITERTd
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S SNl Bl 12581 SR 7T 8T 51 b ST, USTaRTd ATART 2w - <97 H e,
DY, A TAT AHITE &5 H 98 9T AN ST 8, $AOY § I© AR I
H FHATT B BT RN 3R AT HAT g, TIAIG |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Anil Sukhdeorao Bonde: Dr. Sasmit Patra
(Odisha), Dr. Fauzia Khan (Maharashtra), and Shri Dhananjay Bhimrao Mahadik
(Maharashtra).

The next speaker is Shri K.R.N. Rajeshkumar; Demand to release the funds for
the Chennai Metro Rail project, Phase-ll.

Demand to release the funds for the Chennai Metro Rail project, Phase-I|

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Respected Deputy Chairman Sir, | bring
to your kind notice that in Budget speech of 2021-2022, the hon. Finance Minister of
the Union Government announced a budget allocation of Rs. 63,246 crores for the
second phase of the Chennai Metro Rail Project. As recommended by the Public
Investment Board on August 17, 2021. However, this project has been waiting the
approval of the Cabinet Committee on Economic Affairs for the last three years. As a
result, the entire expenditure is being borne by the State. This delay is severely
impacting the State finances. Sir, | raised a question on the same issue to the hon.
Minister of Housing and Urban Affairs for which | received a reply stating that the 118.9
kilometre Chennai Metro Rail Phase 2 project is currently under process and its
approval depends upon the feasibility of the project. In this matter, | would like to
submit that the population of Chennai metro city is approximately 1.2 crores, which is
huge in size. The condition of traffic in Chennai city is quite hectic because of high
population, which is 26,000 people per square kilometre. Similar other cities, like
Delhi and Bengaluru, which have a large population, have excellent metro network.
Additionally, the floating population of Chennai settles around 25 kilometres on daily
basis, which is on par with other metro cities.

Sir, the hon. Chief Minister of Tamil Nadu has reiterated his request for the
release of funds. In the light of this, | respectfully make a request to the Union
Government to allocate the previously-announced funds for the Chennai Metro Rail —
Phase Il Project.

Sir, the Union Government should treat all the States equally like a ‘mother-
bird’.
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Demand to declare Rath Yatra of Mahaprabhu Shri Jagannath as a National Holiday

2 gureiy gfear (SNfEem): ST S| Mr. Deputy Chairman, Sir, | would like to
thank you for giving me this opportunity to draw the attention of the Government with
a demand to declare Rath Yatra of Mahaprabhu Shri Jagannath as a National Holiday.

Sir, Lord Mahaprabhu Shri Jagannath is the Lord of the Universe. Every year,
people from across the world -- irrespective of caste, colour, religion, and faith --
flock to Odisha on the occasion of Car Festival to have a darshan of Mahaprabhu Shri
Jagannath, Sri Balabhadra, Maa Subhadra, and Sri Sudarshan on the open chariot.
The festival attracts millions of devotees and is renowned for its vibrant rituals and
cultural significance, marking the largest chariot festival in the world. It has got
recognition as one of the oldest Hindu festival worldwide. Even people are observing
the car festival in different places of the world. Given the festival’s widespread appeal
and its role in promoting cultural awareness and national unity, | firmly believe that
declaring the Car Festival as a National Holiday would be a fitting tribute to our shared
heritage. Such a declaration would allow citizens from all walks of life to participate in
the celebrations, deepening their connection to our cultural roots and strengthening
the sense of national pride. Furthermore, recognizing the Car Festival as a national
holiday would underscore the Government’s commitment to preserving and
promoting our cultural heritage.

In view of the above, on behalf of the people of Odisha, | urge upon the hon.
Minister of Culture to consider this request and take necessary steps to declare the
Car Festival as a National Holiday. Your support in this matter would be greatly
appreciated by millions of devotees and cultural ethos across the nation. Thank you,
Sir. 97 Iched ST |

Y Sl : eegare, A ety giear st S @t gaifige dRa arEd 8, 9
U= A et foRad wu § 99 < | AT & SY00 s, ‘Demand for Inquiry into

Financial Irregularities by Karnataka Government’.

7l SR AL (H11Ch ) WR, g [y &1 for1 St Faved1| ...(FaeT™)...
it TR : S|

N TR IV W), I AT T For1 S el ...(FIe ). T8 oo & RIoh B
..(TIT)...
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MR. DEPUTY CHAIRMAN: It is listed. ...(Interruptions)... Hon. Chairman has listed
it here. ...(Interruptions )... Nothing is going on record. ...(Interruptions)...

Y SR Y9

N IUFUTY: I8 foug foRe s 21 ...(FaYM)... S9! G- TRy A forke fhar
2, U RIS U= ST .. (Faem)... Now, Shri Iranna Kadadi.

Demand for inquiry into the financial irregularities by the Karnataka Government

8l U0 HSTS! (FHAICH): STFHMNT IS, 31TST H YT 1 BTg H BT dTad

_gao\‘l *"Sir, | want to draw the attention of the Government and this House towards the
187 crore rupees scam, which occurred in the State of Karnataka in regard to the
funds of Maharishi Valmiki Scheduled Tribe Development Corporation. The funds
earmarked for the welfare activities of the downtrodden people, were
misappropriated.

For the last one-year, members are not being appointed to this organization.
The basic facilities are not being provided. The Dalit students residing in the
Corporation’s Hostels are not being provided with the basic facilities. Tube wells are
not being installed on the lands belonging to the Scheduled Tribes. The Scheduled
Tribes people engaged in small businesses are not being given any financial
assistance. The funds allotted for the development of the Scheduled Tribes have been
systematically looted. Such a serious scam came to light only after a suicide note, left
by an officer of this Valmiki Corporation, was found. The Secretary of the Scheduled
Tribes Welfare Department has already resigned as he was arrested by the
Enforcement Directorate (E.D). The ED officials have raided 20 different locations in
Karnataka. The SIT has arrested 15 people in this case. ...(Interruptions)...

Sir, the misappropriated funds have been transferred to 270 Benami Accounts
in the States of Karnataka, Andhra Pradesh and Telangana and a sum of rupees 40
crores has already been confiscated. A well-planned mechanism is being used to
spread the rumors that the Central Government is against the Minorities, Dalits and
the Backward Castes." ...(Interruptions)...

* Not recorded.
T English translation of the original speech delivered in Kannada.
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M Sywufa: RIh G- X0 Fpere!l S Bl 919 & Rébls IR ST W8T 2
..(FAY)... g fores Bl ...(aaagm)...

SHRI IRANNA KADADI: "It has been wrongly stated that this Government is doing
away with reservation and that the Constitution is under threat. Now they themselves
are misappropriating the funds allocated for the welfare of the Dalits and the
Scheduled Tribes. They have misused these funds for the election expenditure of their
party candidates in the Lok Sabha elections, which is a serious betrayal of the Dalits
and the Scheduled Tribes. They are making all possible attempts to influence the
investigation process of the ED by politicizing the issue. | demand a fair investigation
by the CBI in this scam, which is nothing but a dacoity committed in broad daylight,
of the funds allocated for the welfare of the Dalits.

Through you, | would like to request that the culprits be brought to book and
justice be meted out to the Dalits and the Backward Castes, whose money has been
misappropriated. Namaskar!"

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by the hon. Member, Shri Iranna Kadadi: Shri Dhananjay Bhimrao
Mahadik (Maharashtra), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi
NVN Somu (Tamil Nadu) and Shri Narayana Koragappa, (Karnataka).

This is listed. AT-IT TIRHT 7 39 approve fhIT 81 ...(TGY)...  Please take
your seats ... (Interruptions)... AT TR

fue & w1 (i Aferpo @=A): IR, H MO A hvar § 1o Sl fAwg g 1 8,
TIT H S gedTd Bl 8, S9h R H 981 & 3Rl § 98 & A Sol 9ahd &,
I 98T RPN & ST administrative lapses &, 3R 3T S5 JgT IS BT IR
&Y, 1 Aot U FAwg ST, SRR el H R 79 81 3R € 91 3 Big gey

st Suumafer: S1. defiar qrora| ..(a™9HYTH)... Nothing else is going on record.

Dr. Laxmikant Bajpayee. ...(Interruptions)

Concern over increasing number of deaths due to dog bites

SI. FAHIB  JIOTHA (STR TS : AT SUHHMRT ABIG, H 3MUDHT &9 Th
31 Wecaqul FERT Bl IR & Arear g fdvg WaRey WIS b1 el & {6
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WIRd ¥ dog biting ¥ 36 URU< Y Bl X&! &, g8 W1 15 ATl &b g2l Bl §cg 8l Y&l o
b oIy R Ug] HedTol dis - I8 dhal A7 [ §Tdh! STV BRIBY THqaa!
TR AR, oifh I Ay H 3G IF Bl HRIATE! T8l g8 ¢l I-1 I hel 2 &
R UY] BTl 9IS = SIl I &l &, SHD] YTl (a1 ST A1y SIeqdrall 3§ Ut
ETST IR BT YT LT BI11 AT IMART il Dl GOTaRTT TIDHR IAD Bl
A B 1ol I A gedi Bl g1 S =12y

¥ 37U HIH W ARBR A I8 U8 HRA1 AT § (b SRl H g vl
TS IR DI FARAT DI SIY, ART P Dbl THGGT DR IADI SIehT AT STY
31X YTerq ggail ! | SIehT ST T T ot STy

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by the hon. Member, Dr. Laxmikant Bajpayee: Dr. V. Sivadasan
(Kerala), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Jose K. Mani
(Kerala), Dr. Fauzia Khan (Maharashtra), Shri Sanjeev Arora (Punjab), Dr. Sasmit
Patra (Odisha) and Shri A.A. Rahim (Kerala).

Now, Shri Jose K. Mani.

Concern over emerging threats and potential risks associated with Artificial
Intelligence

SHRI JOSE K. MANI (KERALA): Sir, | urge the Government to formulate a
comprehensive legislation to regulate to prevent the dangers associated with Artificial
Intelligence in our country. Al is very much a part of our present reality. Soon, it will be
the part of every person’s daily life and decision-making process. However, there are
inherent dangers and significant risks associated with Al. The risks associated with Al
are not limited to individuals; they extend to society as a whole. The foremost issue is
the case of data privacy. Al systems rely on vast amount of data to learn, adapt and
make decisions.

(MR. CHAIRMAN /n the Chair.)

This data often includes sensitive personal information which, if not properly
protected, can lead to severe privacy violations. ....(Interruptions)..

MR. CHAIRMAN: Don’t shout. Use low decibel.
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SHRI JOSE K. MANI: Al-powered tools can extract sensitive information from data
base, social media accounts or online platform without obtaining proper consent.
This not only breaches individual privacy rights but also exposes them to potential
financial and personal problems. Al system can analyse and combine data from
multiple sources creating detailed profiles of individuals without their knowledge or
consent. This pervasive surveillance can lead to loss of autonomy and control of our
personal information. Biased Al system trained on biased data can perpetuate and ...
...(Interruptions )...

MR. CHAIRMAN: Thank you.

The following hon. Members associated with the matter raised by hon.
Member, Shri Jose K. Mani : Shri A.A. Rahim (Kerala), Dr. John Brittas (Kerala),
Dr. Fauzia Khan (Maharashtra), Shri Sandosh Kumar P. (Kerala), Shri P. Wilson
(Tamil Nadu), Shri Mohammed Nadimul Haque (West Bengal), Ms. Dola Sen (West
Bengal), Shri Saket Gokhale (West Bengal), Dr. Sasmit Patra (Odisha), Shrimati
Mausam Noor (West Bengal), Shri Niranjan Bisi (Odisha), Shrimati Jebi Mather
Hisham (Kerala), Shri Ravi Chandra Vaddiraju (Telangana), Dr. Kanimozhi NVN
Somu (Tamil Nadu), Dr. V. Sivadasan (Kerala) and Shri Prakash Chik Baraik (West
Bengal) and Shrimati Mahua Maji (Jharkhand).

Now Question Hour. ... (Interruptions)....

AN HON. MEMBER: Sir, | have a point of order. ... (Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... Hon. Member, Shri Pramod
Tiwari has a point of order. ...(Interruptions )...

SHRI JOSE. K. MANI: Sir, ... ... (Interruptions)...

MR. CHAIRMAN: No. ...(Interruptions)... Question Hour has to start at noon.
...(Interruptions)... You are one of the very senior Members of the House.
...(Interruptions )...

SHRI JOSE K. MANI: *

MR. CHAIRMAN:: Nothing will go on record. ...(Interruptions)...

* Not recorded.
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# Tie fEmt (JISTeer): ©e1 238 (3) H WHE B! FHIRH AT fdhefl sy faer-Hose
Tl & 3RO IT HRIATS! & AT H MBI UgTdoll Bl SYANT el SIL...(Tae ). .

MR. CHAIRMAN: One minute.

it g forardt: 97, A9 91 a1 gl

MR. CHAIRMAN: | will look into the entire record. You have raised a good point of
order, and you will get my ruling.

i wHie foar: St 2|

MR. CHAIRMAN: | will look into it and give my ruling latest by tomorrow.
...(Interruptions )...

SHRI JAIRAM RAMESH (Karnataka): Sir, please don’t mention my name in your
ruling. ...(Interruptions)...

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN : Now, Question Hour.
Tourism in U.T. of Jammu and Kashmir

"*16. DR. DINESH SHARMA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the tourism sector in U.T. of Jammu and Kashmir has grown rapidly
after August, 2019;

(b) if so, the details thereof ;

(c) the efforts that are being made by Government to develop tourism in U.T. of
Jammu and Kashmir; and

(d) the outcomes thereof?

' Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI NITYANAND
RAD: (a) to (d) A statement is laid on the table of the house.

Statement
(a) and (b) The tourism sector in the UT of Jammu and Kashmir has witnessed

unprecedented growth post abrogation of Art. 370. The details of total tourist visits,
year-wise as under:

Year Total Tourist Visits
2020°* 34,70,834

2021 1,13,14,884

2022 1,88,64,332

2023 2,11,24,674

2024 1,08,41,009 (tiII June,2024)

Source: Government of Union Territory of J&K
* Due to COVID, the footfall witnessed a decline.

(c) The Government of Jammu and Kashmir has reported that several measures
have been taken that led to significant improvement in the tourism sector such as:

i. The Government has notified Jammu and Kashmir Tourism Policy- 2020.

ii. Provided the status of industry to the Tourism Sector for availing incentives
under the Jammu and Kashmir Industrial Policy- 2021.

iil. Notified the Homestay guidelines to accommodate increasing number of
tourists and to give benefits to the locals from the economic gains of the
Tourism Sector.

iv. The Government has notified Jammu and Kashmir Film Policy- 2021.

v. Notified Houseboat Policy - 2020.

vi. ldentified 75 off-beat destinations.

vii. Border Tourism has picked up in J&K and hitherto unknown locations have
been opened up for tourism viz. Gurez, Keran, Teetwal and R S Pura.

viii. UT of J&K is also emerging in adventure and Golf tourism.

iXx. The Government of Jammu and Kashmir has undertaken various
infrastructure projects to boost the tourism sector.

x. UT of J&K is emerging as an international tourist destination after successful
hosting of major events such as the 3@ G-20 Tourism Working Group
Meeting.
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xi. Modern infrastructure and growing number of luxury hotels and resorts make
J&K a prime location for destination weddings and MICE (Meetings,
Incentives, Conferences and Exhibitions) tourism.

(d) The Government of Jammu and Kashmir has reported that due to above
initiatives, the contribution of Tourism in Gross State Domestic Product (GSDP) has
increased from 7.84% in FY 2019-20 to 8.47% in FY 2022-23. The tourism sector
has recorded an annual average growth rate of 15.13% during the last 03 years.

MR. CHAIRMAN : Question No.16. Supplementary No.1, Dr. Dinesh Sharma.

S1. f&=rer vl /RISy, 1 S -H R | gaTHET Thot o] foham T 82 a1 99
ST - eHIR & (1= bl T1fel et a1 e & 3iR ot Ruf qar &, & &g #3i oif 4
SIEEICIESIE

it < Y ARIey, . (aum ).

MR. CHAIRMAN: Mr. Saket, | will name you now. Don’t disturb the House. It is going
peacefully. ..(Interruptions).. No, please. ..(Interruptions)... | will request the floor
leader to control the Member. Please.

2 =< 1: 48iey, SH-HR & AT el Ybst 2015 9 9RY fhar
IR TP T&d YRd IRBR P 15 HATTAT §RT 58,477 BRI BT UTAHTT HYh I8 b
fepre 1 I €1 ST I8 81 SHH 53 YRR Bl ATe] fhar AT SR IHH 35
RIS G181 718 § A1 4R 81 o Ry # o1 718 81 ¥R, 31 53 uRATS18it | g8
& T o1 1 el 2, SE [9oTell, Tare, e, wied, $iY 3R diere faar
3N & & oA Bl

T2, fIHTd Yool 7 had dehlel SiRexdl &I GR1 &N IET &, dicth &5 § Fad
I iR RRAT &1 MeR W 99 8T 21 98 digASl A1 & d8d T,
3NMSINSTH-STH, JATSIATSCI-STR], TP d1¢ TG BRIHH, SIetH, T -TRR] TS
AT YRGS, BTSN S -IETH WS JIT TRATSHT JATS ST TG TRATSTATST Bl
ORT BT TR Bl §9b A1 B Uisioid A fAwenfia iR I & & 3Y gy
TRV ®I W $9 Ul &1 oft¥ Tl T2T 2

Nt |umUf: Jdbs Awivesd, 1. f=er Imil And you should be satisfied with the

first. Second supplementary.
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S famer e W), H qeHEl S @l 9g1g <A1 9rgn fb Sl el 98Telt 3R
RIS §R BR & (7Y B fhaT| 31 GAR1 9% 2 b ©8 89R BRI Ul &l
1T MR SITATH ST & Hee H &RIT IATHT §8 27

oY AUTafar: A9 937 ST It is a pointed question.

#l =< 9: 98Iey, I8 g9 ¥81 & 6 U 999 d R 4 f2gell ! agd
U b TRT1 a1 SITURTIY TeTg g5, BN Wl IS d1aTs H g, TSI §s,
HIEATST & 1Y TAHR Y AR e AL b e, FTeh! dic | 7derd o1, s
T3 ATI AR, S A GG BT FITa © [ I81 B8 BOIR GIfolC JATGRT I91Y Y
gl PR 4§ Ygd Gl & d8d o HERN AR WReR dHeTRAT DI
FHTFRITT B & Ty ART WRBR 7 2015 P SR BRG] & A= [t d
B8 TR gIfoTC I & 101 T 91 /R &1 81 9R, I8 AT Bl acAr AR 2
1T g ST aTel welel @l HReT $oit 6,000 &, YUl fh Y welel &l v 2,088 &,
Y TFoiet & 9101 &1 BRI w1l WR 81 FuIfd 78ied, STgl db 81 bRl df
g1 BEl &, ol AR =TT H HLHRT [Aweiud, BNl dfedi iR fEgail e arudl 3k
qard &1 Giagr & fog fudSidl, 2015 & d8d R GRBR F BRI fRifudl &
31fIRTH 3,000 U&T T FioTd fhaT 3R 319 Tb Het 6,000 UGT H ¥ 5,724 UG & fo1g
SRR BI FYRH HR SV ITg 8 TAT Y 276 UY&T bl YT WR]T S R8T &

ARy AEIGY, 9 THR W 981 IR @ITel @[ o1 & 8, T8 ST g9aid &,
IPT BT firet, a8t R 1T 98T 81, 987 IR S AT § AT 9199 81 /2 &, ST
A 9T 21 31151 89 IS B8 Ahd © [ oIl Wl Afh [T gU 8, 37T aTel Hiasg
H 9 ID] G AR ITDh] DRI S BT BT BN | ..(TILTH)...

MR. CHAIRMAN: Dr. Fauzia Khan. ...(Interruptions)... Please. Hon. Members, if
you would have carefully gone through the reply, | am sure you would be happy to
note -- | don't want to reflect on details -- that last year we had two crore tourists;
this time, before June, as per the reply, we have already crossed the half-way mark.
Dr. Fauzia Khan.

DR. FAUZIA KHAN: Sir, before | ask my question, | would like to draw your attention
to the digital dashboard here. We are not getting any replies to the questions here on
the dashboard. We should get to see the replies here before we put a supplementary
guestion. Regarding this Question, the Minister has said that the tourism sector has
grown, but | would like to point out that it has remained unregulated...
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MR. CHAIRMAN: One minute, hon. Member. | myself check and the replies are
loaded. They are loaded, Madam. You only have to operate it. All are loaded.
Otherwise, how would | know ?

DR. FAUZIA KHAN: No, Sir. It is not there on my dashboard.

MR. CHAIRMAN: Doesn't matter. Just have a cup of coffee with me in my Chamber.
Things will be sorted out. Your supplementary now.

DR. FAUZIA KHAN: All right, Sir. Thank you.

Sir, my point is that tourism remains unregulated and such unregulated tourism
in an ecologically fragile ecosystem has resulted in increasing pollution in the water
bodies and generation of huge amounts of waste and greenhouse gases like Carbon-
dioxide. What measures are being taken to ensure sustainable tourism development
in the region? Is the Government planning to develop a specific eco-tourism policy in
the Union Territory based on sustainable models ?

s e 1 qurlt geied, § AT FEwd1 Bl  drHn g fdb 2023 H 2
PRIS 11 TG T Y &1 81 IR T AR Wewd] Bl YT a1 b Sl X8l &l g8
UR TTifT BT ATSIA &, T 37T 981 R s 1 RITH] o] AT 981 31 81 IR FIewd]
T IRT ATl T ST ¥E1 81 89 AT fo qgel 2R SR SIruTe & g f57eii 7 7g )
I81 IR RITHI Bl YII ORE I AT 7T Sff IET &

TN, 987 IR T°odl & J1E0Y9 I S 89N HRIHT Id 38 ©, SId A1eg9 I 98]
OR GATaROT b1 Al YRT ATl YT S JET &1 wWeed! 3 & oy ST -HeiR &
TR BT UR o 21 T8 HaTerd =1 Hl S9! e w0 3 149 fear g1 afes wria
SR ARG B Sl FATe g, G dI I8 WG S 8 8] ¢ & e 9 5H -
HIHR & G HI dgd] Aal <A1 AT &1 T J AT © b I81 IR T Ag] S|
... (AT

i} wiftp e MiEe: Ox, A== 520 <i.....(aem ).
St feraora g : R, 9 E30 Sft A et & fo7T ... (S ae). .
Mt freaT= YR sAfeTT d e BT E | ... (HaUTH). .

s guTafe: A== H3 ol
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ft < @985y, | TAIPR Y ...(FAYUF)... FBIGY, Ia1 IR0 R §HE
HHTIIT YHTT BT AT B b oY T | Heled [T ATl Bl ARl o |
Ugel 8 GATEARYI J9TE BT [A2eiyvl a1 S g1 Heled, s MaHe o R
ey e faer &1 fa=n 97 o= & a1 gaa Y, IudiT Ao, foen fFAqe
3R qATaRv AT I |l S=AT ST 1 $b A1 & WA G |1 F107 o &l
fshaTall § Ashd HU H AN ofd &, FTad ITh U AP I Jod 3R IRURS S
31E[UTT X2 | HEIG Y, g8 W Mafid MR &R A% vdae oF & A1edd A qIia’ol &
el iR Aifcre wiest uRaifeal @1 srgurer W gfeaa faar @ 2

eIy, feaarel & forg FROR eman v SRisH, Ticd! 8 SHadd]
3T & Ter-w1er gRuTfedl 3R UgiaRvl & AR Rigidl &1 i &Tel @1 Sl §
3R 9% forg SIRIfT 1Y U7 ) <iweht 21

MR. CHAIRMAN: Hon. Members, no Member of the House is against wholesome
activities in Jammu and Kashmir. So, to that extent, | will look into hon. Minister’s
observation. Hon. Member, Dr. Fauzia Khan, has always been contributing
constructively. Now, Shri Pramod Tiwari. Tiwariji, keep the tempo of decorum. You
are a very senior man. And, please put pointed question.

M wae far): 9, ST T Aed ©, JT el 8N R, § I A off 9 Wigfes

FITd Yol drgdl gl

MR. CHAIRMAN: But, point towards me.

7t wrHTe foram): W), # 3177 &1 I U™ B BT §l
HEITY, 3R 3-ch U S1d1d &, 1 I8 g1 < b ioel g9 foai & ier T =
* R 3Th YT <719 8] 8, Al Bl 91 ol ol ..(STIEH)..

MR. CHAIRMAN : Pramodiji, you are a senior man.
2} yHe faam: 9x, 930 S sa-1 8 a1 < fob T S pare ffafet (e ).

MR. CHAIRMAN: | don’t expect this from you. ...(Interruptions)... One second.
...(/nterrupt/ons)... Only Mr. Tiwari will speak. Everyone else will take seat.
Pramodyi, | appeal to you to please confine to the question. It is regarding tourism in
the Union Territory of Jammu and Kashmir. ...(/m‘errupz‘/ons)... And, if you have

* Expunged as ordered by the Chair.
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gone through the reply, you will find something enriching for us, soothing for us,
wholesome for us. ...(Interruptions)... Please ask the supplementary.

st gHie oAt 9R, H QR a1 g1 H Wigfes dedd Yo Rel gl ..(@ag™).. 31, §
A HAT Sl A U HleT HaTel 4o 8l § b 5d Blg SRS STl 8, 1 SHD [GHmT
H I ! oI GRef Bl 8iell 2l ...(Faeg)...H J8] &8 W8T g

1t AU : U s Bih, MY YT UL YT (FE)....

it gHTe foramdY: R, H A= w3 St 4 R ST ST el g L (agr).

MR. CHAIRMAN: No, this will not go on record. ...(Interruptions )... AT AT S,
I faaR) S ST 978d § (Saae). .

#t = </ 99 S, § Sies J1eg| | A Aa $I I el g fb H
PIs AbId el PR BT gl A8Iad, § I g1 aredl g o H sirerg o1 faenedi g, |
ST~ AR & SIT8TH Bl W ST §, $7b ST Bl |l ST § 31R acHd GRefl
R BT A ST § (LT ). .

7t wHTe foramt: |-, AR AT S gar 918 W7 2, 39 G Aoy L (Saer)...

st [ U dds ISyl A Ao, Ife foddt favg 'R e yed &, a1 I8
HA St IR AT G T 8] BRI fb =T It S, gfed $9 fagg o 8 i
ST 3R I 98 fawy 721 &1 ...(ae™)... 931 Sil, A1 e ST+ ared & b
D] D1 GRET b 7Y AT 9T STTH 6T &1 AT G, 37T &1 ST d18d
g7

= I 9 S, 981 IR qRT Ao (61 TR 81 HEIe Y, 3R A
A ST <T8d & AR ST G- D1 94 8, A1 H Al qa=1 =g, Uiy 84 ATsl-41
SICIET H Al ST &1 BIfRIeT B+ AME g (FaHH). .

1 wHie foar): Helqy, TRSH gg1 a1 =er?

it e~ T {9 Sft, TRA 981 7

* Expunged as ordered by the Chair.
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ABIGd, H g1 R8T § 1 2023 H 2 BRIS, 11 oG GITH Y & 3R Ig Fa8
HHIG 9¢ Y81 ©l ABISY, PIIS & R HlaEs H $Y €l A1, offdhd 2014 | B
2023 31X 2024, § SR &l g H Uh RPbIS a7 2, 1 &4 91 H Rebls a1 2|
TBIG, 2004 ¥ ThR 2014 b BT Sl ST BIoRgS AT, Y IT! W TS B b Rich
I8 IR ST DI BRI & 3R [Aepdl &1 9 U1 Held, S8l ddb Y&l b1 qa1d ©,
1 H gam =red g (& O $o 1391 6 981 W 28 JAddbaral AR MY 51 ...(FaEH)...
eIy, I8 [V g &1 8 & g1 "l 4, gaR] 39 ous] H, 89N 8 Bifodl
& W AT B3 &, Ol §ES ol ...(FAYH)... Sl AHaral AR ¢ &, S99 Sl FAN
Jd TN &, ITD! AT 98 B gl ...(FIHH)... H $© g1 98T g (b oK.
.(TAYM)... 98IgY, {1 T &1 99T AT 1Y) ...(Fau™)... S8 9gd 991 99y
SO B ...(AYH)... Helad, H g5 I AT8dl § b 2004 ¥ 2014 TP Pl 7,217
3Mddmara! geAT] gs ol ...(@ae™)... 2014 9 21 Sl d@ 2,259 TG &8 &, ol
T B =12y off, I8 9T €, Afh 39 IR d IqSId T8l B ..(agr)...  Alal
IRBR Bl ATTHATE R SR ST B ....(FILH)... S THIH BR 3| ....(FILH). .
I FHIE BR QI ..(GH)...  H8led, IT Al g8 Siel H X8, 76l I 98 Se~4q 4
S .. (FALH)... H IE [l A BT AEd1 g ...(FAYH)... ABIGd, SR 3@
SAITSTY, I qHY ARG 3R RIFIIRET A=~ B Sl $of §cg gg A, Tl AT
SIh STH H, 2004 ¥ 2014 TH 2,829 §s Al ...(GHM)... 3989 qui H 2014 H 2021
dh 941 Bs ©, FOTAH 67 TR &I HHI 375 & 3R Sl g97b &9 99 & AR ST Aig!
HRBR & S G4 &, ITH AR D TSI H 69 TRIRId D1 HHl ATg Al ....(TaLm)...
ARTRDT B Geg H 80 TR DI HHI ATg B ...(AAYT)... HIRT 370 S P TG, I
900 JATHATICIT BT U AT 7, TR-HTHR Gferd 3R WRIFATAST BIf 7 AT B
(FGUF)... STg Y Y& Bl qIdl BRd ©, I cibdla DI =14 I 15 IR, 1947 Bl
ST P dTaN & 1 3G S S Y| L.(@ag)... 5 T g9 AR A 1RT 370 AR b
oft, 3fdhdTg B gfTe. . ...(FILH)...

MR. CHAIRMAN: Supplementary No. 5. ...(/nz‘erru,oz‘/ons)... You have made your
point.

£t FreaT IR ST 981 FawRM B, TSl 98l &N o 7 &, Whdl G &, Plolol
Gl €, YT H ARSI BT STl 81 Y81 8, IITarl 370 ¥ &1 8l €, g §1s ofl
&l & 3R AT 981 o graraRor H el Sff R &1 ...(aer)... 20 8, JRef B
R IRET B ...(FFIM)... 31T JAbarad] 4 Sl 41 U8dl Yo Bl 8, T8 SToa FHIE 8l
ST ...(TLT)... ST T B3N G1Uh BSHS &, 9% &1 g b AHY 3fcihdral
31T 3711 TR 1 STRY )P ST AT &l ...(GE)...  37TST &4 I =T
g fh ST A QN T8 B, HfhT ST 3MUT SR & [ I BT el & FaieT 4,
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A1 BT YRET & HY H 3R 3f[barg Dl FHATE BRI &b Aag H A IS 78] B,
e BT oATeTd - BN

MR. CHAIRMAN: Thank vyou. ...(Interruptions)... Now, Shri Praful Patel.
...(Interruptions )... One minute. ...(Interruptions)... Please take your seat. | have
to act as per rules. Please take your seat. ...(Interruptions)... | have no doubt that
every Member of this House and the entire country is with our Armed Forces. We are
in one voice with them. Now, Shri Praful Patel.

SHRI PRAFUL PATEL: Sir, the question is related to tourism. Let us keep the
temperature of the House like the beautiful weather of Kashmir.

MR. CHAIRMAN: That is what | said. | have already asked to keep the temperature of
air conditioning a little lower so that we are cooler. Your suggestion should have come
early in the morning. It is slightly late but don't generate more heat now. Am | right,
Sir? Please go ahead.

SHRI PRAFUL PATEL: Sir, the question is related to tourism, and, therefore, | will
restrict myself to tourism.

MR. CHAIRMAN: | am so happy.

SHRI PRAFUL PATEL: So, | will not increase the temperature of the House by asking
anything else. | will ask only my question and give some suggestion.

MR. CHAIRMAN: Suggestions will come during Budget speech and question will
come Nnow.

SHRI PRAFUL PATEL: My question is that after the two crore tourist numbers of last
year, which is a very satisfying and a good number, we should all be very happy and
proud that Kashmir is receiving more than two crore tourists in a year, which helps the
economy of Jammu and Kashmir and it is good for the people of Kashmir. After all,
they are our citizens. They are patriotic as much as any other Indian.

MR. CHAIRMAN: And your supplementary ?
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SHRI PRAFUL PATEL: Therefore, it is our duty and the Government of India’s duty to
see that tourism increases in Jammu and Kashmir.

TR, JMfEH 370 & IE 8F & d1Q, d81 UR STHIF @RIeT AT 3R AN BT a8l
UR 1 39 AT B I &1 3MTST STd BH HIHR H 2 PRIS A 4 BRI IT [STa=11 I /731
H TRSH @M1 =T8d 2, dl 89! a81 IR 8% H01 & BIcdl &I SATGT ATIIdHT S|
(TAGH)... T AR, BADI I8i TIeH 9gM & (oY I8 Bl ST Yav-Jax 91 1h
SIS €, d81 ST & foTT TS ahl St b ATed A 3R el g i &l STovd &1 3 g1
STERdl & g H IR WRHR Fad w9 3 9gd HeH 9ol & 8, s 91 dis
6 8] B, oifhd I8 IR Bleed SITGT §+, B AU & Blced g+ AR Fgordl I a4
(TAYT)... 3B AP I1| H I8 ST A8 § b §HD [oT¢ TRBR B AR F T
$HSH I3TT Sf1 ¥2 B 3R TP RTIT -7

Mt A=< A: 98Iy, Wed & 9e1d1 o & flU WRBR o 31d Hed oIV 8,
ST U d1 AT U8 &l TS §, 81 ¥, USTT IRC 819 &I W8T fhar 137 8 3R
BISY g1 DI W FIeI Bl s 2| g8l ArHTad| 1id § 41 wie o faar Sude Hrls
TS 2l 981 oAl il o $8 yqd fafed & g1 Jaws Melar H 9y 2022
8,54,496 TICH UG | 981 DI A B a1d |l Bel Mgl 2022 H 91 BRI 3R 379
2023 H 10,13,458 TICHI &b ERT 108 RIS XTSI Bl UIGT BT TS 8l IR, I81 SM&RTd
fepTd B fhg ¢ 81 gesiiery 4§ Hi f[derd B fhg g &1 519 | R9d §=131 77 8
ST 31X SR 3 gaeh AR gaferal & fog a1 TMeth 61 Ue S+ odl | &1 TMeth hI
1T 1T 7, d1fP I8 W Riea! 3R Raanfedt & ff sraiSd o) adb| ueme w21
Jepo ATSTAT & d8d 981 ....(SIEH)...

MR. CHAIRMAN: He is replying correctly. Dr. John Brittas, the hon. Minister is
responding pointedly. Listen to him. ..(Interruptions)... Please, go ahead.

M fraF= T W, ST el {6 987 gemaT 39 & U 3T w7 AR @ 2l
(FFIF)... TSI B AR 949 I8 &1 STl |l TTH BReAC 3, T a8l g 1!
®¥ BT g8 S 3R HTHR Bl R b o7 ] G UK 8T &1 i oRe
TSdaR TR 3fdls, NS DI d¥C 3IHAIC ISR REDBR & A1 I8 S 3l &
ATST US 1SS 2 Bl W REBR T 31 S 981 [9eard 9¢1 & 3fR g1 5120 &1
BT TN AT

TEIGY, STH-HIHR $I faavell &1 T E MR TiedH & 11 & 3fR a8
AN DI SRR UG BRAT 2l ...(FIYH)... STH-HIHR D &3 H 3AF dPh A9 5
AT AN B Gde & ATedH A, GIChi & A1egH | JaeT g3 21 98! a1 sreferawern d
qfeT HT ARG 2022-2023 H 17,522 HRIS BT AT AR U@l A9 991 & SRE I8
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Y 3T gfg S 15.13 URTRIG 21 SAlIT I8 Bl fegawey § wiedl 3R Ried
&1 ffegd ©u & 9gd ge1 IRE 2

MR. CHAIRMAN?: | think you are satisfied. | think we can congratulate the hon.
Minister for being so thorough with the reply. Now, Q. No.17. Shri Beedha Masthan
Rao Yadav. ...(Interruptions)...

SHRI MUZIBULLA KHAN: Sir, ...(Interruptions)...

MR. CHAIRMAN: | don't appreciate this. ...(Interruptions)... | don't appreciate this.
...(Interruptions)... Nothing will go on record. ...(Interruptions)... Hon. Member,
don't force me. ...(Interruptions)... Please don't force me. ...(Interruptions).. This
is not the way. You are in the Upper House. Always remember this. The world is
looking at us. Shri Beedha Masthan Rao Yadav.

Compensation to Fishermen

*17. SHRI BEEDHA MASTHAN RAO YADAV: Wil the Minister of FISHERIES,
ANIMAL HUSBANDRY AND DAIRYING be pleased to state:

(a) the details of all ongoing fishery disputes between Andhra Pradesh and Tamil
Nadu;

(b) whether Government has taken any steps for resolving these disputes in a
smooth and timely manner;

(c) if so, the details thereof and if not, the reasons therefor;

(d) whether Government has provided any compensation to the fishermen who
have suffered loss of livelihood as a result of these disputes; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING (SHRI GEORGE KURIAN): (a) to (e) A Statement is placed on the
Table of the House.

Statement

1th

(a) to (c) It was informed by Government of Andhra Pradesh during the 11"meeting

of the Standing Committee of the Southern Zonal Council held in Chennai on
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27"September, 2019, that unauthorized entry and illicit fishing is done by Tamil Nadu
fishing boats in the territorial waters of Andhra Pradesh, which is causing fishing
disputes between Andhra Pradesh and Tamil Nadu. Subsequently, the deliberations
on this matter were held during the 12" meeting of the Standing Committee of the
Southern Zonal Council on 28" May, 2022 and the 30" meeting of the Southern Zonal
Council held on 3™ September, 2022.The Inter-State Council Secretariat, Ministry of
Home Affairs (ISCS, MHA)advised the Department of Fisheries, Ministry of Fisheries,
Animal Husbandry and Dairying, Government of India (DoF, M/o FAH&D, Gol)to
constitute a Regional Fisheries Management Council to address the inter-state fishing
related issues.

The DoF, M/o FAH&D, Government of India vide its Order dated 29" March,
2023 has constituted three Regional Fisheries Management Councils (RFMCs),
namely Western, Eastern and Southern RFMC to address the inter-state fishing
disputes. These RFMCs are Co-Chaired by the Joint Secretary (Marine Fisheries),
DoF, M/o FAH&D, Gol and the Secretary, in-charge of Department of Fisheries,
concerned Coastal States/UTs on annual rotation basis. A representative from Indian
Coast Guard is also one of the members of the each of the three RFMCs.

The Governments of Coastal States under three RFMCs, were requested by DoF,
M/o FAH&D, Gol, to inform about any inter-state fishing disputes before scheduling
the first joint meeting of the three Regional Fisheries Management Council (RFMCs).
Subsequently, the first joint meeting of three RFMCs was held on 19™ August, 2023,
wherein, the Government of Andhra Pradesh informed about the un-authorized entry
and illicit fishing even during the fishing ban period by Tamil Nadu fishing boats in the
territorial waters of the State of Andhra Pradesh and that clashes occurred between
fishermen of Tamil Nadu and local fishermen. It was also informed that the matter was
raised with the Government of Tamil Nadu at the Secretariat level for resolution.

Subsequent to the first Joint RFMC meeting, Government of Andhra Pradesh in
its letter dated 23™ August, 2023 requested Government of Tamil Nadu to
communicate the date and time to conduct a joint meeting to resolve the issue. The
Government of Tamil Nadu has issued an Order dated 31*" January, 2024 to constitute
a district level committee with the District Collectors and other officers from
Thiruvallur, Chennai, Chengalpattu of Tamil Nadu and SPSR Nellore, Prakasam and
Tirupati districts of Andhra Pradesh to sensitize the fishermen and sort out the fishing
disputes between the fishermen of both the States.

The DoF, M/o FAH&D, Gol has approved a project with total outlay of Rs. 364.0
Crores under the Pradhan Mantri Matsya Sampada Yojana (PMMSY) for the National
Rollout of Vessel Communication and Support System including installation of
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transponders on 1,00,000 fishing vessels in all coastal States and Union Territories.
The transponders are being fitted in the fishing vessels with 100% government
assistance. The transponders have geo-fencing features to give alerts to the
fishermen upon approaching to or crossing over the authorized areas of fishing under
the jurisdiction of the concerned coastal state/UT to prevent cross border or
unauthorized fishing.

(d) and (&) The DoF, M/o FAH&D, Gol, is taking several steps under the PMMSY
towards providing financial assistance, which includes livelihood and nutritional
support for socio-economically backward fishers, and also Group Accident Insurance
Scheme coverage. Under the PMMSY, financial assistance is also provided for
procurement of boats for better catch, nets, communication and tracking devices,
safety kits to ensure safety of fishermen while at sea. To improve the value realization
to fishers, financial support is provided under PMMSY for development of post-
harvest and cold chain facilities, fish transport, fisheries infrastructure, fish market,
value added enterprise units and such other activities. Besides, for conservation and
sustainable development of fish resources governmental support is provided under
PMMSY for installation of artificial reefs, sea-ranching etc.

SHRI BEEDHA MASTHAN RAO YADAV: Sir, thank you for giving me this opportunity.
The Central Water Commission recommended opening up of the sea mouth near
Rayadoruvu village of Andhra Pradesh. Can the Minister elaborate on whether these
recommendations have been implemented? And if so, what are the details? Are there
any specific legal or policy frameworks in place to address inter-State fishery
disputes? If so, have these mechanisms been utilised in the case of Andhra Pradesh
and Tamil Nadu? And what have been the outcomes? Despite an easy solution of
dredging the side of Pulicat Lake of Andhra Pradesh, why has the Government not
worked on the solution? Does the hon. Minister have any timeline for the completion
of dredging works? Sir, for your kind information, | accompanied the former Fisheries
Minister, Shri Purushottam Rupala, along with the Joint Secretary three months ago
just before the elections. He personally spoke to the fishermen of both the States and
he promised them that the dispute will be resolved immediately and justice will be
done. The only problem is the necessary funding to dredging the Pulicat Lake. The
Government of India recommended 50:50 sharing of funds. Since it is an inter-State
project, let the Government of India take up the project fully and do justice to the
fishermen of both the States.
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MR. CHAIRMAN: Second supplementary. Shri Beedha Masthan Rao Yadav.
SHRI JAIRAM RAMESH: Sir, the answer.

MR. CHAIRMAN: Jairam, | will plead with you. Listen to the answer.

SHRI JAIRAM RAMESH: Sir, the answer.

MR. CHAIRMAN: Let me judge it. | am here to judge it. If there will be no answer, you
have a mechanism. Avail it. Every time, don't intervene. It is not a good habit.

SHRI JAIRAM RAMESH:: Sir, | have a right to...(Interruptions)...

MR. CHAIRMAN: Please. If you have a right, go according to the rules. You have no
right the way you are doing it. Sitting in your chair and intervening every time is
inappropriate. ...(Interruptions)... No. I don't. ...(Interruptions)... Nothing will go
on record. ...(Interruptions)... Second supplementary. ...(Interruptions)... Nothing
will go on record. ...(Interruptions)... Soul-search and reflect. Only then will you try
to understand what | am saying. Second supplementary.

SHRI BEEDHA MASTHAN RAO YADAV: Sir, during the visit of the former Minister,
Shri Purushottam Rupala, to these two States, he promised that he would talk to both
the Chief Ministers of the respective States and find a solution. But so far, nothing
happened. Sir, please let the Minister explain about it.

MR. CHAIRMAN: Hon. Minister.

AT, et 3R St #3it (sft Wolia o9 g S o @) wwmaf
Heled, AT R 7 AT Y9l 3R Arg & drd AM1 &1 Sl fad1e &, IdD
N H T UBT 21 3 U< b HYIR HHl dHIg dol S &, B4l AReIrg &
HPIAR AT T2 Bl qIdg] 4 3 O &, I8 fdare 9gd usdl | =l 81 8, 2019 I
38T Bl U8l Si-ol oidof Wwiﬁﬁﬁgﬁ - Southern Zonal Committee. 3 BT &
3ax 3 faarel w F=f Bkl oY 3R S5 FRTeHRv Blar o1, o w4l 5 enfira
T8 J| §HDI B doh §s; 27 NITER, 2019 Bl gg; R 28 Hs, 2022 Pl gs; MR 3
e, 2022 BT S| SUS 915 Y8 AT & URMY U Td Regional Fisheries
Management Committee T [THIOT B3TT| 29 HT, 2023 DI SHHT IV F3T 3R IHD

dTq Regional Fisheries Management Committee BT 9 ST F dreT T 89 A
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ST & %I'Q Western, Eastern IR Southern, I RFMC iarfear EFFI% Tl_si = 3?1%5
G-I W el W W, Sl 1 FER Yol b 5y P WR W 49 -
THETg 3iIR i U9l & TRBRI & 1= i $9 95y W =41 81 0 1 ffg uaer o
ARBR A ARTATG B TRBR Dl {1 IR AASTG DI ARBR & (331 3R IF SH1
Pl TEIfd I s el § dolded Bl eI H ST IT5dl & NARTRAT BT i
1 3iR I WA 3 59 AR faara] u= =41 81 j81 8, I8 93 B

I AT T 1 ARG [BRAT 99 U &, S 319 H3ATed b dR% o
giagier # o BRI o Wt Jfagr <1 718 §1 S 81 dlg HYIIRT AU 1 Bl
IS Bl B BRI &, 98 el odl 2l b IHD qravia d faqre & iR 349
faare &1 FRTHRT Regional Fisheries Management Committee & W IR fHar < @
gl

MR. CHAIRMAN : Shri P. Wilson; third supplementary.

SHRI P. WILSON: Sir, you would have seen that there is periodical firing and securing
of the Tamil fishermen even when they undertake fishing within the territorial waters of
India. In fact, on July 11““, about 22 Tamil fishermen were arrested; on 19t June, four
Tamil fishermen were arrested. The Sri Lankan Navy claims that 200 Indian fishermen
were arrested and imprisoned, and about 27 trawlers were seized. One report says
that 15 Tamil fishermen are still languishing in jail and 162 fishing boats are still under
the control of Sri Lankan Navy. My question is: What steps are you taking in respect
of Sri Lanka? Are you taking any steps to get them released immediately or taking any
steps to negotiate and give legal advice? In fact, three fishermen were even
sentenced to jail. They have to undergo trial and are still languishing in jail. Please
explain that to this House. Our Chief Minister, Mr. M.K. Stalin, has written several
letters, every now and then, bringing to your notice periodical firing and securing of
the Indian Tamil fishermen and keeping them in jail for long period. Thank you, Mr.
Chairman.

MR. CHAIRMAN: Hon. Member, the question relates to compensation to fishermen
but the hon. Minister may address this issue if he likes.

SNt Iofla o9 Rig S daq Rig: 9urfa 98iey, a1 GaRI 1 S a1l ST
g, WAT B3 IR BIdT 8l TR TR sNefdr & A § e od € 3R sicdiar &
H@WM@Wﬁﬂﬁ&ﬁ%, aﬁv_*fsﬂﬁﬂﬁﬁq_\”@ﬁjoint working group %, e
AT A DT b A1 dIadId BRb 39 AHITSN BT FHA THI-T9T TR BIdl
&1 21 IGHT A IR 4T joint working committee 39 UR faaR &x3ftl faeer #=mera
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% 3T I ART joint working committees &, groups &, ST &9 & 9 UR T4l B
RECT 21 A e Sl |aTel SaT X8 8, SHPT joint working committee Y STHR
Tfes ot

MR. CHAIRMAN': Fourth supplementary; Shrimati Sulata Deo.

SHRIMATI SULATA DEO: Thank you so much, Sir.

TR, H 3ITSTM BT belong FRTT g1 AR NI BT 430 fHARTER =T coastal
line 81 3141 WGSIRT & TR A Sl G1cT DI ST X&! 8, H 3A1Uh A1EgH I A1 /3l Sff
I8 ST ATedl g 6 S '0eTTHaE] Ao |UGT AT § gIUisy o & g, 1
AR TIAUISH &I AT 7, Al JAMSTAT BT coastal line H e H@Gﬂﬁ & vessels H
dg tracking device RUIBEIRESI %\r IR ‘F@W & Q@( fpd™ traditional vessels %\;,
5% upgradation & foTT fora=T TT el 872 9%, # oMU H1eT9 | ST to the
point answerWW@Wﬂﬁ?ﬁél ?j_cﬁ?ll\_rl'ﬂ\_rmr_vﬂal

$t Ioia o9 e S doq [ A Q9 J8ied, A 9ERI | 984
3ree] FATel YBT 2| Hd IeTa & &3 3 TSR e H3i1 Sff Bl WReR o e
10 91 H ST SUAS BRI B IR A AT o 'gem= 2 70 q¥IaT Jro T
P 91 B8 el ©, ST SIS & & H Hhifd o &1 B fhar g1 9818y, 3R #
T, Al 1950-51 W DR 2013 & 3id b 7 <97 BT Sl A SUTG 2T, T8 T
61.36 ARG T AT 3R 2014 F THR 2023 TP FART T IS 121.12 ARG T &I
AT 2, S STHT S & aRI6R g1 I8 U8 J31 A% A4l Sfl & Idcd dTel] ARBR &
ERT AR IATEH BT HfY & A1 Sire dTell HifTHRT HeH &1 & gk B fh st
H a9 93 UM IR 9o ST PR I8 B

JUTIfT 78IS, 3o &9 faeel § 63 8GR BRIS BUT & ABcll BT ATl
TFFUIC R g o AT Ao IedTe & &3 H fa%a H gARI GER1 WA 81 A1
AT 7 NfeSen & IR | Udh ol TN R transponder, signaling system CARSIKIS]
P B, ITB! STD! SRR STTE] BRTs ST fob NS F TF fha= transponder
2|

MR. CHAIRMAN : Shri Saket Gokhale, fifth supplementary.

SHRI SAKET GOKHALE: Thank you, Sir. This question pertains very specifically to
the subject of compensation for traditional farmers.

MR. CHAIRMAN: Yes.
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$ AR M : TR, IBIA RO R HIHRT URed dIalT, i 31md gHeI 37 JUahc!
2131 8, W, IS 919 el

MR. CHAIRMAN: Mr. Saket, please confine to your supplementary, you would get a
good answer.

SHRI SAKET GOKHALE: You would not even let me finish, Sir. dY, 39 ﬂ?{ Bl
eI diel <l B

MR. CHAIRMAN: No, no. You talked of 'Kashmiri Pandits'. Please.

SHRI SAKET GOKHALE: Anyway, my question is this. | will introduce it in two
sentences. In 2019, the United States banned imports of wild-caught shrimp from
India. This ban has been in place for the last five years now. Due to this, the
fishermen across the coastal areas, especially, of Southern and Eastern India, are
forced to sell their wild-caught shrimp to other countries at much lower prices. So,
my question is: ""What steps is the Ministry taking to compensate fishermen who have
been affected by the five year long shrimp ban that has been imposed by the United
States?" Thank you, Sir.

MR. CHAIRMAN: It is a very unique concept of compensation. Hon. Minister may
respond.

it g ¥ R S doa R R, 991 e | 3 & IR § ST 9reT |
§ g Aredt § 5 31TS1 89 Sil fher &1 gaRauIc & 3 §, I9H Afeas i fTRigRl
3 &7 7 3R By & TR 8 9N gaqUIc &l 91 I8! ©, dihd 89 deg
U9 30 &7 faQen § vaiuie o, 39 {70 89 AN BRATS HX 3B B

fHeRAT & IAHIR BT Sl 91d = Dl §, 39 Hag H H I a1 981 §
5 'gem w3 I AR AT H 31T Sl fheRyA € A7 fTae! 89 AT fher By
FEd 8, S eRAT a1 fber B & forw gem 9=t S = 'fopar shfse ars' &t
ST Y DI & AR 3HD (Y (BT & TTHT 4,26,134 Qb= Wi gY a1
P fofT 2477.95 BRI BT RSt 5 1 b &1 e IRIRART # S geey
gIail 2, I foTT amex iy ger #2t S ¥ fheRe= &f S1971 Har | ) Sire+ 3T &
frar 21 mexoiy Tem= 93 R HI] St & gRT A S IR $M fbU 7Y 8, S Bl
I IR ® f 31T 89RT A<l STeH §¢ Y81 Bl

MR. CHAIRMAN: Q.No. 18, Dr. Sikander Kumar, first supplementary.
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Yuva Sahakar Scheme in Himachal Pradesh

*18. DR. SIKANDER KUMAR: Will the Minister of COOPERATION be pleased to
state:

(a) whether National Cooperative Development Corporation (NCDC) is giving
opportunities to Indian cooperative entrepreneurs under Yuva Sahakar Scheme
for attracting cooperative business ventures in Himachal Pradesh;

(b) if so, the details thereof;

(c) the details of funds sanctioned and disbursed to Himachal Pradesh in the
current year;

(d) the number of beneficiaries who benefitted from this scheme till date; and

(e)the steps taken by Government for development of cooperatives in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF COOPERATION (SHRI MURLIDHAR
MOHOL): (a) to (e) A statement is laid on the table of the House.

Statement

(a) and (b) Yes, “Yuva Sahakar — Cooperative Enterprise Support and Innovation
Scheme” is being implemented by National Cooperative Development Corporation
(NCDC) across the country including the state of Himachal Pradesh, with the aim to
encourage newly formed cooperative societies with new and/or innovative ideas. The
scheme encourages young entrepreneur Cooperative Societies which are in operation
for a minimum of 3 months. The loan provided under the scheme is a long term loan
(up to 5 years) and as an incentive, NCDC provides 2% interest subvention on its
applicable rate of interest on term loan for the project activities. Further, the loan
component under the scheme can also be dovetailed with subsidy, as applicable and
available from other Government of India schemes.

(C) NCDC funding is project based. Till date, no proposal has been received from any
cooperative in Himachal Pradesh under Yuva Sahakar Scheme.

(d) As on 30/06/2024, NCDC has sanctioned financial assistance of Rs.4,556.55
lakh to cooperatives across the country, under Yuva Sahakar scheme, with more than
14,000 beneficiary members and released assistance of Rs.248.35 lakh.
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(e) Ministry of Cooperation with active participation of various States/ UTs has taken
various initiatives to revitalize and strengthen the cooperative sector across the
country, the details of whichare enclosed at Annexure.

Annexure

Brief of 54 initiatives taken by Ministry of Cooperation

Ministry of Cooperation, since its inception on 6" July, 2021, has undertaken several
initiatives to realize the vision of “Sahakar-se-Samriddhi” and to strengthen &
deepen the cooperative movement from Primary to Apex level Cooperatives in the
country. List of initiatives taken and progress made so far are as follows:

A. Making Primary Cooperatives economically vibrant and transparent

1.  Model Bye-Laws for PACS making them multipurpose, multidimensional and
transparent entities: Government, in consultation with all the stakeholders,
including States/ UTs, National Level Federations, State Cooperative Banks
(StCBs), District Central Cooperative Banks (DCCBs), etc., has prepared and
circulated Model Byelaws for PACS to all the States/ UTs, which enable PACS
to undertake more than 25 business activities, improve governance,
transparency and accountability in their operations. Provisions have also been
made to make the membership of PACS more inclusive and broad-based,
giving adequate representation to women and Scheduled Castes/Schedules
Tribes. So far, 32 States/ UTs have adopted Model Byelaws or their existing
byelaws are in line with Model Byelaws.

2. Strengthening of PACS through Computerization: In order to strengthen PACS,
project for Computerization of functional PACS with a total financial outlay of
2,516 Crore has been approved by the Government of India, which entails
bringing all functional PACS in the Country onto a common ERP based national
software, linking them with NABARD through StCBs and DCCBs. A total of
67,009 PACS from 30 States/ UTs have been sanctioned under the project. The
hardware has been procured by 28 States/UTs. Total 25,674 PACS have been
onboarded on ERP Software and 15,207 PACS have gone live.

3. Establishing New Multipurpose PACS/Dairy/Fishery Cooperatives in uncovered
Panchayats: The plan for establishing new multipurpose PACS or primary
dairy/fisheries cooperatives covering all the Panchayats/villages in the next five
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years, with support of NABARD, NDDB, NFDB, NCDC and other National level
Federations has been approved by the Government. As per National
Cooperative Database, a total of 6,844 new PACS, Dairy and Fishery
cooperative societies have been registered across States/UTs.

World’s Largest Decentralized Grain Storage Plan in Cooperative sector:
Government has approved a plan to create warehouses, custom hiring centers,
primary processing units and other agri infrastructure for grain storage at PACS
level, through convergence of various GOl schemes, including AlF, AMI, SMAM,
PMFME, etc. This will reduce wastage of food grains and transportation costs,
enable farmers to realize better prices for their produce and meet various
agricultural needs at the PACS level itself. Under the Pilot Project, godowns
have been constructed in 11 PACS of 11 States and the Pilot is now being
extended to 500 additional PACS.

PACS as Common Service Centers (CSCs) for better access to e-services: An
MoU has been signed between Ministry of Cooperation, MeitY, NABARD and
CSC e-Governance Services India Limited for providing more than 300 e-
services such as banking, insurance, Aadhar enrolment/updation, health
services, PAN card and IRCTC/ Bus/ Air ticket, etc. through PACS. So far,
37,169 PACS have started providing CSC services to rural citizens which will
also result in increase in income of these PACS.

Formation of new Farmer Producer Organizations (FPOs) by PACS:
Government has allowed 1,100 additional FPOs to be formed by PACS with the
support of NCDC, in those blocks where FPOs have not yet been formed or the
blocks are not covered by any other implementing agency. Apart from this, 992
FPOs have been formed in the cooperative sector by NCDC. This will be helpful
in providing farmers with necessary market linkages and get fair and
remunerative prices for their produce.

PACS given priority for Retail Petrol/Diesel outlets: Government has allowed
PACS to be included in the Combined Category 2 (CC2) for allotment of retall
petrol/ diesel outlets. As per information received from Oil Marketing Companies
(OMCS), more than 270 PACS from 25 States/UTs have applied online for retail
petrol/ diesel outlets.

PACS given permission to convert bulk consumer petrol pumps into retail
outlets: Based on the discussions with the Ministry of Petroleum and Natural
Gas, guidelines have been issued to convert the existing bulk consumer licensee
PACS into retail outlets for increasing the profit of PACS and generate
employment opportunities in rural areas. 109 PACS from 4 States having
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wholesale consumer pumps have given consent for conversion into Retail
Outlets, out of which 43 PACS have received Letter of Intent (LOI) from the
OMCs.

PACS eligible for LPG Distributorship for diversifying its activities: Government
has now allowed PACS to apply for LPG Distributorships. This will give PACS an
option to increase their economic activities and create new employment
opportunities in rural areas. From four States/Union Territories, a total of 31
PACS have submitted online applications.

PACS as PM Bharatiya Jan Aushadhi Kendra for improving access to generic
medicines at rural level: Government is promoting PACS to operate Pradhan
Mantri Bhartiya Janaushadhi Kendras which will provide additional income
source to them and ease the access to generic medicines for rural citizens. So
far, 4,341 PACS/ cooperative societies have applied online for PM Bhartiya
Janaushadhi Kendras, out of which 2,594 PACS have been given initial approval
by PMBI and 674 have received drug licences from State Drug Controllers which
are ready to function as PM Bhartiya Jan Aushadhi Kendras.

PACS as Pradhan Mantri Kisan Samriddhi Kendras (PMKSK): Government is
promoting PACS to operate PMKSK for ensuring easy accessibility of fertilizer
& related services to farmers in the country. As per the information shared by
States/ UTs, 38,141 PACS are functioning as PMKSK.

Convergence of PM-KUSUM at PACS level: Farmers associated with PACS can
adopt solar agricultural water pumps and install photovoltaic modules in their
farms.

PACS to carry out O&M of rural piped water supply schemes (PWS): In order to
utilize the deep reach of PACS in rural areas, on the initiative of the Ministry of
Cooperation, Ministry of Jal Shakti has made PACS as eligible agencies to carry
out the Operations & Maintenance (O&M) of PWS in rural areas. As per
information received from States/ UTs, 1,833 PACS have been identified/
selected by 16 States/ UTs to provide O&M services at Panchayat/ Village
level.

Micro-ATMs to Bank Mitra Cooperative Societies for providing doorstep financial
services: Dairy and Fisheries cooperative societies can be made Bank Mitras of
DCCBs and StCBs. To ensure their ease of doing business, transparency and
financial inclusion, Micro-ATMs are also being given to these Bank Mitra Co-
operative Societies with support from NABARD to provide 'Door-step Financial
Services'. As a pilot project, about 2,700 Micro-ATMs have been distributed to
Bank Mitra cooperative societies in Panchmahal and Banaskantha Districts of
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Guijarat. This initiative is now being implemented in all the Districts of the State of
Guijarat.

Rupay Kisan Credit Card to Members of Milk Cooperatives: In order to expand
the reach of DCCBs/ StCBs and to provide necessary liquidity to the members
of Dairy Cooperative societies, Rupay Kisan Credit Cards (KCCS) are being
distributed to the members of cooperatives for providing credit at comparatively
lower interest rates and to enable them to carry out other financial transactions.
So far, 48,000 Rupay KCC have been distributed in Panchmahal and
Banaskantha Districts of Gujarat. This initiative is now being implemented in all
the Districts of the State of Gujarat.

Formation of Fish Farmer Producer Organization (FFPO):In order to provide
market linkage and processing facilities to fishermen, NCDC has registered 69
FFPOs in the initial phase. In addition, Department of Fisheries, Government of
India has allocated the work of converting 1000 existing fisheries cooperative
societies into FFPOs to NCDC, with an approved outlay of Rs. 225.50 crore.

Strengthening the Urban and Rural Cooperative Banks

UCBs have been allowed to open new branches to expand their business: UCBs
can now open new branches up to 10% (maximum 5 branches) of the existing
number of branches in the previous financial year without prior approval of RBI.
UCBs have been allowed by RBI to offer doorstep services to their customers:
Door step banking facility can now be provided by UCBs. Account holders of
these banks can now avail various banking facilities at home such as cash
withdrawal, cash deposit, KYC, demand draft and life certificate for pensioners,
etc.

Cooperative banks have been allowed to make one-time settlement of
outstanding loans, like Commercial Banks: Co-operative banks, through board-
approved policies, can now provide the process for settlement with borrowers,
along with technical write-off.

Time limit increased to achieve Priority Sector Lending (PSL) targets given to
UCBs: RBI has extended the timeline for UCBs to achieve Priority Sector
Lending (PSL) targets by two years i.e., up to March 31, 2026.

A Nodal Officer designated in RBI for regular interaction with UCBs: In order to
meet the long pending demand of the cooperative sector for closer coordination
and focused interaction, RBI has notified a nodal officer.
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Individual housing loan limit more than doubled by RBI for Rural and Urban
Cooperative Banks:

Housing loan limit of Urban Cooperative Banks has now been doubled from Rs.
30 lakhs to Rs. 60 lakhs.

Housing loan limit of Rural Cooperative Banks has been increased to two and a
half times to Rs. 75 lakhs.

Rural Cooperative Banks will now be able to lend to commercial real estate/
residential housing sector, thereby diversifying their business: This will not only
help Rural Cooperative Banks to diversify their business, but will benefit Housing
cooperative societies also.

License fee reduced for Cooperative Banks: License fee for onboarding
Cooperative Banks to ‘Aadhaar Enabled Payment System’ (AePS) has been
reduced by linking it to the number of transactions. Cooperative financial
institutions will also be able to get the facility free of cost for the first three
months of the pre-production phase. With this, farmers will now be able to get
the facility of banking at their home with through biometrics.

Non-scheduled UCBs, StCBs and DCCBs notified as Member Lending
Institutions (MLIs) in CGTMSE Scheme to increase the share of cooperatives in
lending: Cooperative banks will now be able to take advantage of risk coverage
up to 85 percent on the loans given. Also, cooperative sector enterprises will
also be able to get collateral free loans from cooperative banks now.

Notification of Scheduling norms for including Urban Cooperative Banks: UCBs
that meet the 'Financially Sound and Well Managed' (FSWM) criteria and have
maintained the minimum deposits required for classification as Tier 3 for the last
two years are now eligible to be included in Schedule Il of the Reserve Bank of
India Act, 1934 and get 'Scheduled’ status.

Monetary ceiling doubled by RBI for Gold Loan: RBI has doubled monetary
ceiling from Rs. 2 lakhs to Rs.4 lakh, for those UCBs that meet the PSL targets.
Umbrella Organization for Urban Cooperative Banks: RBI has accorded
approval to the National Federation of Urban Co-operative Banks and Credit
Societies Ltd. (NAFCUB) for the formation of an Umbrella Organization (UO)
for the UCB sector, which will provide necessary IT infrastructure and
operational support to around 1,500 UCBs.

Relief to Cooperative Societies in the Income Tax Act
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Surcharge reduced from 12 % to 7% for co-operative societies having income
between Rs. 1 to 10 Cr.: This will reduce the burden of Income Tax on
Cooperative Societies and more capital will be available with them to work for
the benefit of their members.

MAT reduced for cooperatives from 18.5% to 15%: With this provision, now
there is parity between Cooperative Societies and Companies in this regard.
Relief in cash transactions under section 269ST of the Income Tax Act: In order
to remove difficulties in cash transactions by cooperatives under Section 269ST
of IT Act, Government has issued a clarification that cash transaction of less
than Rs. 2 lakhs done by a cooperative society with its distributor in a day will be
considered separately, and will not be charged with income tax penalty.

Tax cut for new manufacturing Cooperative societies: Government has decided
that a flat lower tax rate of 15% will be charged, compared to an earlier rate of
up to 30% plus surcharge, for new cooperatives commencing manufacturing
activities by March 31, 2024. This will encourage the formation of new
cooperative societies in the manufacturing sector.

Increase in limit of Cash Deposits and Cash Loans by PACS and PCARDBs:
Government has enhanced the limit for Cash Deposits and Cash Loans by PACS
and Primary Cooperative Agriculture and Rural Development Banks (PCARDBs)
from Rs. 20,000 to Rs. 2 lakh per member. This provision will facilitate their
activities, increase their business and benefit members of their societies.
Increase in the limit of Tax Deducted at Source (TDS) in Cash Withdrawal:
Government has increased the cash withdrawal limit of cooperative societies
without deduction of tax at source from Rs.1 crore to Rs.3 crore per year. This
provision will save Tax Deducted at Source (TDS) for cooperative societies,
which will enhance their liquidity.

Revival of Cooperative Sugar Mills

Relief from Income Tax to Sugar Cooperative Mills: Government has issued a
clarification that cooperative sugar mills would not be subjected to additional
income tax for paying higher sugarcane prices to farmers up to Fair and
Remunerative or State Advised Price, from April, 2016 onwards.

Resolution of decades old pending issues related to Income Tax of Sugar
Cooperative Mills: Government has made a provision in its Union Budget 2023-
24, wherein Sugar cooperatives have been allowed to claim as expenditure their
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payments to sugarcane farmers for the period prior to assessment year 2016—
17, giving them a relief of more than Rs.10,000 crore.

Rs. 10,000 crore loan schemes launched for strengthening of Sugar Cooperative
Mills: Government has launched a scheme through NCDC for setting up ethanol
plants or cogeneration plants or for working capital or for all three purposes.
Loan amount of Rs. 5746.76 cr. has been sanctioned by NCDC to 36
Cooperative Sugar Mills so far.

Preference to Cooperative Sugar Mills in purchase of ethanol: Cooperative
Sugar Mills have now been put at par with private companies for ethanol
procurement by Government of India under the Ethanol Blending Programme
(EBP).

Reduction in GST on molasses from 28% to 5%: Government has decided to
reduce the GST on molasses from 28% to 5% which will enable cooperative
sugar mills to earn more profits for their members by selling molasses to
distilleries with higher margins.

Three new National Level Multi-State Societies

New National Multi-State Cooperative Seed Society for certified seeds:
Government has established a new apex multi-state cooperative seed society
under the MSCS Act, 2002, namely Bharatiya Beej Sahakari Samiti Limited
(BBSSL) as an umbrella organization for quality seed cultivation, production
and distribution under a single brand. BBSSL so far has planted breeder seeds
of Wheat, Mustard, and Pulses (Gram, Pea) on 366 Hectare land during Rabi
season. Similarly, during Kharif season breeder seeds of Peddy, Moong,
Soyabean, Groundnut, Jowar and Guar have been planted on 148.26 Hectare
land. As on date 11714 PACS/ Cooperative Societies have become member of
BBSSL.

New National Multi-State Cooperative Organic Society for organic farming:
Government has established a new apex multi-state cooperative organic society
under the MSCS Act, 2002, namely National Cooperative Organics Limited
(NCOL) as an umbrella organization to produce, distribute and market certified
and authentic organic products. As on date 3,775 PACS/ cooperative societies
have become member of NCOL. So far, 12 organic products have been
launched by NCOL under “Bharat Organics” brand.

New National Multi-State Cooperative Export Society for promoting exports:
Government has established a new apex multi-state cooperative export society
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under the MSCS Act, 2002, namely National Cooperative Export Limited
(NCEL) as an umbrella organization to give thrust to exports from cooperative
sector. As on date, about 7700 PACS/ cooperative societies have become
member of NCEL. A fotal of 8,15,007 metric tonnes of commodities have been
exported by NCEL. Out of which 8,01,790 metric tonnes of rice, 7,685 metric
fonnes of onions, 4507 metric tonnes of sugar, 1025 metric tonnes of wheat
have been exported.

Capacity Building in Cooperatives

Promotion of training and awareness through National Council for Cooperative
Training (NCCT): By increasing its reach, NCCT has conducted 3,619 training
programs and provided training to 2,21,478 participants in FY 2023-24. From
April to June 2024, NCCT has conducted 494 programmes against the quarterly
target of 435 programmes and trained 19,591 participants against the target of
10875 participants.

Establishment of the Cooperative University :Cabinet Note has been prepared
by Ministry of Cooperation for setting up of a National Cooperative University for
Cooperative education, training, consultancy, research and development and a
sustainable and quality supply of trained manpower.

Use of Information Technology for ‘Ease of Doing Business’

Computerization of the Central Registrar’'s Office: Central Registrar’s office has
been computerized to create a digital ecosystem for Multi-State Cooperative
Societies, which will assist in processing applications and service requests in a
time bound manner.

Scheme for computerization of office of RCSs in States and Union Territories:
To increase ‘Ease of doing businesses for Cooperative Societies and create a
digital ecosystem for transparent paperless regulation in all the States/ Union
Territories, a Centrally Sponsored Project for computerization of RCS Offices
has been approved by the Government. Grants will be provided for purchase of
hardware, development of software, etc. to the States/ UTs.

Computerization of Agriculture and Rural Development Banks (ARDBs): To
strengthen the long-term cooperative credit structure, the project of
computerization of 1,851 units of Agriculture and Rural Development Banks
(ARDBs) spread across 13 States/ Union Territories has been approved by the
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Government. NABARD is the implementing agency for the project and will
develop a national level software for ARDBs. Hardware, support for digitization
of legacy data, training to the employees, etc. will be provided under the
project. So far, proposals from 10 States/UTs have been received and
sanctioned. Further, GOI share amounting to Rs 4.26 crore was released to 8
States/UTs in FY 2023-24 and FY 2024-25 for procurement of hardware,
digitization and setting up of support system.

Other Initiatives

New National Cooperative Database for authentic and updated data repository:
A database of cooperatives in the country has been prepared with the support of
State Governments to facilitate stakeholders in policy making and
implementation of programmes/ schemes related to cooperatives across the
country. So far, data of around 8.09 lakh cooperatives has been captured in the
database.

Formulation of New National Cooperative Policy: A National level committee
comprising 49 experts and stakeholders drawn from all over the Country has
been constituted to formulate the New National Cooperative Policy for enabling
a vibrant ecosystem to realize the vision of ‘Sahakar-se-Samriddhi’.

Multi-State Co-operative Societies (Amendment) Act, 2023: Amendment has
been brought in the MSCS Act, 2002 to strengthen governance, enhance
transparency, increase accountability, reform electoral process and incorporate
provisions of 97" Constitutional Amendment in the Multi State Cooperative
Societies.

Inclusion of Cooperatives as ‘buyers’ on GeM portal: Government has
permitted cooperatives to register as ‘buyer’ on GeM, enabling them to procure
goods and services from over 67 lakh vendors to facilitate economical purchases
and greater transparency. So far, 559 cooperative societies have been
onboarded on GeM as buyers.

Expansion of National Cooperative Development Corporation (NCDC) to
increase its range and depth: NCDC has launched new schemes in various
sectors such as ‘Swayamshakti Sahkar’ for SHGs; ‘Deerghavadhi Krishak
Sahkar’ for long term agricultural credit and ‘Dairy Sahkar’ for dairy. Total
financial assistance of Rs. 60,618.47 Crores has been disbursed by NCDC in FY
2023-24. NCDC has disbursed Rs.19,287.17 crore so far in the financial year
2024-25. Government of India has permitted NCDC to issue bonds worth 2000
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crore with government guarantee, subject to the adherence of specified terms
and conditions. Further, NCDC is setting up sub-offices in 6 North Eastern
States — Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland and
Tripura with the objective of taking various national schemes to the cooperative
societies at their doorstep.

53. Financial assistance by NCDC for Deep Sea Trawlers: NCDC is providing
financial assistance for projects related to deep sea trawlers in coordination with
the Department of Fisheries, Government of India. Various financial assistances
have been sanctioned by NCDC such as; Rs. 11.55 crores for purchase of 14
deep sea trawlers in Maharashtra at a block cost of Rs 20.30 crores, Rs 37.39
crores to Rajmata Vikas Macchimar Sahakari Sanstha Limited, Mumbai for
setting up a seafood processing unit at a Block Cost of Rs.46.74 crores, Rs.
32.69 crores for Integrated Fisheries Development Project (IFDP) of
Government of Kerala and NCDC has sanctioned the proposal of Shri Mahavir
Macchimar Sahakari Mandali Limited, Gujarat for purchasing 30 deep sea
trawlers with a block cost of Rs.36.00 crores.

54. Refund to Investors of Sahara Group of Societies: A portal has been launched
for making payments to the genuine depositors of the cooperative societies of
Sahara Group in a transparent manner. Disbursements have already started
after proper identification and submission of proof of their deposits and claims.

Sl Ryder HUR: -G GHIURT ARG, § 30D ATEAH I A1 FE BRI H3il
Sl I8 ST A8 § (5 [EHTd Uael & AedrR] dversii iR |ffidl & S
3R FRIRh T o ol HATAT - 9T H&H o1 &2 GV, [BHMES U2l b 3R 991
DI FEHRI YIgAN YheaR Bisiurfcd FEEcrsl (NUHvR) & I & forg

AEHINT HATAT - T H&H 33T &, TIdIa|

STt guTafer: 9= E@3 S

S IREMER A : AR GUTART AE18Y, FEHTRAl #ATad 7 feArad uael &
FEhRT HwARI 3iR |l & I iR AeIihaxol & foly 9gd AR $5H 91T &l
TEHTRAT AT §RT TSI AeHhR faard i & w1egw 9 fewrae ueer 7 fafi=
HEBRI AT & [THTH & oIy ATh ST 3R STYCH & ofy 218 BRI 46 ARI TUY,
SSREIA TS I BI-IMURIET BT 300 BRIS 38 ARG B, JATSATSIUT & d8d 308
BRIS, 32 G BYY Hed 31T dh ol THIT 973 BRI, 50 TR UY 3 AT 37 B
oI AT UeTH &1 715 81 Ge IRl HATTT Bl bo iy Uraifrg aRarer=r, g &
d8d HYSRISOIYA & oY fZHrEe ga3r 9 870 Udd & U Wiihd [$hy Y &l
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BTN Bl WE 3R T & fSRergorm ik |urd Rved wifid ax+ & foy
TR IRBR & 5 F 16 BIIS, 88 TG SYJ I 1} dh feHTI U9 Bl SR fhu
TQ 21 FEHIRAT #ATed 7 fEArae Uqe & HY 3R urioy faemr dol & sffuveia §
GIR AT T YIRS & BRSSO Bl GRATSTT o o T 31T 3MidTes wa g B!
gl

AT SR BT GUR] FaTd g AT e YRy & [olT A1 AT - a1
I HEH IO 27 H T8l Fda BT A8 g [P AEBIRT HAT - G2 H "HEDR
q TE" B IRGT BT ABR B & foly 54 Y SHIRNICS oy 81 5741 T Bl
HRh B P (oY S B HRAT AMMRY, S TR SR (ST T 51 Yo RIS,
T 99t BRI UorT T SIARYT MR FTTUH TR SIThR 15T TehNT S 21
Tl TEdHR & & A1eg¥ A A1TS A foldh BT I (61 131 81 Uad & forg Arsd
18 Aot IR fhT e €, T 9 onfY 25 1 WY o1fdra sFiH® Ufaefadist &) dad
g 3R U AT ¥ faferd A 3nfere wTfay o qre|

JRT B AT & B9 H B B & Fo1¢ e fohar a7 8, gy ardior
ST ST, dHT, SR b, Wy 3Tfe 300 | I 3ffdrd BT AdTU YT B
Al ol U 319 g H31 [HAM TG b% b gRT BicAgord 3R dieredh
faaRT &R FhA IR Yo #23i R S 3l g & ®©9 § SHR® N9l &t
Sy Al GFATRad B Uad TRl e STet 3Tl IS b dad ! qifd &
w0 H W B R Fhd 21 U 3ME BRI FeRIRTT HATAT & g§RT <7 & JTHIT
3refegael] Bl Folgd He B by S 3=

MR. CHAIRMAN: Second Supplementary; Dr. Sikander Kumar.
S1. Ridhex AR: TR, #RT Y2 81 AT 5] ..(FaLH)...
MR. CHAIRMAN: Third Supplementary; Shrimati Rajani Ashokrao Patil.

S IS STENHRE  UIfee: IR, f3H1erel H§ 9a STl e &1 A1ebe &1 H3il Sl
SR BRI T 9 3MTd &1 7 S AW 1 3719 Yo d1ed! g (& I8 9 Bl A1dhe
Ueh B SSReIfoRe & 81 | & - Srs[ofll a1 731 Sfl I AIhe Dl ABHINT &b & H
AT & [Ty PO JATH B2

St guTafar: AT 93) ST I8 U e U B

7t ARAtER A : § o1 18 9 .. (qaer)...

Sl TSI INhNTa gIfeel: 9%, ...(FAY™)...
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it syHTafer: TET, M A2 am on the murmur. ... (Interruptions). .. AT HAT S|

$t FREMER AN : AT ToT! dTs SR HERT 9 ATl 81 H 374 918 ¥ 91 B
|l f$Teq S9! & |

MR. CHAIRMAN: Fourth Supplementary; Dr. V. Sivadasan.

DR. V. SIVADASAN: Respected Mr. Chairman, Sir, in our nation, co-operative sector
has given great contribution to the development of rural and urban areas. In the Yuva
Sahakar Scheme, NCDC has sanctioned only Rs. 45 crores across the country. They
told us about the scheme that there are 14,000 beneficiary members and released
only Rs.2 crore 48 lakhs. This is a very pathetic situation. So my question is: Do you
have any plan to give financial assistance to the State Government for supporting the
cooperative sector in our nation?

# RAAER  AIEI: FEI5Y, FEHINAT HATI §IRT 54 7 Ugel, o7 IR §H B B
T B, g3 I & b HEHIRGT & A1 | 8% db &3 ¥ 37el-3el 54 gl Sl o,
I db, PACS, ST, ThRRNIST sife |4t &3l &1 He HR+ & oy e Arerl
IS T8 B I WY U f¥ca 7, q31 oTan 2 b 59 IR fORqa a1 axeit gt H 39
Tee IR G § AR YD Al ...(GEH). .

DR. V. SIVADASAN: Sir, ...(Interruptions)...
SHRI MURLIDHAR MOHOL : Okay. One minute. ... (Interruptions )...

MR. CHAIRMAN: Hon. Member, the hon. Minister is responding.

Y TREER  AEIe: AU Tt YT AeHR Ao & IR H SIHGRI ARN 8, 39 Jror
& 3T Py | FEBIRI WA, ST innovative 3R o ST 9T dTei TRATSTT H
BRI 7, TR FTAAT YT BR Febcll 51 JaAT A8DBR ISTHT &b 8 2ax] AT Bl
BI$ BY NCDC BT &I s fhdl W aary ATeT=1 MRS i & forw Jgraer
UG &1 STl 1 ISTERVT W6 HY THEHROT ITYRT $iefl, Teade, logistic, PV
JIHIHR0T, Gax] e~ & fquor, fder, smgfd, EJHRTCFUT IRTATT,  ATHTOT
TS, A, BB, FRIR, TS, BV, PIC U, HRYSIBRY], 9, U &
et &, fauoe weeRar @) sraeRaT, S 691, STa WRew B ¥,
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e, Jffafd, uRasd, sRyard, AN dorq giaer, e, ol Saed dor
fIaRuT, oil & IR-IRARD 3R TR S 61 Icara a7 [Ga=or e & fofg

HETIdT USTH hrdl 2l

MR. CHAIRMAN: Ms. Dola Sen; fifth supplementary.
MS. DOLA SEN: Sir, | want to know from the hon. Minister as to whether there is any
statistics or data of the Union Government that through the Cooperative Ministry and

NCDC how many have become independent to run the show in the last five years.

MR. CHAIRMAN: Hon. Member, the question is on Yuva Sahakar Scheme in
Himachal Pradesh. So you have to confine to that.

Gl Q11 9A: SN &, Bl d1< 781, 317 [SHTIS T BT STl 8l & SIfTg|

MR. CHAIRMAN: Quick response! Hon. Minister.

3l IReAUR AR H8Ied, H Adh AR TS FedhR] [dHrd 79 NCDC Bt
ST AR Ygd BT g81 81 [IRIRYdD Sarg I NCDC 7 fafd=T &=l | 5
IS g6 DI 2, T W FEIdT W8 b (Y "@eifh GebR', Sredblicld  $Hiy
U] & foIg 'SHEiay Hub FebR' AR A & [y 'Su¥] FeahR'| fa<ig ay 2023-
2024 § NCDC gRT 60 89TR HRIs B9 &l Iy Feridl &1 dfdaxor faar a1 gl
facira 9 2024-25 § NCDC 7 19,287.17 ®RIS ST BT AfqaRor fhar 81 YRT TRAR
= NCDC &I faffése et 8ik oraf uR, IRBRT RS & 1Y 2 BOR BIg ST
q & dI=s SIRI DR DI AFART UG BT 81 §9b AAT@l, NCDC §RT YAk & 6
RIT - 3TBUTES Yagl, HeTerd, FISiRd, #f01qR, Aol 3R BIYRT, § SU-Hraiery
WUd fhy o1 v 21 RiFer Sevy {fr= Idy JoHRi &, S9! 8o
Hﬁﬁl’éﬁaﬁ, door step TR of STHT &

MR. CHAIRMAN: Please. ...(Interruptions)... Question No. 19. Shrimati Mahua Maji.
Monitoring of fire safety standards

19, SMT. MAHUA MAJI: Will the Minister of HOME AFFAIRS be pleased to state:

' Original notice of the question was received in Hindi.
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(a) whether Government has taken any strict stand towards tightening the safety
standards and preventing negligence to avert the increasing incidents of fire in
multi-storey building in the country, if so, the details thereof and if not, the
reasons therefor;

(b)whether the Central Government proposes to provide assistance to the States
to expand and modernize the fire services across the country;

(c) if so, the details thereof, State-wise; and

(d)if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI NITYANAND
RAI): (a) to (d) A statement is laid on the table of the House.

Statement

Fire Services is a State subject and has been included as a Municipal function in the
XII Schedule of the Constitution of India under Article 243 (W). It is the primary
responsibility of the State Governments to take necessary measures for strengthening
and equipping Fire Services and to avert the fire incidences in multi-storey buildings in
the area of their jurisdiction. However, from time to time, advisories have been issued
by Directorate General (Fire Services, Civil Defence and Home Guards) under
Ministry of Home Affairs on 18.04.2017, 31.08.2017, 04.06.2019 and 02.08.2023 for
prevention and fire safety measures in High rise buildings. In addition, many
advisories have been issued to States for undertaking prevention and fire safety
measures.

The Ministry of Housing and Urban Affairs have framed Model Building Bye
Laws 2016, for guiding the States/UTs for revising their respective Building Bye Laws.
It also contains a Chapter on fire protection and fire safety requirements which
prescribes the norms and standards for fire protection. Its effective enforcement is in
the domain of the States/UTs.

In addition, Bureau of Indian Standards had also published National Building
Code of India, 2016. It covers the detailed guidelines for construction, maintenance
and fire safety of the structures. It also lays down a provision for Fire and Life Safety
Audit for all buildings having a height of more than 15 meters.

The Central Government has launched a '"'Scheme for Expansion and
Modernization of Fire Services in the States" on 04.07.2023 from the Preparedness
and Capacity Building Funding Window under the National Disaster Response Fund
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(NDRF) for strengthening fire services in the States in the five years (2021-22 to
2025-26) with a total Central outlay of Rs. 5,000 Crore.

The State-wise details of funds allocated to the States under the scheme, on
cost sharing basis, is annexed. The identified activities under the scheme have been
broadly categorized under expansion of fire services and modernization of fire
services in the States. The measures included in the scheme provides setting up of
new fire stations, strengthening of State Training Centres and capacity building,
provisions for modern fire-fighting equipment, strengthening of State Headquarters
and Urban Fire Stations, technological upgradation and installation and augmentation
of online system etc. In addition, an amount of Rs. 500 crore, out of the total outlay,
is available to incentivize the States for adoption of legal and infrastructure based

reforms.
Annexure
Rs. in Crore
Sl. No | List of States Central State Share | Total Allocation
Share
1 Andhra Pradesh 189.7 63.23 252.93
2 Arunachal Pradesh 57.57 6.39 63.96
3 Assam 96.73 10.74 107.47
4 Bihar 255.69 85.23 340.92
5 Chhattisgarh 110.82 36.94 147.76
6 Goa 31.63 10.54 42.17
7 Gujarat 254.27 84.75 339.02
8 Haryana 87.48 29.16 116.64
9 Himachal Pradesh 58.8 6.53 65.33
10 Jharkhand 111 37.00 148.00
11 Karnataka 247.42 82.47 329.90
12 Kerala 122.41 40.80 163.21
13 Madhya Pradesh 298.15 99.38 397.54
14 Maharashtra 461.61 153.87 615.48
15 Manipur 40.5 4.50 45.00
16 Meghalaya 39.94 4.43 44.37
17 Mizoram 36 4.00 40.00
18 Nagaland 36.05 4.00 40.05
19 Odisha 150.83 50.27 201.10
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20 Punjab 98.67 32.89 131.56
21 Rajasthan 293.73 97.91 391.64
22 Sikkim 29.03 3.22 32.25

23 Tamil Nadu 280 93.33 373.33
24 Telangana 142.61 47.53 190.14
25 Tripura 38.15 4.23 42.38

26 Uttar Pradesh 577.43 192.47 769.90
27 Uttarakhand 71.03 7.89 78.92

28 West Bengal 282.57 94.19 376.76

Total 4499.84 1387.99 5887.83

SN AZSIM AT : H 1 FHIIT HEIG, 2 H i ST bl HeS131 H AR
TS STl & SI-9Tel 1 & Il 77 X&1 81 JOIRI & R[SThIC b I S H &)
T ¥ 27 ST A & ST Ieft T8 faeelt & fad® fagR R baby care centre
Jrd Taird Rl @ |@1d 81 g1 Kb <2 &1 IS fGeell ® 8 a1d &Y, Al
TIURT TSR H...(FILT)...

MR. CHAIRMAN: Your supplementary !

SHRIMATI MAHUA MAJI: Yes, Sir. 9 dIX AT 50 fad i H 4,000 ...(<aqggr)...
MR. CHAIRMAN: Madam, please ask your supplementary.

SHRIMATI MAHUA MAJI: Yes, Sir.

MR. CHAIRMAN': You are giving facts. Ask your supplementary.

SN A AN BAR S b BIC-TS, ATS- TS THM [ b BRI H 9gd Il
Y IEHITAT Wasi &1 1417 81 8T Bl ...(aEH). .

MR. CHAIRMAN: Hon. Member, you are reading.
SHRIMATI MAHUA MAJI: This is my question, Sir.

MR. CHAIRMAN: Please ask your supplementary.
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S WS AT : Rifch AT fI9 direct Ministry of Home Affairs @ 3f€X 3Tl
&, A1 311U IE HEDR (b I§ T B JBAR 8, AU [STHERT IS W &l 81 Slel
Il | BRT FaATA I8 © fob....(caaem )...

MR. CHAIRMAN : What is your supplementary, Madam ?

SHRIMATI MAHUA MAJI: Yes, Sir. ScTgfdh RIS MBI b JHY W<
Jfrere HHARAT & 1T fhdt Were ST & Javel g &) Ugd R fUsd a
JuT A DI TS B 2...(TALTH)...

MR. CHAIRMAN: Madam, | will have to ask... | am afraid, don’t force me. What is
your supplementary? Please rise and ask supplementary.

ST HESM ATS: R, AR I&| [T 2

1t AT : A9, USel U HaTdl Yo oiliofg, fthv gl |dret Hi 31 SIe|

Sl WS ATON: U, IT! US N HATS © (b AT e AR HIFTehi &b 30T
e e HaaTRAT & foru foha= Werer 7 & Faven b & Tgd W oo
ST Iui A B IS 82

MR. CHAIRMAN: Madam, | expect a better supplementary. Please go ahead, hon.
Minister.

sft < I9: "8Gy, JAMUST TEY 1Y & favy 8, ofd g GRaR 3R T8
AT 9T RT=TarRal & 9T 81 81 51 1 JHAE 8Idl &, 98 WRd 9% & Arli
1 BIAT 8 IR BH A9 AT MMIST & T8 5 U A1 B DY, 59 I I 89 99
BTH B © AR ST b A1 B AT W DI DR &1 AR, S8l dab AT
o1 vy 2, I ugel Wl <A1 W RIY fhaT T 7 31R e Aled Sffier fodt e
1 2, NP Ted ARTHT Yar3l B gagTell AR Tl g3 YAD Bl & H @
BU g AAT TS| &b ANIGA & oY Ueb HeNfed Aled e fdet, 2019 § &
AT AT §9 9 & IR H B9 $AlY By drel, ifd ggHioTar fAfee & g §
HET AT 8, Al H ITb! IAMT AT {6 fhait ST &fik ford R | 89 3@ A58
IR I 1 U IR B9 Arsd (9 & e H Tgl THHRT § S ARG FHed &l 39
el 9 wa=i, AaTRll & FaR® U, 311 YRE IUTT BT Jdd Si¥il agHfTel]
SR, ST 15 HICR &1 Hdig & (oY TaRS 81, W 31T g & [Ty Fenferd
sprinkler system, fire alarm 3N JIFTTIMHE I3 BT FaRAT & YTGETT BT MU fhar
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TAT B SHH IATT I B dTell SIS & AMel DI &I H W gY dgHioTaell 3R
foreIy wasii & Iuyey fovy 7Y 2|

ABIGY, ANTYR H R ABR & I8 HATTT BT U TIUHUAA! AEH Blciof
g, e e uiw auf § 2,274 aifvrems Jansit ifreTRal o1 ulRrféra faar 2 &k
300 ¥ 31 §1.CP oI dUR by &1 o dier aui § HiRieror qrershHl 3ik
ST BrdspHl § AT W 9318 81 W), d1.¢h SOl gy &1, S e sfftrer 1,
T IMABRY HT AR TN Td SUMABGTRAT BT BT fIa=0T 1 7-37eT & 3iR Sl
<Id 7, Al 98 <ol 8 3MUD! UKd BRI SHH Sil e &1 Alsdl [ &,
ID! I Th o NTSAT =¥ YT & 3R 17 NS 59 UfshaT & 377 U 21 oifh Ser 9
AT HEIGAT AT 8, I8 SARES 5 A4 qh 39 IR U $HaH 4l AN 81 987 B
HEIGY, WRT §1% 31TUE & 59 Aol I-1eH [def B! &1 H G §UY U IR (U1
T IRDHR I Hg, M TTdhie | T8l W Dls JHAM A 81, FAfAIY 39 Alsd [da
I IEI AU - HBIGY, AT T U1 JATIE &1 A1 T8 /3l off H g 59 oy
B3 IR IATIE TR b ©12023 H Sl 556 gs A, S/ T4 4T RS foha |

HEIGd, 2023 & BS AIE H 96& g3 A, A4 A8 § A T8 H31 §RT a4
IR AT D1 9 ford TV 1 Gt Heled, -1 AT #EIedl 9 e § fd uh
TR YU Uid H Alsdl AFTLHT e DI YA Bl 3R IGb UGl H M Bl HaT
Gy

MR. CHAIRMAN: Ask your second supplementary.

S AZI AT : FURT AEIGY, ART ORT FdTel Jei A7 fb Gee HH DR 8
H9-HY I WRIT 966 88 §, SAD! Uh ¥l U HRTS ST

s FFT I9: 99Ul q815d, AT a1 Sd WRIF 4631 & aR 4§ U39 I8
T &, $Ab oy § I a1 18 § [ 98d IR 93 gs ol U IR "3l § S
31T, AT Jag Sieb 3 Bl, §HD (oG AT T&T 3l St 7 < I goisl, 2016
§ 5 faoell # AT MU SHRgH =LY IR URMETS F3 WRIY & | Sl
ToTeT 3T o, 9 99 WR AT H Py 9K 964 § 3R P8 WK W 93 &l 89 981 N
3 WX OR ] 954 & 3R 594 g9R Iiad At 98d 21 g8 HH BT & [l YT
1 St 51 S g QU 2, 98 g g1 goiel &, T Aizansii & GgHiier 8l
EIR U Sl dlldhel GTEH 8, SHdT Sl 3R 99T TR 39 Sl &I SYANT, "1mga]
A" o folq 1 g AT T ST o1 o folq foram ram o1, fgest ST o g1 &1
TI_:E;%\'I T IBT WX alert system X] gl Helqd, ST common alert system %\r, < ffeaa
wY A IMUSIRAT Dl T8l alarm BRI &, BH I UR B R &) AP H FYth S
ST BIRATs RIER TR - HEIGd, QT IR U9 Y8l 2, Rt SATeMe uR T2l
U8l &, Sl | dicT Y81 § P STararg dRarg RER q e d ggr F43i1 St gRT
3MYT fRILT WA WIS, HISISIRSMS BT YHRH HI 53T 111 3141 T AT
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<91 3R AT 3T WIS §9P FeT 91 &, Sl R & U] Yo+ 3R efeehIor &
Y H Up 991 SUA B

STRY fpaT 1391 B TrshuTa SITREH 2 3IR A1+ & ol U da-arse MR Dynamic
Composite Risk Atlas Td Decision Support System faa A< T 1311 81 778 HAT &
d8d Standing Fire Council Y §3& B AT &1 ST 7, Foras |t 131 & o1fv Jar
JTET WY ofcl 1 ST BIRIR W Aefd vy &, 9 9 s98 917 ol 81 98iey, § 399
e SRR Pl dredl b S FeeH I8 IR YR T 8, IFH 89 9gd AR
SYAIT YT §S & 3IR AMUGT Yo & oy TRBR 7 IHD Jaer H 710 DI Wi A5
AT &1 ...(TaY™)... 98Ied, H AT 914 g1 ar8dl gl ... (e )...

MR. CHAIRMAN: Shri Sanjay Singh, third supplementary. You have given a very
comprehensive answer, a very comprehensive answer.

$ G Ryg: 99 781ey, ATUdT 9gd-9gd g=IdTs [ MU 3TelTS, B (a7 2|
TR, S8 Pl & T 1frem= Il &1 fawyr 8 8k A9+ 9=t S =¥ 28 7531 &1
IRT (&1 2, $AleIT | 3MTuds J1egH | AR {31 Sfl I q& =1 arsdl § {91 <21 &l
TS faeel | ARR® 81 8 8, TT < B oteT faeel! § 1fT1em+ Jar &
foIU MY IR & fhell dRg & ASINT Bl IS Soxd T8l 8, T AT ool &
ATR®T Bl AR 8] a8 72

N Fam=< & 9afa 78icy, 8§49 g 81 hel © fh 89 oret T ar & 9T
el 8, <Ifeh I8 1T BT fIwT B 3R 89 S8 AN B &) ), BH XSl Bl
SN B &, H S0b qR A g1 Are< g1 3741 § I8 g1 871 o7 b b gor 4
33,581 BRIS o fI<II HTIET Bl IQThR 4 A1 fha1 T 2....

MR. CHAIRMAN: The House stands adjourned to meet at 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link httos ://sansad.in/rs/debates/officials |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair.
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GENERAL DISCUSSION

“The Union Budget, 2024-25

&
“The Budget of Union territory of Jammu and Kashmir, 2024-25

MR. CHAIRMAN: The Union Budget 2024-25 and the Budget of Union Territory of
Jammu & Kashmir 2024-25 to be discussed together.

| call upon former Finance Minister, Shri P. Chidambaram, to raise the
discussion. ...(Interruptions)....

AN HON. MEMBER: The best Finance Minister ever! ... (Interruptions)...

SHRI P. CHIDAMBARAM (Tamil Nadu): Mr. Chairman, Sir, | want to thank the hon.
Finance Minister for the Employment-Linked Incentive Scheme and other ideas
incorporated in the early part of her speech. ... (Interruptions)...

MR. CHAIRMAN: Please hear him patiently. ...(Interruptions)...

SHRI P. CHIDAMBARAM : | am particularly happy that she had an opportunity to read
the Congress Manifesto and she picks the good ideas on page 11, page 30, and page
31. | would respectfully urge my hon. friends in the Treasury Benches, especially the
External Affairs Minister, to read the Congress manifesto so that in your party
meetings you can persuade the hon. Prime Minister and the hon. Finance Minister to
take some more ideas from our manifesto. We will be very, very happy to support you
if you take those ideas. Copying is not prohibited in this House. In fact, copying is
encouraged, copying is rewarded in this House. ...(/nz‘errupﬁons)...

MR. CHAIRMAN: Just a minute. If you will address the Chair, it will give a soothing
feeling to me also. And, that will be more appropriate, Mr. Chidambaram.
...(Interruptions ...

SHRI P. CHIDAMBARAM: Copying is encouraged and copying is rewarded in this
House. So, please copy a little more.

" Discussed together.
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Sir, | have four major things. And, | think, | should be able to complete my
submissions on each of these things in about four or five minutes. The first is jobs.
Unemployment is the biggest challenge today. The Centre for monitoring Indian
economy has estimated all-India unemployment rate, in June 2024, as 9.2 per cent.
It may have come down. Earlier, there was a Production-Linked Incentive. When you
introduce the Employment-Linked Incentive, it must be for some reason. And, |
suspect, the reason was that the Production-Linked Incentive Scheme did not create
the kind of jobs that you wanted to create. So, will the hon. Finance Minister tell this
House what is the outcome of the PLI? Once we know the outcome of the PLI, we
can look ahead to what can be expected of the ELI. In fact, from paragraphs 20, 21,
and 22, read with paragraph 51 of her speech, neither | nor any of my learned
colleagues are able to get a whole picture of the ELI. It seems to us that paragraph 20
talks about the same target industries, like paragraph 21. And, paragraph 21 talks
about the same target industries as paragraph 22. But in paragraph 51, we were
suddenly let down when you said, "Only 500 industries are selected.” The numbers
do not gel; the numbers do not match. Anyway, you have a ELI. It is an interesting
idea, but it does not inspire confidence and let me go on record to say it does not
inspire confidence that you will be able to place 290 lakhs people under the ELI, that
you have described. It should not turn out to be another election jumia like your two
crore jobs a year. ..(Interruptions).. Now, look at the magnitude of the
unemployment problem. The Uttar Pradesh Police Department conducted an
examination for 60,244 vacancies. About 48 lakh persons applied and wrote that
examination. It was cancelled a couple of days later. The Air India wanted to fill 2,216
vacancies for handyman to do diverse jobs like repair and maintenance. About 25,000
people thronged Mumbai airport for a walk-in interview and the police had been called
to restore law and order. A private company in Gujarat sought to fill five positions.
About 1,000 persons barged into that company. Madhya Pradesh advertised 15 low-
skilled Government jobs; 11,000 applications were received. Among them were post-
graduates, engineers, MBAs and | am sad to say, even one of them was a person
who had just written an examination to be a judge in the Madhya Pradesh Courts.
The best illustration is of the Staff Selection Commission. There are Staff Selection
Commissions of the Centre and the States. Uttar Pradesh conducted an examination
for 7,500 posts. About 24,74,030 people applied for those jobs. And, yet, the RBI,
about two or three weeks ago said, “There is no job crisis in India”. Exact words are
“No job crisis in India.” Why didn’t anyone from the Ministry or any officer stand up
and say, we reject this statement! The RBI is supposed to be cautious, conservative
and neutral. You are cautious, you are conservative but you are not neutral at all. |
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suggest that unemployment be taken seriously, and we will wait for the outcome of
your ELI scheme. It is an interesting scheme. At the moment, | am not impressed, |
am not convinced; the outcome alone will judge whether your intentions are good,
whether you really want to tackle unemployment.

Sir, the second broad subject is inflation. The hon. Finance Minister, in Para 3
of her speech dismissed the subject in ten words. And, | am not exaggerating.
Please go through the speech - exactly 10 words. Is inflation such a trivial subject that
you can deal with it casually and dismiss it in ten words? The WPI inflation is 3.4 per
cent; the CPl inflation is 5.1 per cent and food inflation is 9.4 per cent. From where do
you collect data”? Mostly, along towns and villages abutting the national highway; at
best, the State Highways and at best, the District Highway. But go into the hinterland
of India, go into the KBK districts of Odisha, go into the interiors of Dharmapuri or
Ramanathapuram, the inflation is much higher than your 3.4 per cent or 5.1 per cent
or 9.4 per cent. And the Chief Economic Advisor who may be cautious, conservative
-- he has a degree of autonomy which no other officer of the Government of India has
-- said in his Economic Survey, “India’s inflation continues to be low, stable and
moving towards the four per cent target.” It has been moving for the last four years.
When will it arrive at the four per cent target? Is inflation low? Is it stable? Is it
moving towards the four per cent target? If it is moving towards the four per cent
target, why has the RBI not revised downward the bank rate fixed in June, 20237 This
is the thirteenth month of a 6.5 per cent bank rate. Bank rate is the good measure of
where inflation is moving. If inflation is moving towards the four per cent target, — four
per cent target is actually four plus or minus twoj it is not four per cent — assuming
that four per cent is the target, why is the RBI keeping the bank rate at 6.5 per cent
for the last thirteen months? Why is the MPC, the Monetary Policy Committee, not
willing to revise it downwards? And, | think, what the Chief Economic Advisor said in
his Economic Survey is injury, and the hon. Finance Minister, dismissing the subject
in ten words, is adding insult to injury. Inflation is a humiliating situation because every
family is hit by inflation. | warn this Government. You are taking inflation not seriously.
The last set of by-elections punished you. You will not agree. But | think the last set of
by-elections where out of 13 seats, 10 seats were won by the India bloc is a
punishment, the warning administered to you, and if you don’t take inflation seriously,
you will be punished more. If you want to suffer the punishment, you are welcome to
suffer the punishment. And, in this situation, you claim that the growth last year was
8.2 per cent, and, this year, it will be 6.5 per cent or 7 per cent. | am not going into
the macro-economic analysis. Some of my colleagues will do that. | ask you, how do
you arrive at this growth rate? You take the nominal growth rate and apply a deflator

Content Page t



[ 24 July, 2024 ] 75

and arrive at the GDP. Sir, the House and you must know that the deflator that they
have adopted for the manufacturing sector for last year is 1.7. When wholesale
inflation is 3.4, when CPI inflation is 5.1, food inflation is 9.4, how do you adopt a
deflator of 1.77 In fact, | want the hon. Finance Minister to tell us what is the deflator
you have adopted for manufacturing industry, what is the deflator you have adopted
for industry and for agriculture and what is the deflator you have adopted for services.
Nominal growth is measurable. But your GDP, in real terms, is simply by adopting a
deflator. And if you adopt a deflator, which several knowledgeable economists and
experts throughout the world have severely criticized for the last three or four years,
you will arrive at this rosy picture. If you would have adopted a deflator less than 1.7,
you would not have arrived at 8.2; you would have arrived at 9.2. If you adopt a
deflator of 0.5, you will even cross 10 per cent. So, please tell us, what is the deflator
you are adopting, why you are adopting it and tell us what is the nominal growth rate
and how do you arrive at these growth rates. These growth rates cannot be seen, but
these growth rates can be felt by the people. Anyone moving among the people will
know. The growth rate can be felt by the people. When there is impressive growth,
when there are more goods and services, when prices are affordable, when there is
money floating around in the market, when your pockets are jingling with coins or
currency notes, you get the feeling that things are going alright in this country. Do you
get that feeling? | travel at least 500-1,000 kilometers every month by road; | don't get
that feeling. Does any hon. Member from his constituency or State get the feeling, or
do people tell him that 'things are very good', please go and tell the Prime Minister in
Delhi that things are very good and we are very happy?' Does anyone get that
feeling?

Sir, the third subject is wages. Now, this is a serious matter. The hon. Finance
Minister said, 'l have given relief'. Who has she given relief to? | don't grudge the
relief. She has given relief, but to whom? In 2022-23, the last figure | was able to
access, the number of taxpayers was 7.4 crore. It may have increased to 8 or 8.5
crore. Out of that, 65 per cent had zero tax liability. They file a return, but no tax is
paid. Assuming that the 65 per cent remains constant, out of, say, eight or nine crore
tax payers today, five-and-a-half to six crore people would have zero tax liability.
You have given relief to people who moved to the new tax regime. | have seen various
calculations in the new tax regime. Each paper has got a calculation. | have a
Chartered Accountant who has given me a calculation from Gujarat, and he is very
knowledgeable. He says that the relief given is between Rs. 9,651 to Rs. 17,651. To
whom -- to these two to three crore people. India does not consist of just these two
to three crore people. There are 142 crore people in this country. Out of 142 crore
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people, let us assume you have given relief to two-three crore people. What about
the rest? Do you know the conditions of the rest? The household consumption
expenditure survey of the Government of India, read with that the bottom 50 per cent
have three per cent of the national wealth, 13 per cent of the national income, the
monthly consumption of a person in the rural areas is Rs. 3,094. Multiply it by 12, you
would arrive at about Rs. 37,000 a year. In urban areas it is Rs. 4,963. Multiply it by
12, it comes to Rs. 60,000 a year. So, we have 50 per cent of the population, that is
71 crore, having an annual consumption expenditure between Rs. 36,000 and Rs.
50,000. Are they rich or poor? This is the bottom 50, below the median. If you go
down to the bottom 20, or go down to the bottom 10, they are even poorer. What is
the relief for them? And, the Chief Executive Officer of the NITI Aayog says, India has
virtually abolished poverty. Poverty cannot be more than five per cent. Poverty cannot
be more than five per cent when you are talking about 71 crore people? Thankfully, 71
crore is not five per cent. Then India's population would be 1,400 crore. India’s
population is 142 crore. One-half is 71 crore, and they are below the median, and this
is the median income. | ask the hon. Finance Minister: what is the relief given to
them? Do you know that most of them are daily labourers? Thirty crore daily
labourers are there in this country. The others are doing irregular jobs. The regular
jobs are only for about 17 to 25 per cent people of this country. All the rest are doing
irregular jobs or daily labour. What is the relief given to them? In the World Hunger
Index of 125 countries, we are at 111" place. You may not accept the World Hunger
Index, but the action that the Government has taken, namely, giving free foodgrain to
81 crore people, is a tacit admission that on the Hunger Index, we are very, very low.
Look at the Hunger Index, your own action shows that 81 crore people cannot afford
food.

Sir, my last subject is federalism. What do we see around this country? All-
India Service officers defy the directions and orders of the Council of Ministers of an
elected Government in Delhi. Funds are withheld from Kerala and West Bengal on
one pretext or the other. Borrowing limits of non-BJP State Governments have been
slashed. Tamil Nadu has been denied Disaster Relief Assistance. | ask: why does the
UPSC have to play a role in the appointment of the DGP of a State? Why should a
State Government not appoint the Vice-Chancellors of State Universities? And, how
did this Government treat Andhra Pradesh, Bihar and Odisha before April? The same
demand was there. The same Andhra Pradesh Re-organisation Act was there. The
Chief Minister was a different person. The same Act was there, but for ten years, how
did you treat them? For ten years, how did you treat Bihar? When a leader wears one
cap, you treat him one way, but when he changes that cap and he wears another
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cap, you treat him another way. | don’t grudge at all if you are giving relief to Andhra
Pradesh or Bihar, but what about the other States? We are a federal country. This is
the death knell of federalism, if you pick and choose amongst the States. You are the
Union of India. You are the Union Government. You are the Government of all the
States. You cannot pick and choose one State and deny relief to another State.

Finally, | thought the hon. Finance Minister loved Tamil. | missed her quotes
from either Thiruvalluvar or any another other classic literature. Maybe she did not
have time to quote from a classic poet in Telugu or in Bhojpuri. Maybe she will quote
in the course of time. | want her to remember that she was born in Madurai, she had
her schooling in Villupuram and she did her college in Tiruchirappalli and it is very
painful, as the Chief Minister of Tamil Nadu pointed out, that not in one place in her
60-page speech, did she mention the word ‘Tamil Nadu’ or ‘Tamil’. | am not saying,
mention only Tamil Nadu; mention all the States or mention all the States grouped
together. How many times have you mentioned Bihar? How many times have you
mentioned Andhra Pradesh? | have no grudge, but please remember that there are
other States in India. Other States have people. Other States elect other
Governments. They voted against you. Please remember that.

Finally, Sir, | have five demands, and, | would urge the hon. Finance Minister to
copy from our manifesto. Sir, | demand this and | respectfully ask the hon. Finance
Minister to give us answers. If you do not answer this today or in the course of this
Session or subsequently, it is not as if these demands will die down. These demands
will echo everywhere in India where the INDIA bloc has the right to speak and write.

Our first demand is Minimum Wage of Rs. 400/- per day for every kind of
employment. Two, we demand a legally-guaranteed MSP. Three, we demand a
write-off of the unpaid balance of interest or instalment of educational loans given up
to March, 2024. Four, we demand abolition, complete abolition, of the Agniveer
Scheme, and, five, we demand that NEET be scrapped, and, if some States want to
keep NEET, exempt all other States which do not want NEET. These five demands
will echo not only in this Chamber but these will echo throughout the country until you
concede these demands. | demand that the hon. Finance Minister reply to my
demand that she should reply to these issues. Thank you, Sir.

MR. CHAIRMAN: Now, Dr. Radha Mohan Das Agrawal.

SI. T HIEA S 3EATd (IR UG AR U A IS, H A I
37EgeT 3R AT & ~IdT ST Uh1RT ST St BT AR g, =81+ g3 Ui &l iR 4
IR 3G @1 STFART UG &1 2
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(SyqHTf< HEIed Y157+ 5V))

I, & AT 919 {9 & IR H 91T I B 8, O g9R A 3 81 2
TS f9H BIAT & YRT BT - I8 YR 1 89 19+ 7 7194 €, RTh IR § R I

PHEd © -
"HTGT 919 YFISE grrer:)”

gSTRI AT U el s a H fora T3 -
"IN T TS [eHIS AT Qe
gy ag WG TFIH IRl ] IF Fafar 11"

s b IR 4 AR [ZATSTT & SI&0T H Sl 20 & I HIRT Hed © AR 89 HRA
&b G &, WA & T2 &, 3T HRARI Be 1 &

S]] 9% BT & B9 9T #3ll St 11 26 A, 2014 B I8+ USall R A9
ol 3R B9 T4 & A1 D8 bl © 1 gI-1AT b SAchell ARSHI 1Y 8% il & 91,
T8 TNTAR R! R MY oY &1 HBF Ahadl & a1 fhar g8iey, aH-
YT H201 Sft 979 29 of 32 o, 1 &1 YBR B! 39 o I8 A1 Udh Fa9Tfd I9er, S
9 Q¥ $ HEMIRH Ul f&erar k8 o, U g HI IMY 9 A @ Y - H AR
JETTAT S § A1 AR BH DR DI €l T 811, W91 3Mfdep =iferi e giel - &i)
IE IUY I8 NG A B U ORI AISTarT ST 8T AT, IHBT 14 AT WG &
faderel fadere 9id Ig 9 3R AT 99T |31 Sff 99 § &1 S IeE] Bl SI8]
<8 | 9T |3 ST B8 X8 U, W el Yo b ART fdare, fob 7Y Huf, fb w7 Sias
R ARHIT 9 e & forg a1 Sfag gl & fofg gan 7, WX &fthd g9 & fog
T3T &, H 7TEl Y o 3T I8 FH1IST 99 ORI 7M™ &1 Ua o 914 ©, H T8
Yo o5 IR & e | AR €, =g @ siiRifard f, TR 8, gfera &1, fiss 8 -
H ARAARY § 3R I IR ARG WRAT 8, I TR IRIR & FeH &, $9P] G
3R §:W BART G AR g =g B § Tl Y711 59 a1 B! b g b I Sfla 2, I8
eRAl BAR ol ¥l 8 3R WRT BT HedToT B FHRT BT Bl ...(FILTH). .

s ST : @IS die IR 98 &R 7 9l

S1. T AIed SR S7TATe: S GUH D ot H ITd o A1l g el g 1914 ATAT Dl
A 9T HAT SI 7 Gy 2014 ¥ Y36 (6T, B T4 & A1 HBd © [ a9 4 2024 TD
g ITAT STD! AR STRT B HEIS, AT A1 T #3iY Sft 9710 $- 32 o1 31T |
60 STeT Ugel YHRT 8 faTdx 7 91 o1 srefegasen & IR # o foran o fo-
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PO S el TS, Ve I8 T 8!
ST, YR § 981 pIT 8T &
gl & W9 U8 &17-§do &
Tl d &1 IS GaRI-ga &,

59 TP & I8 JTRT I TS,
[T TVE V% 8 HY T &7 IS
Iy YEct T8 GRT-Hel Bict ¥/
wgaer viel, @rgdi-@s giel v/
g UIs §ci @1 kT IR &ic] ¥
Il et 379, e &l GHTT dict ¥

A g foct w30 91907 < ]2 A1 9 GhH b ARl b qR H Fd71 38 A1 1960
H MR g feqe) aRa & fRAT & IR § a9 3-8 I 3R U1 &7 38T o fh
ITAT A §ThT DIs Fe B 7 811 SRIT 65 AT 1T [HATI 65 ATl & Y& §Y IR
78 fesTax ot 39 Uil & fhfad 93 ft sFR g8 9eor I, Al IS 3T A 91d
$e QIBN™ &I STRYd dal gl $AfIU A1 Y& 2 ST Sfd 97 U” 31T,
ST TAAHAT - T BT TR AR WAfFear gFft, <2 BT FoaE g R
1A ar BT, < BT g8+ sHRT MARHAT 811, <97 b7 fpar saNT werfiaar
T 3R 89 99 71d & 1Y B8 Tbhd © (b ra-t i S|4 a9Ts, 89 =19 IR A4
o Gdd &, SHD! SUARR] I 1 Adhd 8l Ugell IR S 9 'S &+ JIoH1 oAdh
3T o, 37T <1 65 ATl H Ta] ol 1Y, 3719 1 39 §1d & foIdT 781 &< UTe foh 549 <97 4
53 IRYCT U <l 8, RT8i+ §a T & T o1 ol ATl $9 <20 Bl AR TG H31 Bl
JMYRT BT AT, NTvei= 9 91 &l I3 fhaT fh YRd &1 Uah W AR e, ad ar
U U1 T2 B, B9 SY 96 dd gganddl, [ el & ugard, SiRT Sl W)
JIHTIC Wlelll, I ABTSC H Ui BONR BT SToiil, S Fad DR Bl boll RIETi
3R <9 & fIHrT & SH®! TR B ...(FILTH)...

s ST : @IS, D SeHx = 9l

1. T Higd S 3FAIel: IR, S814 65 ATl H 37U ST b AR D] BT, T8I Dl
g H T b AN H TSI H S B (I ASIER {BaT| (9= gooid g9 & foly,
=T JbR B AR BT AT B b (ol AT (BTl 39 59 H9 TR T
BIHY 3TTST WIYUT < B Al &1 S Igooid! MU 65 AT H 39 <9 & &1 §,
YR * | YT HH-1I Ve H2AT S BT Ued H91 a1y, N 349 <91 4 e
YRT AT TRH B 3R 3 89 T & AU Hg Ahd & (b YR DI Bl 9t

* Expunged as ordered by the Chair.
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Higell, Bblg W g, Big W QT 31T A TR A [FheTdx I & 3R H AShl IR
ST ST & foTT 918 981 81 AHhd1 81 YD * 371 AT, 31T 65 ATl A< H 2|
R, 3,70,000,00 VH BR &, f57 T 310 4 &1 41 Ugd1 Hh| MY 91 B & MY
ST Y, 31T 140 BRIS STHAAEIT Bl gdTd 21 39 3,70,000,00 BRI BT W BT g
TEATIT AT| 3IDB] GG H3i1 Sl BT SMHRT BT A1MBY, T8I "STe Siad fer’ g%
Tl fTh ~IJed W 31TST 84 T & 1T B8 Ahd © [P 14 PRIS BRI H B9 U BT
UTiT g BT BT [T 51 MU * 81 MMl b 39 <2 Bl 90 HITLTd ST SATSf
&1 D1 Uit 2, Frfehedr b Sqd! ugd el 81l &l STl BRI 4 g8 IR T b
T Tl ST &, S9P BR dF [9d ST O, S9! ST fad STt &Y 3img S9! foran
TE1 PR | R <) 1 T a1, O IRT & Yo HAl, R A S 3 Bl R
Ig 99 fhar 6 59 <91 &1 Brs WM 9 T4 DY FH & A1 81 71 A forw
MY AR AT Y g8 1 50 BRIS AFTRDI DI rea1iad fvar 11 iR &4 14
& AT B8 Thd & b [UB Uig ATl & 3R 7 HRIS 34 ARG AN+ IRYATA H
I SATST BRI

HBI5d, H 31U A Geb RUIC IR BT g1 I8 RUIS Standard & Poor Bl
21519 gATG el ¥ O 31 0T o1 arett o1, @t 20 7S A1 I8 RUIe 8 oft g2 uid-
A1t e T2l 21 gd fad @3l St 39! ThR T Gdhd &1 "eayul I8 el § (P
B YR DI ST a7 &1 2009 H YRT & ST -BBB i, 59 3Myd! IRGBR |
2012 § YRT &1 ST -BBB off, Wi Y eyt WRGR off| 99 2014 § TR AT SN
ARBR H MY 3R 31T Bl R B ST IR AelH & 3G 95l g a2l Ig did]
AT ¥ §14t ICdel 8 TS| 89 Td & A1 B8 Adhd = b 29 98, 2014 P Standard
and Poor's = ETYUT &1 3R MRT b1 ST il ATg, didl Tdol H dSofhy i
qifsTfed 81 TS Heled, I8 Heayul 81 &, HecdqUl I8 & fb U1 BRd §Y, Standard
and Poor's = 391 RUIS H &1 BTl H 39 RUIC Bl g1 aArgn I forar fb
IR & A 3MMTS fIHM 1, WRA & FORRA R GHRIGHS Y41 STol 2| 39
GE S 3MIP ST T 31T dTel Q-1 ATl H [T BT T U g THIERI 3R U+
Tl &1 S8l foRdT b ARBR 7 31U o & WY AR IHP (IR0 Bl G IRE A
gl 3T 8 IR 9ea1 5ol 24T, SR+ e IR e {31 ST 81 2 3 dref
HHY H IT HIRA B STl Bl FHATK B I AR HRA Bl [N B 9gd SHarsdl W)
IR SITQANT| I8 1+ foran b ammarR AifcnTa weiied 9, Tev gU oidd guri |
3R I=d TX DI eI Flaumil & Faw ¥, 4Rd o 9T ddb bt Bl
UGN Bl FTT 7T YR B 1FIaRAT BT Ugell THIET, ST 3MTP HUR ©, Sl
JRIY MY 1T IR $HIR I &, 39 ST 7 forar & T wRd &l srefeyawen 3
DHIFIE B IS & I1E g YAl & F a1 & gl fIse I a1 § vRd &

* Expunged as ordered by the Chair.
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AT 3D BT BT TR MR Febol TR IedTa b &5 H (e 8.1 UT2I bl
3N ¥ gl gs ol WRd YRR iRt &3 # |aifde faeraeid 21 ...(caagm)...

AN IUFHTUF : T, Wie TR ISR §1d 9 B | WIIST, 3=1-379+] Wil IR ST 96
SIEY

SI. T HIgd ST 3(UdTel: 374 dTol 4 ATall 1 I8 fJera &t fem e 1fa 9+t
2 MRS 7 Ufrerd &t {3 I fAar oedr 21 ... (AL ). .

MR. DEPUTY CHAIRMAN: Please move to your seats. This is my request. T4 JOP
MY § 91 T BRI Please go to your seat. Priyanka ji, go to your seat. Please go to
your seat.

SI. YT AigA S AT : HR b Aol BXe] ScdTa 31k 0T &b T H SHH]
JHTET IHTG TS| HelGd, GRT THTEl 994 e UR Standard and Poor's & ART B
I foraT 8, I8 S Ik 8, T 2024-25 H HIET ARG  ARATIAT & I 7 11
ARG 11 B9TR BRIS YU W fhy € 1eifd STt &7 3.4 IR B I1TeAT TR S+aiv
el B8 I 8, Standard and Poor's 3 foIaT, 31T I 10 ATl Ugdl fhgad! G R o,
319 &1 SIS TS I 10 Tl Ugel &d I I8 Ale IR AT 3 & 3R 9K
SANTT TS ST ST BT 'Best Performing State' 13- 31Telt fewoft g oft
b 31T SUTTHaT HT T8 A7, 3MUd] T ot TeIT HuHsrs & Ruie 9 § o1l
g1 731 3mead BIaT € % oy WRA AR & o #3032 €, oo e fonar g,
IfhT 3T STREIMTE BT THR &l ST RIS & TR, d fa<T #31 99 I8 8
3ot fpe=t amferepar & fob S SRS & YR TR — S8l B RIS & Ta-R
Y 1, 31T ST SRS & RUI &l Al & 32 21 MRS 3R SUuwmal
3ITST ISR BT 1 BR ©1 IY 2017 P Tt T8 ARBR ISR I TOMET &) 8] BRI
oft, d 9P 93 2, 274 8191 1 g 81 Sfard &l ... (Taer)...

it IR WY (FACH ) : IR, I Teld 91l IR B .. (TIH)...
it STFUTfY: 3T TR BT TS HRYY

. YT Wi SN 3Tl Ui ATel H Uh G- ISR &l 0T il o ... (g ). .
31T 89 719 B A Bl...(STIEH)...

ot SgHTafa: Rt 7. 79T g4 <79 3RIdTel Sit &t 919 Rble UR ST
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SI. YT HIET S 3NETet: 2017 & 918 R & J&E H31 ot 1 73 fhar b ex d
HEIM | ASTR B T B ST SYIUHRN & TS| B 3T FHh1{eTe | Standard
and Poor's &1 RUIC T ST &1 [RT HLRAY AT &1 d HTHIMTE & Bl 3T Bl
TEI AT, 9 SHUHaN & Tfds! B 81 A &1 S8 SUTTHRN & el & MR
R forar 6 YW & s I yaT Il &, MY &9 F JIAU, SUgHhail &
3l ¥ YT el & b HAOIGRI DI WTh 9&1 &, BIRAY P SR H 11.4 TIRId B
3fg g2 81 W S 9 1 dTel 9T § WRA @ AT 91 dTell 81 7EIed, § 39
e} feoofl uR &g

Heled, SIYES! o drel I 81 9| J A T8l &R UIY, 89 ofR] &R o, af
3ITST ST ! [AHT ORI SaTd &1 T Bel AT e SH US Y3 1 7? I SIIgH]
P JATATIAT B dTll DT Fel STad AT YR 7 2017 H SNUAc sfiedie fhar iRk
9 A SHH] HIoT Bl AT IET ©1 2024 H 11.07 URILA B gl A 20 ARI HRIS U
SIS # gHgT BNl &, T oI dedll I8 3R HRA BT [Jemr | g1 2l
A gd o #50) "8ISy PU M R fewnh e 3 A1 Weed Us gerd #
TSRS (Productivity Linked Incentive) &1 Jcaid fdhar gl = forar & &
W\%ﬂ_{s THH 5 YR | electronics, information technology, automobile IR ITH
BUIHC IR 98 AH & ATl (a1 21 A AR &b IATGH Haex 4 faqelt fHaer
I31 & 3R gga-3! faaeh BH 4R B AR BT §g ol S8 4R &b IATYGT Bl
& IR ¥ forar 81 3 R & fhepet SfhRie & fdr a8 9, 2012-13 |, ST M9+
forg =0 & U H WRER BIe! o, T YR &1 b SfBRIT 10.05 IR™T 271 6]
3fichg 9gd ITS 8d o, S MY TG BINTY fb 2012-13 H HRT BT {thehel
SfhTAT 10.05 WRAT 11 AR TSI BT, dl 3T WS BIHR FAKI ISTQ| A,
IgIH foraT & foh WRT &1 fheapet SfhRIe MIST BTt H 9 | 13 TR T, 2024 H 5
5.07 URHT T3, 2025 ¥ 5.01 TRHT AR 2028 TH 4.05 YT BN AR I & b
2028 ¥ g T TTHN 4.02 U2 &1 S|

SUFHTART ABIGY, STd! Uh 3R Igd O |wRM 21 1991 H 919 §7a! WRdR
oft, T9 S G<T & S91d H 521+ FT-4g1 919 fhU o, 3ferd g9 Ta18 81 98 YRd
& SRTETE BT I et &7 o1, Sl gad 4 fhat 1 AR 31 T8l Yo =2yl
EISY, BT Bl GNGR A, Th G¥HR 811 I5IRGN St & A1 Fells, STl Sd!
3ed g, IR A d18 S9dh] * 7 371 3781 G-I ARBR TRRFET G Sil Bl aells
IR AT TGB! AT B, dAR RRIET VA AR, D] AT e, BT &
BT P I WX A °C Tb Goll WII BT, olfch 5 AN -1 U JeT H3il Bl
SATeT BT Y BHIATAT o 3G Tei g4 (&1 ...(Haem™).. 3hE™ & 4= 1978 &,
STITE ST ST ....(AaETH)...

* Expunged as ordered by the Chair.
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SUFHTY T W,E‘S’IMF 31T International Monetary Fund P RaifeT gl
IMF = HIR 1 HSTd 3T ST Bl T2l B 81 Asia Pacific P a2 &t et
SNIRIT F 8T fh HIRA & macro fundamentals dgd 3l g, agl aﬁaaima?magﬁ
3TeBT UGB PR B!, 6.08 HILId B [THT G T8 3! 81 31T €T I GG -
TS IR RS0 BT RBT R - I8 YRd URPR 8] BhE N8l §, dioh a8 I HE V8l 8,
T T H 3MHY AT IR & TR w7 33 on wgiey, # 39 vy w° am
CISIE]

HBIed, HETs IR R0 &1 R8T 8, 370 59 SRAC &$ IR R $l W@ Pl
3R ST BT AR 37T T8 I8 & foh 2023, I fUewet qu, o<y w3l Sif 97 off iR
2023 B T BHATS! H §s 3N ghg 1 b ATTAAADB BR [T AR BT AT
B AT 3N 7T D1 I61 BT 81 I 1 Pal fb WA &b [db_I &b U Pl gl
BT 14 3 § WIR BT [IHTH TR 6.05 YT H e 6.08 AR BI 11 A
SIIEIYY 1 AT < 99 8, AId |icl X8 8, 91 SiISIY) &l g41d I8 8 3R 39 W)
HIYOT < 32 &1 ASUATE - B8 [ 84 IITRT WIRA & A Bl 9ae 38 & AR A
B! 4T TR Bl 6.08 TR b IGTHR U HR B B

Ul HElGd, Sei+ % YR &1 81 [qdrd T8l g, dfeh Sai+ g1
g7 & f4pTd 1 Wbl Wid &1l SRIdT Bl [dhd &R 2.07 WRAS, SHAT Bl
BT GR 0.02 URHE, Wi B [dhTH G 0.07 IRHC| il Bl (DB &R 0.7 Ulcrerd,
W B fIhr™T g 1.9 UlTerd, b Bl [IBTd &R 0.5 YfTera, STare &l f[dhr &% 0.9
gfererd, % B [T &% 3.2 UfIerd, sroiid &1 f[dbr g% 2.2 Ui, Jfayd! o
fepTd TR 2.4 UIT2I, AISY 3MhieT B fdbIRT &% 0.9 YT 3R &9 7Td & A1 B8
Hhd & [ AR DI [T T DI ATGUATD D1 AAT 1 A TIeIRId DI epel a1 2|
TE AMSTAYS BT B2 THIG ofY, 1991 3 317 & F) TRbR 2 Mg g1t <fi 8T 1
BT RSTd T2 T, 3T U <19 891 DT UFT 81 27| SIS 7 AMID! S[TIS B
T AT MSTHUE 7 JMUBT ol o1 A AT B AT AT| dos b o JMYBT I7 b
foram 2111 3raeh Uy qR 1 g FaveT el R Ie! T Y AR gUI MU & dR -
T TS AR A SJells Bl AR DI H&T BT Sl [T 3R Fa9 afear w1 6|
AT RRAT @1 A1 31, <AfhT 3R DT faet A1 2T, A1 Yeldl| qrT d & |
AR A AT FRAT W B g1 31 6T SRR 7 1631, A1 9RT SRGR 7 fhar
...(FAYUT)... IR BT 67 ST QAT 7 AN A &1 IR - Yo d1R 20 S FHT, T IR
43 T ML, ...(FAYUF)... I Bls 3R el 48dl Bl ...(FGHM)... I3 I3,
1 I FIeard I8 SIei| ... (Fau™). .

it STFUTILT : ST 3T TR DI U9d BRI ... (TAL)....

ST. T HIgd SR 30ETA: U IR 20 T AT 3R Udh IR 43 T AT 39 AT A
ARG 1| ... (). 7 B SR H G| ... (FFIH).... STGHI(T HBI, Il
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FIT? U 98 A4 UFADR © - TR 3R I TaR fhAT B A TIRUIS Y | IBI
< foh Ueh Tab 1 U1 He 1T 2| Sid UiEgT He 14T, A1 d %+ Ugd 3R Ul el
fh I 3G AMT AR a7l &, 9 - G & WaR Bl b R 7 370 142
BRI ARG, 3! 7al - I8 €, 374 BueR 9Rd &1 a1 R g feam &4
T4 &b AP DT Gl © (b BHN UTH Yeb UL H3il ©| I8 19 Bl TEANTSH! H o9
TATI 31 S, 2024 BT THAN AT SIT & Agcd H 39 <20 = YT Al fhall S FHT 7R
IO FITEATIT & 3R S R & w0l YR § 67 7137 B

SUFHTART ARG, U MIH sl HI Tdf H 37 9, A1 § /1 3T 'V Db
T ST AT gl SRIT U1 & HUR T Bl 3TTST R BT FH0T SIIeUT BT 85 IRUT
&, I8 § A1 g1 IR GIFIRT & &1 37 &2 AHRDT BT 0T SIISIUl BT 129 URUT B
SITYT T 0T SIS BT 264 GRS 21 STl BT 0T 142 GRS 3h SISl 81 Big
BT T 112 URAC ATH SIEIYT B1 gb BT R0 97 URAT ATH SIS 81 AR BT 0T
85 UR¥IC 3% Siiel 81 Gt gfHam # wRd 7 faerg WY Haifere iy & fhar 8 &k
HIRT DI 20T FRTAT 91 YR g7 H SHb Fehel BN SHIGH b Jhldel G B o
g faapr g9 a9 a1 8, 919 89 39 <91 & ANR®I | G649 $H < ofd = 31
gIhY ST DI 910 B VB & ! BH Td b AT HE Fbhd © (b R hal VAT I &,
X1 I T 37cbell <% &, S YR g1 H 319+ AR DT A T BH S ol BT HTH
BT gl e e AFIR®T ¥ 33 IRIAe T ofdl 81 Ald 31 IRIAe < ol Bl
3R TrAT 30 TRAT Ca ol 21 RAIgoRels 91 27 IRUT ¢ ofdl 8l SOk 24
IRAC o ofcll 81 GRITUAT I 26 URACT TeRT ofdll &1 ST 22 RUC ToRT il &
e 21 URHT TR oIl 21 FHRBT AS 16 IRHT ST oIl & 3R BH GRI g1aT |
S g VRIS faar @ 71f TS 7, 98 % iR Rt 7.6 tR¥e <o 3fTh Sire Tl
F YR W TS Tl SUGUERT ARG ...(FEUM)... WX, 3nfi wfew, fw
..(TALT)... Y IR BT RUIS ... (FGEH)...

Nt SUQUMiT: 1. T 98 ST AT Sil, 379 IR Bl WEId Iy
..(FTET)...

S YT AEA I IPETe: g4 O HAT SIRElens @l J1gd) Ruld Ue e 37 o
...(FAE)....

it STFUTIT: NI H I 7 HIY ... (FAH).... TS, TR BT AIIET DI

S Ul AR SN 30ETe: SUGH Heied, # g¥ RUiE Uw R T gl
..(FGI).... 2011 § HIRA &b ARTRDI DI STSMUT BT -e 92f 85.7 UlTerd 27| U s
&, 3ATY Fare [T g, Al Y Q31 dvE g0 iUl ATE 2014 H A AT & BRI
H g 85.7 UR¥C W FTHR 78.5 UTSI 17 TATI 19 ATt & 3SR MY <7 &b AR BT
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BT 7 U goil * <l 89 Td P W1 B Hebd © fob HIE 2014 H HIST Sfl ARDR 3MTg
3R BHRT < HiAel 92f 78.5 UTerd | g&R 97.2 URUT &1 I ... (FIHH)....

MR. DEPUTY CHAIRMAN: You will get opportunity to speak. ...(/nterrupt/ons)...

S1. AT Higd SRT STETE: AT Pl MAATHR BT 19 TRHC 3MIRTH Yol S Q2 b
ARIRD] BT g H YT BT B [HAT 812014 H g7 GRBR AT, A1 UfT b 112 86
IR Y| I 3MUd b &, ASRY! 50 WU ANR®, 70 IR AFRRE - o§ 39
TIY s oo o, T IMIBT 50 TR 3R 70 TRAT ] foagdr 1! 39 FHYI MYB!
3T fa=aaT 2! 31Ue 86 BSIR dI 3T Ty BIST AT| 39T YR &I Ufa aufh My
forat 8 - H&T MU 86 BOIR TR BIST AT 3R &F T & AT 68 Ahd & b AT AR
BT T ANIRE 2 ARG 12 TSR BUAT HATT 81 2 IRY 12 B9IR BUT 9 <90 I Ui
Ifh M 1 A TR} BT 1 B I8 A, U 910 BR I8 ¥ < B 77fTd Jaef 3,
91d B X2 9 b 1l & g o9 81 & {6 3 SR @d B Ao | SuquUfy 98y, §
31U eI H R Teb 3ffereT AT ATedl g1 RIS, d /I T A, DR 1 d
I TATT U | RIS, 9 P I fha=r U1 8, fooed=1 91 W ol 7, ARTR I
BT U fIBT BT ST B T B, S U U1 81 8, a9 d B $Y Hd o,
ST 4 BT -Widdl sfehed MdTed 813 981 3lids &, NTTdh IR H 319+ ARG
¥ e WY Y 9IY0T ol ed 811§ 378 g dey OR o odr g1 arfi gRATH €
B DI W 21.3 TRIAC 9 T3 FIT I8 971 I & 98 71572 off S & 9 12.3
gfrerd 9¢ 3! ... (FHH)... T IATY SIF H U7 STAAT 21?7 Saex Bl Ael 3.7 URHT
¢ TS| IMSH & YT I7 81 T, 1 T I8 Saex WXIG X8 AT? Tl hold fUsd
T ATl § 37.5 TRAC 9¢1 &1 71 I eyt f91 Uere, f91 Sivtel & dofal 82 arft
3+t fohaaT fhatidie” ™ - 5000 in one month. My God! He only can move,
nobody else can move. Nobody else can move. He only can move. H 1 emeeRiafad
gl ...(aem). .

MR. DEPUTY CHAIRMAN: Please.

1. YT HIgd SN AT : SUFHT H81Sd, T Bheld®F 37 IRUC d¢ 1| Ior
RIhl DI T 4.9 UI9Id 98 5| SHRE® TIR b 6.6 UI9Td 9¢ M1 SHREH
TR BRI S 6.7 YT 9 TATI SS9l U 13.2 Uferd ¢ V| ¥erd e
¢t 10.1 TR 98 T-TI Bled JATRUMT 60 URYT 98 Ts| HIHT BT USRI 10.6
TRIIC 98 T HbTH 81 91 Xg o, fafor 781 81 <81 o1, a1 e &l ®1 dx e o,
RIS B a1 59 3fidhe! Dl <G B BIFT BRY| el BT WS 19.1 Ufeerd

* Expunged as ordered by the Chair.
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¢ AT JATSTHIITS T DI AT 18.2 UIId 98 5| BRI Bldhd Bl T 3.5 TRAC
¢ Tl ...(FAHH)... SIYEST BT §-d 9 16.3 UR™C G T SHYAST BT BeldrT
1.4 TN 98 AT STHIIfT FEIey, ARG & U U1 181 o - I & Wi
AR®T & 1 ¥ 33 IR¥T 98 51 33 URNC 7H A+ 59 ATl I1faR<h Adb
WL Bl I Phed e (b U HIqT 81 21 319 < 781 T, ST T8} a18d, jaundiced
eye Bl ...(FAUM)... S1& 8, 31 2

SUFHTART ABIGY, ST Udb gax MM 3ifdhsT Mdl 8, a8 ST 98d
SToN] 21 S 3l Bl had & - Purchasing Managers' Index. S R $ai1 370
HIYO ¥ TE1 BT, ol [UBel IR 99 I WS g ¥, dl Purchasing Managers' Index
BT 910 B I8 ¥ $TPBT 119 o FHY HH BT o7 f oMY * 91l 32 &, MY Terd
3T U fhT &1 31T § HeT el IR B ol g

it STAHTRT: HUAT FTelc a<h FHG T e DT SKIATA B |

SI. YT HIgd S 31ATd: B, 3P 3T BF SITY, ¥ B8 o1y, Sl a8 &8
SISN

SEREINIR Helqd, Jﬁfgb\bdrcllr@l & ¥ Purchasing Managers' Index é@?ﬁﬁfﬁ’l
Purchasing Managers' Index T #deid &Il & [ <21 &1 fary TIfd... (Faem). ..
AL SfTY, a1 af fhR 3 o7 St Sleiil | THST it af SText © 9! 39dT Adad
gla1 2 for I ot ey -t g

o} STHTafa: ©71. 3RYATe, 3MTUPh I U e 997 2|

SI. T AEA SN 3FEI: TR IE 50 A T &, Al $HD] Fclold 9 Bl fIHRT HH &l
YET 2 3R 3R g 50 W HUN T, dl SUDT Adold 29 B [Ahg g¢ V&l 21 A=Y =T
gfiraer, 24 €< @ M9 dield &, HHI 89 AN & T gl &1 Hiel < Sl
ﬁ?’ﬁn_cﬁlﬁﬂ e} Purchasing Managers' Index, ﬁ?ﬁ%ﬁl’[ DI HA g 47.2; ST bl Hed
€ 50; HARDT BT e & 51; I DI oI & 51; S S [hTeH BT e & 50; G711 Bl
3T 8 50 3R ﬁ?’gﬁﬁﬁlﬁj'[ & 89 § YRT Bl Purchasing Managers' Index 58.3
gfererd 81 g fod 919 &1 el g

ST 78IS, ...(AHT @l ®el)... U9 8 Ifdd & &3 § Th Managers'
IndexWW%lﬁWWﬁﬁﬁWﬂﬂquoteml

St IgqUTaRcr: IATIHT THY IH TN, 319 MY ST AT dlehT, SADBT T U] b TIZH H
ST

* Withdrawn by hon. Member.
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S1. T AIEA SN 3MATer: SUFHIIRT SiT, 3R 71 I8 90 2, I 931 Foren wHa <, H
aTeT T 3117 MM B &1 H 98 S| ST HRled, I8 WIoTdT &1 W99 B
orsT Ug-forg forw g, 5= U 811 fob oot ax * arer fear am & SHa1 3iider g
ATl

7l STAUTIRT: FUAT HAG Y eSS BT Bl SKIATH DN |

S X Higd SN ITAI: 81, ST Helgy, * 918 8T SINTU| dle & hH |
31T IT BT, § S 9199 oIl gl WA & § 9 BT Purchasing Managers' Index
47 .6; STTUTH T 49.4; I A9 50 W HH; RS foTaT &7 ... (FQE).. *

Nt SYFUTIL: it FRAITd fewo Rebrs R T81 S| wilsl, 319 IR &l
P glof |

SI. YT HAigd S AT HBIqd, RSOl 51 URAT; Al 51 URACT, JASCS
fhieH 52 URAT, JUAY 53 URYUC, SIqih IUGHIUNT FBIGd, AR & Al &5 &I
PMI 60.5 A &, ST qRT g+ H SfheT 21

Aeley, Udh Rl el W 7, ’iT9e IR 4 ¥ fUsel IR =81 91 9-
Composite Managers' Index. SO 49.7, 319 I AT X 8l 3T B T Hq N %,
QT = T BT ATCH PR B &l SBI7 P 38R B 7Y 7 3iR & JeR R o1y B

AN YU ©iST, Tl ST, A8, 319 19 A9 J 3 dic I8 2, Y U] bl
31fdres THT 1 3B Bl

SI. YT AEA SN AT ST 49.7; 39 49.7; RGO 50 IRHET, JASCS
fehrsH 52 TR ; Q3T ST BT 3iRAd 53 URAT 3R HRA BT 60.9 HfT=Id & AfhSl B
IUFHIITT FE IS, PO AR M o ...( T DY °eh)...

St SUHMRT: TS, MU uTet =1 il qHY &7 o1, 317 S6 31 aid b 2

Please conclude.

S1. T AT SR I7IAT: SUKHIIN HEIGY, Udh ST 3191 Jifdhel Maedl 8,
Y A fFrepTelt dxdd 91 I 1 7 |1 fod #4301 32 €, BTellfd 3 ghg-ghbs H 3@ Bl

* Withdrawn by hon. Member.
# Not recorded.
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AR fa 72 A1 AR &, TP continuity 81 99X 31Td &, 9T {714 11 U RE8-]8
PN e U, ST ST WATRIT A1 31 ITdT AT A RY fod 52t &1 7 A1et T wRIiR¥ed
gl

ST W, Professional Forecasters @T assessment fHIT 1T %\*I N
& IR 3Phs TR Bl

3.00 P.M.

STFYTYfeT W, real GDP 6.8 per cent - IMF ‘Tﬁ‘ﬂ, Standard and Poor ‘Tﬁ“ﬂ,
YRA IRBR A, World Bank AT, WRW & <IN AT, <Ifdh 3R T8 A,
JE TIR T8l ...(TGYT)... Private Final Consumption Expenditure, 6 per
cent; Gross Fixed Capital Formation, 8.6 per cent; Gross Value Added, 6.6 per cent.
HBIGY, §Td BIIBIA | Current Account Deficit (CAD) 4.5 per cent T| &el BHRT
foret =Y Sfl <1 go7e U [haTI 89 7Td & A1 B8 Ahd © b SHRT CAD 4.5 Ulcrerd
H g¢ $X 0.7 YT R 377 T &

SUFHTART HEIGY, I AN U AR 3fibs] Maverand 51 fa< #3012 51 F 4o
TR BT $9P] TG BRI ST ST B ... (G HEIGH, STD] AT BRI ST S]]

2l ...(FAUH)... 3D AU STHM BT T 1§ I&d] ATl ABIG, actually STd I AR
3§ dlerd €, A1 89 SR HRd & Al ATST G9-59 ¥ Sl §

st STUTAfa: @IST, 1Y Heolae UR difelv|

S1. WUl HIgd S Al A SR el § Y of SR fa=l # Sfar9 < <7 RBI |
calculation faT! ... (Taem™). ..

TS A e I HISTQR] | 91 5719 & qhdl &l ... (FE). ..

Sl YT HIgd SN 30El: 89 dl 99% & ofl, T9/97 37T &, G T gd & Tgl/
...(FAE)....

s ST Sl

SI. NTET Iﬁ's’:f < 3UdTel: Current Situation Index - HINT T Current Situation Index,
ST RISHIR o YR IR 94T 2, AT TR & LR 9R g1 8, Jod & 3MUR
R g1 B, 31T & MR IR 971 & 3R ANRD] & Gd B B &HdT &b MR R
AT &, 100 b JbTdel SHBT Hod 97.1 URILTd 1 T AT I1& IR i 31D Faed]
1 BN, 39 fAQ9s & 997 | 39T W 31 el Uh AT & 91 YR 3MfId U I
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WWW,WWﬁFﬁWFuture Expectation Indexﬁl‘cﬂﬂﬁ%\;lw, 100
& Index H WIRT BT Jd 124.7 AR &l ... (9T DI GY)...

ST 78ISd, A TR & a1d B I8 A1 * A per capita income I TR
@ 21 AR & Jee HA1 7 77 fRan 9 W ¥ IS A1 I AT AT 6 3R IWiai
DI AT ATST AT g1 S Y, A1 1 371fdras Gfaenaii d& @t ugd e siil, AHINS
gfaerali T ITd! ugd T8l Biil, YD JrAenadl dd ITa! ugd el sikill IFD!
aTdT| SAIATY A9+ TR fhar g1 b A 98 w3l St 5 TS b 3R g9 6l
SAIR T8 [T, ITd!1 SIF § U1 1Y, 79 d I8 JAgn uTdl, SHHT ST el
I S7BI ITDT 4 BRIS ABT IR & 19U, Fgleh < 1Qy; o_i | 2= § ],
rgle § fQQ; BRI fasTell § <1, frgles < fam; SR &1 gerst &1 i, Frgfes
A1 o 19 7 e, Frgle o & 8iiR R, 311 &1 86,000 W I¢1 HR 2 ARG 12
TR &R ST ... (W9 &t €Y. ABIGY, H FHAT B @1 @l ... (Fag™)... §
FHTT R &1 g

HeIed, U IR RN B A= R I8 A1 I R B2 F AT HHINE
WWQWWW%,H?WWWIW%%@I Cooperationffﬁl%ﬂﬂ
HA 21 BF UL HAT 8, AT THART T HA1 WY 370 U< BT FHT MBI g1 84
39T BRI DI, B 37U &I AT DI 3R RIS STAUIEIT B IAS 3R
PCS o 3IfeeTRAT & ATH attendance T &b foTT HSTGR 8T BN AT HHILA
DI AT DR AT GG HAT ST 7 §6 I &b 8¥h G AT b TR DI &f] B
gl ...(AHI @ °eY)... {8, I AN BT Yeb Multi-dimensional Poverty Index
2, ST I8 9q1aT 2 fob fUser 10 I1eli § 89 24 BRIs 10 oIRG oI Bl R1th T Ya@m
I HUR & 721 ST 8, gfces Shia Bl Rt STexd gidt & - 31T of 9T ol 3 A
&b I IS W3 ©, b d WISIT &b ORI 21 31T ART (AR F BT 0T Il &1 A
I W Multi-dimensional Poverty Index Pl TPY SN | I Bl ?*Fﬂlﬁv_?ﬂ, Fifh
3MIHT T d7h1d &1 STl MM ANRST HI Flaemg <&t T81 off, Wreflt weoll wR-
Bfuer, WR-HUeT T B U, ST MY 59 I H A [SIIHI Ulac] s
1 B TET AR fHaT| HIRA & HG FH1 7 I8 B (BT, ARDT T Glaer ugars|
G A b Y IBI Bl fb 54 qh Yeb-Ueb ARG b d8x W Gl T8l
TG, AT ST BT a8 |91 YRT 81 81 b S1d g4 A1l g9 81, <1 I8 <l &
TR Il | TRIS] & 311 AT 8Id & 1 Teil...(F9T & °el)... 894 & A1
BT T © (&b Ul S ATell H 89 24 BRI, 10 AR ARTRD] B 3G US|, .. (T
®l °Y)... STAIIRT A1, § 31 95 B HET A8 AT, offch 37U T 2,
Salorg b Tl g, |l aifory, 1 fhR 31Ul aTdl I, g=gara|

* Expunged as ordered by the Chair.
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St SyaUMfer: 1. YT AT ST AT Si, MY 79+ forw a7 gwg q K=
AfTd T forar, 98 THI 3MYBI Ul | Sl AT it SaEy WReR|
...(TILT)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | invite your kind attention to
Rule 261. Rule 261 says, 'If the Chairman is of opinion that a word or words has or
have been used in debate which is or are defamatory or indecent or unparliamentary
or undignified, he may in his discretion, order that such word or words be expunged
from the proceedings of the Council."

MR. DEPUTY CHAIRMAN:: It has already been done.

SHRI SUKHENDU SEKHAR RAY: Sir, only one word, I CRUIBNRPIR IES ARSI P
ST ST 91t I8 o, o 9 ST H IE AU 3M AT - MG AT * T2 U, This is
unparliamentary, according to the Parliamentary publications book on
Unparliamentary Expressions, 2021.

MR. DEPUTY CHAIRMAN: He is right. ...(Interruptions)... T8 SRNIEIT o5 &,
$feTT 98 ol | 31T I8 2! &g 32 B

SHRI SUKHENDU SEKHAR RAY: | am referring to a book. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You are right. | have already indicated.
...(Interruptions )...

SHRI SUKHENDU SEKHAR RAY: Sir, | am referring to a book which is a publication
of the Parliament.

o} SggHTafa: oy 9Ll 2l

SHRI SUKHENDU SEKHAR RAY: The name of the book is Unparliamentary
Expressions, 2021. SB[ SIXT MY ¢ ol |3IQI

st STt A ﬂ'@g 2IER XY S, you are correct, | have already instructed

about it. ...(Interruptions)...

* Expunged as ordered by the Chair.
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The next speaker is Shri Jawhar Sircar; you have fifteen minutes.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | would like... please 319 EG]
.(IaYTA)...

ot STt : I8 Rt 21 oreg] uR o, S S81 Bl Bl...(Hae ). .

SHRI JAWHAR SIRCAR?: Sir, | would like to thank you first. | would like to thank the
Chairperson of our party. | would like to thank the National General Secretary and the
Leader of the House for giving me an opportunity to state certain facts. Before that, |
would like to make one comment to my hon. Friend. He has mentioned 'paisa’
around 40 times in his speech. "UIT" ST. AT &1 ST, AT DI ST ?

Secondly, he has made a lot of statements that are really defamatory in nature.

| would say if he really believes, if he really believed in... ... (/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: You have to speak on the subject, Mr. Jawhar Sircar.
...(Interruptions )...

St TEAEY WEHR: WX, $7] 1 BIFSYL...(REE)... 31 Y1 I1d IR A SISy
...(TILH)...

MR. DEPUTY CHAIRMAN: You have taken his name. ... (Interruptions )...

SHRI JAWHAR SIRCAR: Sir, | would like to start by expressing my deep sorrow at the
wasted opportunity of a Finance Minister who has been there for seven years. | came
into the Budget process some 21 years ago and have drawn and helped execute
budgets. | have not seen such a lacklustre budget, such an absolutely atrocious
Budget. This is the Budget that is a fig leaf for plutocracy and for a rule by the rich. |
will give just a few examples. Hon. Finance Minster starts off by saying, ‘I let off gold,
silver and platinum.” This is a fact. Sir, gold, silver and platinum is her priority! When
| talk of silver, the first thing that comes to my mind is a scandal in the GIFT City, in a
particularly favoured State. There is a huge scandal about import of silver. Then she
says, ‘| let off cruise ships.” X, d9ic ERCRIGEY RO B¥reg o 'Jﬂiﬁéaﬁgﬁ_vﬁ%\’! | gave

up the Angel Tax. Angel Tax, Sir, is meant for high investment by high investors. This

has nothing to do with the common man. She said, ‘I removed the Angel Tax.’ a
g9 foTT T Devil Tax ®, STdT TIT devil tax BIST? She has let off Angel Tax! Have
you thought even once about small savings? Sir, there is not a word about small
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savings! Not a word about the common man. The tragedy of the hon. Finance
Minister is that she does not understand the subject and rains from a high hog !

She has, deliberately, avoided the names of all the important States that voted
against her. Sir, West Bengal has not been uttered once; Punjab never, Tamil Nadu
never; Kerala never and none of the States she uttered! We do not exist in her
scheme of things. That is what | am trying to say.

She starts up saying, ‘We are the fifth largest GDP.” 89 I8 &d ddh {ﬁ'}f? You
are supposed to have made it US$5 trillion by this year. You have not; so, you have *
to the nation. You have not been able to manage even US$4 trillion. As Mr.
Chidambaram said, it is all jugglery of deflation. If you have come to close to US$4
trillion, it is not thanks to you, it has happened because of the people of India. As
people say, it happened in spite of the Government; it didn’t happen because of the
Government.

Sir, her Economic Survey suddenly brings out one word of truth. | am quoting
that sentence. It says, ‘The Indian corporate sector profits are at a fifteen year high.” |
don’t grudge it. | grudge the 75 year low through which the poor are going. That is
what my grudge is.

The Budget talks of youth, women, poor and farmer. But, what did it do in
reality? In reality, it has turned itself into a user-friendly political weapon. It has
created monopolies and oligopolies. It has created crony raj and we can go on giving
a number of examples, whether it be airport, port, coal, solar and even foreign
contract dalal.

Now, | come back to taxation structure. It was always around 40 per cent of
the personal income tax of poor people and 60 per cent was from corporate tax. Sir,
60 per cent used to be the corporate tax. Today, they are equal. Now we are totally
unequal. Personal income tax has gone up from 40 per cent to 55-60 per cent and
corporate tax has come down/slashed down deliberately, to give them some benefit
which they never returned to the nation through any investment. The present
calculation is that the present hon. Finance Minister and the hon. Prime Minister have
let off Rs. 8 lakh crores — it is a lot of money - it is the Budget of five States put
together — of corporate tax, along with a write-off of Rs. 16 lakh crores of banks’ bad
debt! Sir, out of Rs. 16 lakh crores of banks” bad debt (NPAs), she has given me, in
writing, that around Rs. 9 lakh crores are on account of Modi, — sorry, Nirav Modi —
on account of Jatin Shah, and on account of other big frauds and corporate losses.

* Expunged as ordered by the Chair.
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Sir, with a cumulation of such a plutocratic, such an absolutely openly
capitalist Budget, we have landed into an inequality that is one-and-a-half times
worse than colonial times. ... (Interruptions)... 37X S U 51 U1 ©, o hived
BIHS dl B But, the Private Capital Formation has declined steadily during this
regime. Let them contest it. Those officers, who give them such papers, should also
give them such truths, once in a while TqIfp U TaTg al Fﬁél This has happened
consistently.

This Budget is the most anti-federal Budget that we have seen in the last 20
years. The most deliberate anti-federal Budget. | will come to my State. They
declared an economic war on Bengal because Bengal refuses to subscribe to their
principle of hatered. We do not believe in the hatered against minorities. 34 g AR

@T%I'Q, ooy It g9 minority & Rgem Zbﬁ?g(’ B ol Y| We do not believe in

casteism. So, don’t come and introduce the poison of casteism in my State and say,

“EH dIc &I - g9 dIc SII" And, for that, we have to pay a penalty that is higher than
many other States. We have been stopped funding on MNREGA, Aawas Yojana,
Gram Sadak Yojana, and even on health to the poorest. And, our dues are Rs. 1.72
lakh crores. ...(Interruptions)... 1.72 lakh crores! We are doing Awaas Yojana on
our own. We are doing MNREGA on our own. I3 YR g =T AT EF?ﬁ%\r, SHDT AMH
oo SIFTT A, A-THT et ST &7 A el &R bl iR &1 9 3@ Iy, i @t
SIRTT | SFdT TR~ ATe] TRl SATIHE g9TSU| West Bengal is the only State that has
been deprived for three years. You have declared a special war of vendetta. The

Prime Minister and the Finance Minister have declared a special war against us.
Please, please look at history. In this sub-continent, if you take out a particular region
or a particular State and declare a war of vindictiveness, you are playing with fire. You
are playing with fire, with the emotions of the people. You have even stopped
kerosene quota. dg I 81 Y81 87 You talk of giving e-vouchers for financial support
to one lakh students. Bengal has already given it to eleven lakh students. 314 g T
ﬁﬁg'lﬂﬁ? On Finance Commission grants, as you know, there are no conditions
possible. But, you have started putting conditions here too. You have started it and it
is anti-federal because you are you increasing your tax budget through surcharges
and additional duties. And, you are not distributing this. You are keeping this to
reward those States that prop you up.

You have talked of inflation. The one that matters the most is the food inflation,
which is over nine per cent — 9.2 to 9.5 per cent. Vegetable market is on fire. But,
you look only at the fire of the stock market.

(MR. CHAIRMAN in the Chair.)
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Now, | come to the household consumption expenditure. Your report will not
show that 43 per cent Indians are skipping a meal. Your national account 36 or 24
shows that household incomes have crashed by rupees nine lakh crores in two years.
| am repeating, crashed by nine lakh crore rupees in two years! The household
savings have come down as a percentage of GDP. The household consumption
expenditure has been shattered because of inflation.

We come to Budget. When you talk of so many things that you are giving, you
are not mentioning that this is on borrowed money. Never before have we relied on
rupees fourteen lakh crores of borrowal. You are putting the nation into a debt.
Remember, 67 years and 13 Prime Ministers borrowed 55.8 lakh crores of rupees.
But, one Prime Minister alone has borrowed three times more. It is a fact; let them
refute it. And, now you talk of increased budget, H# I8 < Y81 §, 98 & I81 &l Our debt,
as a part of the GDP, you say, is lower than that of the USA or Japan. I T &THdT
gl They have the capacity to repay. They do not have such a huge burden of the poor
to carry on. So, do not compare incomparables.

You have cut down even on subsidy. You have cut down even on subsidy on
every account. On unemployment, you are on complete denial mode. Unemployment
has already burnt you. The gentleman who spoke before me, his State has come
down to half, where his party is concerned. When | talk, my State, my party has gone
up by 20 per cent in my State. So, these are the results. Do not fool yourself.
Unemployment will blow up on your face.

The labour force reports are based on mythical things. You worked for one
hour, it is taken as a week employment. You worked for one month, it is taken as
your annual employment. 379+ 3T NI AT g€ BHINIY IR HH-HA T B1
ﬂ"s’ é‘%l'(’l Now, employment linked subsidy is a new step. Before | come to that, | will
tell you that we demand a White Paper on PLI. On PLI, | feel there is something that
we all need to look at because almost all of it is going to one State. In that State,
Micron industry charges Rs. 3.2 crores per job. This is a racket. You have to take a
look into it. And, if the Government has the capacity, let it put up a white paper on
who got PLI, where and for what purpose, in which State, cornering of all industries
into one State, just one State, favouring a couple of other States.

On health, our Budget has slashed. We need three percent of the GDP, we are
spending less than one. (Time-bell rings.) AX, g &1 HESEYESRIES ESIEIN
PR & b H I8 PR BT ¥, 98 ®X BT §l On health alone, we have crashed. On
education, we have crashed. From our six per cent of GDP target, we are nowhere
near three percent.
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This is a Budget meant for the rich, only for the rich and it is a completely anti-
federal, anti-poor Budget and needs to be junked out. | completely believe that this is
a motivated one that is meant against the poor man, against the citizens. Look at
small savings, look at the over-centralisation of the NEET, look at the over-
centralisation at every level and you know what | mean. With these words, Sir, |
strongly condemn the Budget and the points that | have raised, | hope, the hon.
Finance Minister replies in a soft, decent manner with logical facts, not in anger.
Thank you, Sir.

MR. CHAIRMAN: Thank you. Now, Shri N.R. Elango. You have 12 minutes.

SHRI' N.R. ELANGO (Tamil Nadu): Mr. Chairman, Sir, | thank you for this
opportunity. My response on this Budget is going to be only political, not on any
finance, economy or data because the Budget itself is political, not on any finance or
economy. The Tamil Nadu had so many demands. We were expecting so many
things. We were hopeful of something from the Government but we got nothing. That
is because the BJP got nothing from Tamil Nadu. Sir, | have read in the newspapers,
the hon. Prime Minister spoke to the Press saying and | quote: “Now it is the
responsibility of all elected representatives and of all political parties who have fought
for their respective parties, that now for the next five years, we have to fight for the
country and strive for it.” Unfortunately, this was not brought to the knowledge of the
hon. Finance Minister. This Budget, in my opinion, is not for the country but it is to
appease very few. This Budget is not for the stability of the country but for the stability
of this Government. | want to refer to only two portions of the Budget speech. The
first line says, ‘the people of India have reposed their faith in the Government and
elected it for the third term.” With great respect to the Finance Minister, | say, it is not
correct. Only two persons have reposed faith on you; only two persons. And, you say
that ‘you are grateful for their support.” This is correct because you are grateful to
those two who are supporting you, and nobody else.

Sir, the fault in the Budget is that it has great amount of regional disparities.
Purvodaya Project is covering Bihar, Jharkhand, West Bengal, Odisha and Andhra
Pradesh. The height of the tragedy is that you have included Andhra Pradesh in the
Eastern region. Maybe, because the rising Sun is shining well in the South, you
thought, Andhra Pradesh is in the East. We don’t envy these States. They are our
brothers. But we strongly condemn the step-motherly attitude of the Union. Our
leader, great arignar Anna said, North flourishes and South deteriorates’. Because
of the well-planned governance of our leader, Dr. Kalaignar, and Mr. Muthuvel
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Karunanidhi Stalin, Tamil Nadu is performing as one of the best States in terms of
every parameter. But we are punished for our best performance. Our contributions
are not even returned by due devolution of funds. Now, it may be not wholly
unjustified if we say, North is flourishing because of the South.

Sir, Tamil Nadu is excelling in industry, in agriculture and in every other field.
As per Niti Aayog’s report, 2023-24, in achieving the goals of low poverty, zero
hunger, good health and well-being, quality education, gender equality, clean water
and sanitation, clean energy and every other field, Tamil Nadu has excelled the
average of India. Sir, the overall performance of Tamil Nadu was at 74 per cent in
2020-21, and India was at 68 per cent. Tamil Nadu is at 78 per cent in 2023-24, and
India is at 71 per cent. For the information of my learned friend, Dr. Radha Mohan Das
Agrawal, | may have to say that these figures were only at 60 per cent and 67 per cent
during the period 2020-21 and 2023-24 respectively for the State of Uttar Pradesh.

Sir, Tamil Nadu being one of the well developed States often receives less
Central transfers compared to the less-developed States. Regarding the
infrastructure projects, as far as the Metro Rail Phase-2 Project is concerned, the
Metro Rail Project Phase-2, is on the 50:50 contribution of the State and the Centre.
Though approval of every stage was granted, now the project is awaiting CCEA
approval from the Central Cabinet. It is not being given. The State has commenced its
work. We are having funds’ deficiency. | request the Union to consider this and to
give the CCEA approval and to release necessary funds. The four new rail projects are
imminent for the State and we request the Union to consider them and clear those
projects expeditiously.

Sir, two disasters happened in Tamil Nadu -- one, in Chennai and
neighbouring districts; and number two, in the Southern-most part of the State. We
requested about Rs. 37,907 crores as relief but the Centre, so far, released only Rs.
276 crores, a meagre sum of Rs. 276 crores. The State is fighting very much
financially to take the relief measures. We request the Union to immediately release
Rs. 3,000 crores towards this disaster management. Sir, as far as Samagra Siksha is
concerned, Tamil Nadu has its own reservations about the New Education Policy.
Though we have contributed our 40 per cent towards this project, the Centre is not
releasing its share of 60 per cent, which is around Rs. 2,152 crore. We have our own
reservations about the New Education Policy, but that is the State's autonomy. You
cannot withhold funds because of that. On the education front, we have been
opposing NEET right from its introduction. Now it is very clear that the NEET
examinations are not being conducted properly, that NEET is not really required and
there is a great scam involved. Hence, we would request that the Bill that was
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unanimously passed in the State Legislature and pending assent by the President of
India, should be cleared by the Union Government at the earliest.

Sir, it is important to note that the financial relationship between the Central
Government and the State is dynamic and can change based on various factors
including economic conditions, political alignments and policy priorities. We, being a
significant economic contributor, urge the Union Government to give a fare share and
greater autonomy to us in financial matters. The attitude of the Union is leading to
doubts about fiscal federalism. Moreover, we call for a broader reassessment of fiscal
federalism in India. The current trend of centralization is unsustainable and detrimental
to the diverse needs of our States.

Sir, let us remember that India's strength lies in its diversity. Our federal
structure is not a weakness to be overcome, but strength to be harnessed. By
empowering States, we empower India. Never forget, by penalizing the people of
Tamil Nadu for not voting for you, you are derailing federalism and the nation as well.

Sir, to conclude, this Budget missed a great opportunity to strengthen our
federal structure and to drive equitable growth across all regions. We, in Tamil Nadu,
stand ready to contribute our fair share but we also demand our fair due. It is time for
a new fiscal federalism that respects State autonomy, rewards performance and
works towards the collective progress of our nation. Let us work together to build an
India where every State can thrive, where diversity is celebrated and where the spirit
of cooperative federalism truly prevails.

Sir, you have forgotten Tamil Nadu, Tamil and Thirukkural because the
elections are over. Since the Prime Minister and the hon. Finance Minister were fond
of Thirukkural before the Elections, | would like to conclude by quoting Thirukkural.
Recently, everybody talked about Sengol, the scepter. Somebody has misinformed
them that the scepter is translated into Tamil as Sengol. That is not so. Scepter is
only known as kol. If they actually read chapters 55 and 56 of the Thirukkural, they
would find the words sengol and kodungol. \When you deliver a good government, it
is called sengol. If you deliver a bad, worse or tyrannical government, it is called
kodungol. Sir, let me quote, with your permission, one Thirukkural -- the English
translation of which says: "the Government of a nation would get spoilt every day if
the Government does not do justice every other day." In the matter of finance, in the
matter of governance, in every walk of life, if the Government does not act in a just
manner, the Government will be spoilt every day.

Sir, | want to bring one more thing to the attention of the Chair. On page 2,
paragraph 4 -- | would be finishing it, Sir -- there is a sentence. It is mentioned in the
interim Budget, on page 2, first line. It reads, "We need to focus on four major
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castes, namely, poor, women, youth and farmers." These are not castes. These are
the sections of people. | do not know how the Finance Ministry terms them as
‘castes’ of this country. | conclude by saying that the Budget and the attitude of the
Union Government show who you are. The people of India will decide whether you are
having a Sengol or kodungol. According to us, your rule is a Kodungol. People will
teach a proper lesson to you. Thank you, Sir.

MR. CHAIRMAN: Now, Shri Sanjeev Arora. You have five minutes.

SHRI SANJEEV ARORA (Punjab): Thank you, Mr. Chairman, Sir, for giving me a
chance to speak on the Budget, especially today. | would like to speak on health
sector vis-a-vis this Budget. India is ranked at 158" place out of 196 countries on
Government health expenditure. The source of this information is the 134" Report of
the Parliamentary Standing Committee on Health and Family Welfare. If we see
globally, healthcare expenditure in most of the countries, on an average, is 8-12 per
cent of the GDP, whereas we, in India, where it is needed the most, are still below
two per cent. It goes up to 17 per cent in the U.S.A. There could be some
exceptions. | have taken most of the countries in the world where expenditure on
health is 8-12 per cent. It was NDA Government’s target in 2017 that by 2025, the
expenditure on health would be 2.5 per cent of the GDP, and it was also mentioned in
the National Health Policy drafted by the NDA Government. But, here we stand in
2024-25, and it is still less than 2 per cent.

Then, out-of-pocket expenditure, as per Government record or Government
report, is around 50 per cent. This is as per the National Health Accounts Estimates,
but this is far from truth for one reason that there is much of expenditure being
incurred in the form of OPD charges, radiology, pathology and purchase of medicines
which happens in cash, which is not reported, but the other part is reported fully. So,
there is a private report which states that if we take into account all these
expenditures, the total out-of-pocket expenditure comes to 60 per cent, which is very
high. The world average of out-of-pocket expenditure is 18 per cent. In a State like
Uttar Pradesh, which is bigger than many countries, the out-of-pocket expenditure -
- this is again as per a Government report -- is more than 70 per cent. So, in India,
out-of-pocket expenditure is more than three times than the global average, which is
pushing many people into poverty.

Now, coming to the allocation for health in Budget, in 2023-24, the Budget
Estimate was Rs.86,175 crores, whereas the Revised Estimate was Rs./7,624 crores,
which means, as it is, it is less than 2 per cent of the GDP and then the amount being
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spent is even lesser than what is being shown in the Budget. It is not like Rs.1,000 or
Rs.500 crore less, but it is a gap of Rs.10,000 crores. This time, the Budget Estimate
for 2024-25 is Rs.87,656 crores which is only 1 per cent increase in the total health
expenditure from the last year’s Budget. | mean, it is not even close to the inflation.

MR. CHAIRMAN: You have used 80 per cent of your time already.

SHRI SANJEEV ARORA: Why Sir?

MR. CHAIRMAN : Only one minute is left.

SHRI SANJEEV ARORA: No, Sir, don’t say that. Sir, your clock runs fast.

MR. CHAIRMAN: You are talking of those figures and you are losing your own track.
Please conclude.

SHRI SANJEEV ARORA: | will be quick. | am thankful to Shri Sanjay Singh. He gave
me his turn. | do not want to take much time and | will be quick.

Coming to the issue of Research and Development in the medical field, we
need to spend a lot because some of the medicines, which are being imported, cost
crores of rupees. ...(Time-bell rings.)... Forget about cancer medicines, there are
many other medicines. Sir, under Pradhan Mantri Ayushman Bharat Health
Infrastructure Mission, the Budget Estimate of last year was Rs. 645 crores and only
Rs. 200 crores were spent. Why is it that in the health sector, which is required the
most, the amounts are not being spent?

MR. CHAIRMAN: Mr. Arora, you are already over time.

SHRI SANJEEV ARORA: | am concluding, Sir. | have not finished all my points but |
am concluding. | will straightway come to the last point.

To take care of all the issues, which | mentioned and which | could not, the
only way forward is to increase the Budget allocation for health sector and make
healthcare affordable for all. To begin with, | would request the hon. Finance Minister
to increase Budget allocation to 2.5 per cent as mentioned in 2017 Report of National
Health Policy.

Sir, | would also like to request the hon. Health Minister, Nadda ji, to use his
good offices and get the needful done for ailing health care sector. Thank you.
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MR. CHAIRMAN: Now, Shri Sujeet Kumar. You have 25 minutes.

SHRI SUJEET KUMAR (Odisha): Mr. Chairman, Sir, at the outset, | would like to
convey a message from my Party President, Shri Naveen Patnaik, with regard to the
Budget, and, | quote: "BJP had put Special Category Status in their manifesto as a
promise to the people of Odisha. However, this promise has not been considered for
Odisha whereas special packages allocating crores of rupees have been announced
for Andhra Pradesh and Bihar. Along with this, the demand of Odisha for revision of
coal royalty, which has been pending for years with the Central Government, has
been rejected, because of which the State will lose thousands of crores of revenue
every year. During the election campaign, a lot of big promises were made to the
people of Odisha in different sectors, especially, agriculture, MSME and industry.
There is no mention of any promise being fulfilled in this Budget. This is a complete
neglect of Odisha and its people. Today, the most serious issue being faced by the
common public is inflation or price rise and unemployment. This Budget does not
have any considerable intervention to address these two major issues. | am happy to
see that there is a focus on tourism in Odisha. | hope, this is substantial and we shall
await the details. | would say that along with people of Odisha, | feel disappointed at
the continued neglect of Odisha while the State contributes so much to the country.

Sir, people across the country are feeling disappointed with this Budget, and,
particularly, the people of Odisha are feeling let down with this Budget
pronouncement. Andhra Pradesh and Bihar have received huge Budget bonanza. Let
me give you some examples. An outlay of Rs. 26,000 crore has been given to Bihar
for road projects. About Rs. 15,000 crores this fiscal -- and more in the coming years
-- has been given for the development of capital city of Amravati.

The Central Government has announced that it will support loans from
multilateral agencies for Bihar and Andhra Pradesh. The Minister has also announced
a Backward Region Grant for three Districts of Odisha. Lest | am misunderstood, |
would like to clarify that we do not grudge this Budget bonanza for Bihar and Andhra
Pradesh. In fact, we are happy for our brothers and sisters of Andhra Pradesh and
Bihar that they have got this budgetary support. But why has this step-motherly
treatment given to Odisha? Why have we been neglected? Are we not part of
'Purvodaya’, which the hon. Prime Minister has been talking about? Why is this
appeasement to allies at the cost of States like Odisha, Jharkhand and others? Can
we have a Viksit Bharat without having a Viksit Odisha and Viksit Jnarkhand ?

Sir, a mention was made of the KBK region of Odisha. | come from that part of
Odisha, which is probably as backward as the three Districts for which special grant
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has been announced in this Budget. Why is there no special grant for the KBK?
Don’t other States need loans and support from multilateral agencies? Will the Central
Government support the other States also when they apply for loans from multilateral
bodies?

Sir, | shall be failing in my duty if | do not share the concerns that | have from
this Budget. Because this is the Council of States, it is my duty to also highlight the
concerns and the neglect of Odisha in the Budget of 2024-25. The first concern that |
have is regarding R&D. As a nation, we spend less than 0.7 per cent of our GDP on
R&D, which is abysmally low. In comparison to this, China spends 2 per cent, the
USA spends 3.06 per cent, South Korea spends 4.6 per cent and Israel spends 4.9
per cent of its GDP on R&D. How can we become a Viksit Bharat without focussing
on innovation and R&D? | am so disappointed that this Budget does not have
adequate focus and priority for R&D.

The second concern | have is with regard to education. When it comes to
spending on education and health, | am reminded of the French Literature Laureate,
Andre Gide, who said, “Everything that needs to be said has already been said but
since no one was listening, everything must be said again.”

[THE VICE-CHAIRPERSON, (DR. KANIMOZHI NVN SOMU) in the Chair. ]

In her Budget speech last year, the hon. Finance Minister listed out seven
priorities, which she called Saptarishis. | was very disappointed last year as well,
Madam, that Education was not one of the Saptarishis. This year, she has articulated
nine priorities, and again, Education is not one of the priorities in her list. We all know
that investment in Education is the foundation of a nation. Way back, in the 1960s, the
Kothari Commission and now the New Education Policy of 2020 have been talking of
investing at least 6 per cent of our GDP on Education. We are nowhere close to that.
We are, at best, spending 3 per cent of our GDP. If you add the State Budget, it will
probably become 4 per cent of the GDP. But it is nowhere near 6 per cent of the
GDP, which has been recommended by the Kothari Commission and also our New
Education Policy. Madam, a small State like Odisha, last year, under the leadership of
the then Chief Minister, Shri Naveen Patnaik, allocated 13.2 per cent of the State’s
GDP on Education, which shows the commitment of the BJD Government and
conviction of the BJD party towards Education. Madam, let me quote a few lines from
the New Education Policy itself. “The aim must be for India to have an education
system by 2040 that is second to none with equitable access to the highest quality
education for all learners regardless of socio-economic background.” Inadequate
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allocation to education does not match with these lofty goals of the NEP. | am afraid
that the journey to 2040, which the NEP talks about, has started with a fractured leg.
Instead of galloping to 2040, we will probably limp to 2040.

Again, the Government has grossly under-prioritized spending on food and
nutrition, particularly for children. "PM POSHAN 2" and "Saksham Anganwadi' are
two of the flagship schemes of the WCD Ministry of the Government of India. The
Revised Estimates for the financial year 2023-24 was Rs. 21,523 crore for these two
flagship schemes, which has been reduced to Rs. 21,200 crore in this year’s Budget
Estimates, a deduction of over Rs. 300 crore from last year’s allocation. Will this not
show up in poorer learning and education outcome? If you reduce the allocation for
the Mid Day Meal Scheme for POSHAN, for Saksham Anganwadi, will that not reflect
in poor learning outcome for our children?

The third concern that | have is regarding Defence. As a regional party, Biju
Janata Dal, and our party president, Shri Naveen Patnaik, have always stood with
successive Governments when it comes to the nation’s security, unity and integrity.
We have always stood with the Government in Delhi when it comes to defending our
borders, when it comes to the unity and integrity of our country. Madam, at 6.22 lakh
crore which is roughly 75 billion US dollar, the total allocation for Defence marks a
marginal hike of 4.79 per cent from the BE of last year. According to the Stockholm-
based policy think tank called SIPRI, China spends over 300 billion dollars on defence
every year. And this is not even the official number. Because the official numbers from
China are unreliable. They are fudged. Unofficial estimates claim that China spends
over 700 billion dollars on Defence. That is the difference we are talking about. The
number is 75 billion dollars for India whereas for China, it is over 300 billion dollars
officially and unofficially it is 700 billion dollars. This accounts for less than two per
cent of our GDP. Less than two per cent of the GDP is spent on Defence. Many
Parliamentary Standing Committees on Defence have recommended that as a nation
we should spend at least over three per cent of our GDP on Defence. We are
extremely proud of our Armed Forces who are guarding our borders and giving us this
safety net. Our Armed Forces have to be battle ready. They have to be constantly
ready to meet any eventuality, particularly when we have a very belligerent,
aggressive and hostile nation called China in our Indo-Tibet border. This is why | urge
the Finance Minister to ensure that adequate funding is allocated to the Defence. |
hope that they have done the math but | want to ensure that adequate funding is
allocated to the Defence.

My fourth concern is with regard to sports. At Rs.3,442.32 crore, the budget
for the sports Ministry has been marginally hiked by 45.36 crore from the previous
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year. It is only a marginal increase of 45 crore. With this lousy focus on sports, no
wonder we are not in the top 30 sporting countries in the world. A country aspiring to
be a five-trillion dollar economy spending less than half a billion dollar on sports is
certainly not encouraging. We are talking of becoming a five-trillion dollar economy in
the next one or two years but we are spending less than half a billion dollars on
sports. It would not be out of place to bring to the attention of this House how Odisha
has emerged as the sports hub of the country. Under the leadership of our visionary
former Chief Minister, Shri Naveen Patnaik, Odisha successfully hosted two Men's
Hockey World Cups twice in a row. We built the world's largest hockey stadium, in
terms of seating capacity, called the Birsa Munda Hockey Stadium in Rourkela which
has made the entire nation proud. Odisha is the first and the only State to sponsor
both the men's hockey team and the women's hockey team of the country.

The fifth concern is with regard to unemployment. Unemployment, as everyone
would agree, is a very urgent and pressing issue facing the country. In fact, the
Economic Survey, which came out a couple of days ago, has estimated that the
Indian economy needs 78.5 lakh jobs every year on an average until 2030 in the non-
farm sector to cater to the rising workforce. We need 78.5 lakh jobs every year in the
non-farm sector to meet the rising demand of employment. Which sector creates
jobs? It is the MSMESs that create jobs for the country. It is the MSMEs that create
wealth for the country. But, unfortunately, we did not see adequate focus on MSMEs
in this Budget. | will give you some examples, Madam. | am happy that MUDRA Loan
ceiling has been hiked from Rs.10 lakh to Rs.20 lakh. But talk to any rural
entrepreneur and talk to any woman entrepreneur in the country, you will come to
know how difficult it is to access a MUDRA loan. They will tell you horror stories. It is
so difficult to access MUDRA loan. So this hike in ceiling from Rs.10 lakh to Rs.20
lakh unfortunately will not do much for rural entrepreneurs and women entrepreneurs.
We recommend that the Government should give preference to local MSMEs in
Government contracts and tenders up to Rs.20 crore. That will boost the local
economy and the local ecosystem. We urge the Government of India to hike the GST
waiver for companies, which is Rs.20 lakh now, to Rs.2 crore. MSMEs need relief
from the compliance burden that they face. | am so glad that the hon. Finance
Minister spoke about Jan Vishwas Bill 2.0. | request her and the Government to
expedite such a Bill which will ensure that our MSMEs are not burdened with
compliances.

Madam, | would like to make a mention of gig workers. Today, we have about
15 million gig workers in the country. Some estimates say that by 2030, we will have
@0 million, that is, nine crore gig workers in the country. We were expecting that in the
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Budget Speech, hon. Finance Minister will announce a platform for gig workers, a
fund for gig workers, where gig workers can register themselves. Today, we do not
know because companies are not mandated to register gig workers. Companies like
Zomato, Ola, Uber, etc. are not mandated to register gig workers. So, we do not
know whether gig workers are employed or not. | sincerely had hoped that the hon.
Finance Minister would have announced a fund and a platform where gig workers
could have been registered. If numbers are to be believed, today, less than nine lakh
gig workers are registered whereas we have about 1.5 crore which will increase to
about nine crore by 2030. The reason | speak about gig workers is because they not
only help generate employment but the best part is that they bridge the gap in terms
of gender unemployment. Because of the flexible working hours, more women are
able to join as gig workers. And if we focus on such a database or on a fund for gig
workers, then | think we can empower more women to enter our workforce.

Madam, the sixth concern | have is with regard to internship and CSR issue. In
the Budget Speech, the hon. Finance Minister called for Top 500 Corporations to bear
10 per cent of the internship cost from CSR kitty. This is neither desirable nor is it
acceptable from a legal point of view because internship is something which benefits
the company directly or indirectly. To allow a company to adjust that amount against
CSR fund is not ethical. It is not desirable because less money will be available from
CSR Kkitty to be spent on social sector, charitable activities, etc. So, if you allow a
company, which will benefit from internship, to adjust that CSR money, then less
money will be available for other activities, which is not desirable. Again, from a legal
point of view, | think, there is an ambiguity in the legal regime. | would read the
General Statutory Rules, 2021. It says, 'The CSR projects or programmes or activities
that benefit the employees of a company and their families shall not be considered as
CSR activities in accordance with Section 135 of the Companies Act." | am reading
from the General Statutory Rules of 2021. Section 135 of the Companies Act is very
clear that anything that benefits the employees of the company or their family
members cannot be considered as CSR. So, | do not know how this budgetary
pronouncement will be on the right side of the law. Rather, what the Government
could have done is to mandate that the companies contribute from their actual salary
expenditure and could have paid the interns.

Madam, the seventh concern that | have is with regard to tourism. Now, all of
us know that tourism is a growth engine of the economy; tourism creates jobs; it
brings in foreign exchange; it has multiplier effect. Some studies have estimated that
it contributes about 2.8 per cent to our GDP directly and close to nine per cent to our
GDP indirectly. About four crore jobs are generated because of tourism industry
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which is roughly eight per cent of the total employment of the country. | am also
heartened to note that the hon. Finance Minister spoke of Odisha. She spoke of the
abundant natural beauty; she spoke of the rich cultural legacy in Odisha, majestic
temple architecture, classical dance, music, pristine beaches, wildlife, etc. So, |
would really thank her on behalf of the people of Odisha for that. But similar to the
announcement for Bihar, we were expecting a specific and structured package for
development of tourism in Odisha which was not there in the Budget. | have a couple
of suggestions.

4.00 P.M.

First is about the Bali Yatra. Madam, the erstwhile name of Odisha is Kalinga and
Kalinga had a very rich and illustrious tradition of maritime history. The seafarers of
Kalinga used to go as far as Java, Sumatra and Bali to trade and to commemorate
this glorious tradition of maritime history, every year, in the month of November, a
festival called Bali Yatra is celebrated in the historic city of Cuttack. Our leader, Shri
Naveen Patnhaik, has many a time urged the Centre to accord the status of national
maritime heritage to Odisha's Bali Yatra festival. In fact, when hon. Prime Minister
was in Bali for the G-20 Summit in 2022, he made a mention of Bali Yatra. So, that is
the importance and significance of this festival but it has not been accorded the status
of national maritime heritage festival. | urge the Government to consider this request.

Second is Dhanu Yatra. Dhanu Yatra is the world's largest open air theatre. It
is a theatrical festival celebrating Ras Leela, celebrating the life of Lord Krishna and it
is the world's largest open air theatre. It should be recognized as a national festival
and included in the list of fairs and festivals of India.

Odisha is the place that gave birth to a new religious cult called the Mahima
Dharma which talks of international well being. It was popularized by Sant Bhima Bhoi
with his immortal words *Witnessing the plethora of plights on earth how one could
bear with; let the world get redeemed at my cost." It means,''how could one witness
and bear with the plethora of plights of fellow human beings? Let the world get
redeemed at my cost." Madam, these immortal words are inscribed on the walls of
the United Nations in different languages. So, the place of birth of Sant Bhima Bhoi
should also be developed.

India is the origin of Buddhism. We all know and we are proud of this fact that
India is the motherland of Buddhism. There are many Buddhist sites in India like

: English translation of the original speech delivered in Odia.
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Lalitgiri, Udayagiri and Ratnagiri where you had Pushpagiri and Parimalgiri Universities
as recorded by the Chinese Scholar Hiuen Tsang. Now, this could be developed to
attract tourists from East Asia and South East Asia particularly. Also, a Central
University for the study of Buddhism and Buddhist philosophy should be established
in Odisha.

Madam, my eighth concern is with regards to fiscal federalism. A lot has
already been said about it but | would just quickly repeat. The size of the divisible pool
of taxes has been going down. The Fifteenth Finance Commission had recommended
that 41 per cent of the divisible pool should be devolved to the States but the actual
share received by the States has been decreasing. In F.Y. 2022-23, it was 35.1 per
cent. In the R.E. of F.Y. 2023-24, it was 36 per cent. In this year's B.E., it is 35.5 per
cent which is against the spirit of the federal structure of the Constitution.

Madam, finally, | would come to the neglect of Odisha. My Party President Shri
Naveen Patnaik has time and again raised these issues of negligence with the past
and the present Central Government when it comes to tele-density, national
highways, coastal highways, railway, banking and cutting of funds for the scheduled
areas and for KBK. We have been urging that special consideration should be given
to Odisha when it comes to the Disaster Response Fund. It is a known fact that
almost every year now Odisha witnesses super cyclones or cyclones. So, we request
that the sharing pattern under the Disaster Response Fund should be 90:10 at par
with the Himalayan States against the 60:40 that is there today. Secondly, the
Finance Commission has also recommended that a devolution of Rs.100 crores
toward Odisha for drought prevention measures and Rs. 800 crores for strengthening
the Early Warning System should be sanctioned.

Number two demand from Odisha is this. We have a 480 kilometres long
coastline but today we have only three ports, a major port in Paradeep and two minor
ports in Gopalpur and Dhamara. There is possibility of developing many other ports,
particularly, in places like Astaranga, Subarnarekha and a riverine port in
Mahakalpada. This would boost the economy of the State hugely and also stimulate
and create jobs.

The third demand is with regard to the GST on Kendu leaves. Kendu leaf,
under the Forest Right Act of 2006, can be collected by the tribal population. It has
been categorized as a Minor Forest Produce (MFP). Sir, today 18 per cent GST is
levied on Kendu leaf which is putting a huge burden on the Kendu leaf pluckers, on
the seasonal workers and on the binders who are largely tribals. Ten lakh tribal
population is dependent on these Kenau leaf economy. We demand that this 18 per
cent GST should be waived off on Kendu leaves and this demand has also been
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raised many a times by our hon. Party President in different fora. He has also written
to the Union Government many a times on this.

Madam, the fourth demand is with regard to revision of coal royalty. Odisha
being a coal-bearing State is at the forefront of coal production in the country
thereby, helping and assisting in the energy security for our nation. But, | am sorry to
point out that the coal royalty rate has remained struck at 14 per cent since May of
2012. For the last 12 years, there has been no revision in the coal royalty despite the
inflation and despite the changing economic circumstances. Many a time, Shri
Naveen Patnaik has written to the Union of India and many a time, he has spoken to
different Union Ministers for revision in the coal royalty structure but it has fallen into
deaf ears. Hence, it is urgently essential that we need to revise and review this coal
royalty structure.

Madam, regarding banking facilities today, 65 per cent of Gram Panchayats in
Odisha do not have a banking facility. If | talk of the KBK region from where | come
from, close to 75 per cent of the Gram Panchayts (GPs) do not have banking facility.
We need support there.

Madam, regarding Railways, you will be shocked to know that the rail density
in Odisha is 18 whereas the national rail density is close to 22. Our neighbouring
States have much better rail density. We are very happy for them. But, we also
demand that railway network should be enhanced in Odisha. East Coast Railways
generate Rs. 20,000 crore revenue from Odisha but still our rail density is much lower
and | come to the KBK area which is a cluster of eight districts, seven of which are
part of the Aspirational District Programme of NITI Aayog. These eight districts are
largely tribal and largely LWE -affected. (Time-bell rings.) The rail density is less than
ten in single digit.

THE VICE-CHAIRPERSON (DR. KANIMOZHI NVN SOMU): Please wind up. Your
time is over.

SHRI SUJEET KUMAR: Madam, | will wind up in one minute. So, | and my party
demand that there should be massive expansion of the rail network in Odisha and in
the KBK region particularly. It is because connectivity is the lifeline of a nation and
connectivity is the backbone of the economy.

Now, Madam, we have some specific demands with regard to Railways,
Malkangiri to Bhadrachalam, Jeypore-Malkangiri, Jeypore-Nabrangpur, Theruvali-
Gunupur, Kantibanji to Jeypore, Bargarh to Nuopada and Lanjigarh road to Phulbani
are some of the railway projects that need immediate attention.
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THE VICE-CHAIRPERSON (DR. KANIMOZHI NVN SOMU): Kindly wind up. (7ime-
bell rings.)

SHRI SUJEET KUMAR: Madam, last point. | am winding up. There is an
announcement of construction of a Loco workshop in a place called Narla in
Kalahandi District. We are clueless as to what is happening with that. There is no
progress on that. So, that is the final request.

Madam, | conclude by saying that in the last two decades, Odisha has
witnessed remarkable transformation, remarkable socio-economic transformation but
we are still not getting our dues. (Time-bell rings.)

THE VICE-CHAIRPERSON (DR. KANIMOZHI NVN SOMU): Shri Sanjay Yadav. He is
not present. Shri Birendra Prasad Baishya. He is not present. Now, Shri Milind Murli
Deora; you have five minutes to speak.

SHRI MILIND MURLI DEORA (I\/Iaharashtra): Madam, for the time, from the hon.
Parliamentary Affairs Minister, from the BJP's time, they have agreed to give me
some time. Time is very flexible. ...(Interruptions)... AEIGAT, 3TAT 3T 39 dY &
BT IO IR FI BT Alp] &1, $Hb (ol § 3Ueh! g=gdrg <=1 A1sdr gl wiifd
Y DA B, SHY H Y WY & HEIH I WRBR Bl Aecaqul GeId <=1 g,
g8 Bl Wigce Holgd o1 ATET During the Motion of Thanks Speech, all of us
spoke on various issues which were very political in nature. | would like to be very

specific on issues going beyond politics. | am giving some very valuable suggestions
to the Finance Ministry on issues that concern everybody in this House. For one, in
my opinion, | firmly believe that every expenditure incentive subsidy of the
Government of India should be directed towards one goal of achieving three very,
very important objectives. The first objective is to create as much employment as
possible, to on shore jobs that were lost to China and bring them to India. H g §’

o ISR U1 T 2, 7 UR QR |a H 3 el I Fawwid 811 Everybody

wants to ensure we get the youth of India employed as quickly as possible. The

second strategic objective for India in my opinion is to rework our supply chains and,
again, reduce our dependence on countries that can become hostile towards us. The
third very crucial objective is, while achieving and solving the unemployment problem,
and while reworking and bringing supply chains to India, simultaneously, greening our
economy. People have spoken about, in the Budget as well and in the Economy
Survey also, how supply chains are being brought back. Madam, world over, the
western countries which for the last two or three decades, moved their manufacturing
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to a country like China are now adopting what is called the 'China Plus One' strategy.
They are adding countries like India to their manufacturing mix. They are also
adopting something called 'ABC' 'Anywhere But China'. ...(Interruptions)...

Madam, my limited point is, bringing manufacturing to India is very, very
crucial. Yesterday in television debates, even some Members of the Opposition
praised PLIs. With regard to PLIs or Production Linked Incentives, statistics aside, if
you look at one important example, a company like Apple which manufactures
iPhones, today, 14 per cent of Apple's global production worth 14 Billion Dollars is
happening in India; thanks to Production Linked Incentives. Therefore, suggestion
number one is, we must direct Production Linked Incentives to industries that create
the maximum amount of employment. | also congratulate this Government for various
initiatives that have led to the increase of women in the workforce. As a woman, you
will also appreciate, from 23 per cent seven years ago, today, the number of women
in our workforce has gone up to 3/ per cent. People spoke about competitive
federalism. | also believe this is very, very critical. The more is the competition
between States, the more India will become competitive globally. Artificial
Intelligence/data revolution is another area we need to focus on. | believe if we use
incentives in the right direction, we can create indigenous capabilities in Artificial
Intelligence and we can also green our economy. With regard to green transition--
Bhupender Yadavjiis here--1 would like to say that while India's goal is to become net
zero by 2070, how do we use these incentives to benefit industries like offshore wind
energy? Green data centres will be a game-changer. | am also glad that the Finance
Minister spoke about investing in small modular reactors. Nuclear energy is an area
we should all be open-minded about. Every country in the world, from western
countries to China, to green their economy, are increasingly now going nuclear. In
fact, one eye-opening statistics is, by 2035, China will double its share of nuclear
power in electricity generation, and by 2060, it will reach almost 20 per cent. A very
good example of that is a country called Sweden. Thirty years ago, they began
greening their economy. Everyone said, "You would lose jobs". In three decades,
they have reduced their carbon emissions by 80 per cent and they have also grown
their economy two-fold.

Madam, | have a few quick suggestions. | come from Mumbai, which is the
financial, commercial capital of this country. Today, increasingly, young people,
some of whom who have no idea, have no investing experience, are increasingly
investing in the F&O (Futures & Options) segment of the Indian stock market.
SEBI, which is the regulator, has made repeated warnings that nine out of ten trades
will lose money. | believe a better way to incentivize people to invest for the long term
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and not to become day traders, is to reduce the Long-Term Capital Gains. One
suggestion that | would give to this Government and to the hon. Finance Minister,
LTCG or Long-Term Capital Gains have been increased from 10 to 12.5%. | would
urge the Finance Minister to review that.

An important point | would like to make again about Mumbai. ¥ I uge
HERTSE B IR H ITATHE AT ST 3R WIABR BId-Ic HHT! bl Igd-9gd gIdIG
ST T84T g [ TAHE 3T SIST 7 76 BOIR BRI SYY DI q€Ta I Dl H9RI &

g1 This will be an economic game changer for Maharashtra, for the Mumbai

metropolitan region. But, | would like to say that today GIFT City in Gujarat is growing
well. We are all very happy about it. But | firmly believe that today India has the depth
to have another international finance center in a city like Mumbai. This is very
important for us to understand that cities like Mumbai and GIFT are not competing
against Bengaluru or against Hyderabad or against Chennai. Our competition is Dubai
to the West and Singapore to the East. One last point very quickly. We talk about
investments, we talk about statistics, we are talking about creating jobs. | want to
give one very good example. In the last few years, and | have seen this with my own
eyes in the last few months, # HERTE TTdTHS & = LEIRINESE! = H3iT Sl bl
gYTS 1 ARG H Home Minister 1 981§ Q11 TTE T, Gadchiroli was a naxal hotbed.
Today, because of the efforts of the Government of India and the State Government,

recently a bhumi pujan was done for a 10,000 crores steel project, which will bring
7,000 jobs to Gadchiroli. It is very easy to talk about development; it is very easy to
talk about creating jobs, but how you actually implement it, is very important. And,
these are my limited suggestions. | was hoping to give more suggestions. But, | hope
the Finance Minister will take these suggestions up. One is LTCG, second is
Mumbai, the third is again to use all our incentives, expenditures, subsidies to
achieve three primary objectives - creating jobs, reworking our supply chains and
greening our economy. Thank you very much.

THE VICE-CHAIRPERSON (DR. KANIMOZHI NVN SOMU): Thank you very much.
[THE VICE-CHAIRMAN (DR. BHAGWAT KARAD) in the Chair. ]
THE VICE-CHAIRMAN (DR. BHAGWAT KARAD): First of all, | thank hon. Chairman

and our House leaders for giving me this opportunity. The next speaker is Mr.
Birendra Prasad Baishya. You have five minutes to speak.
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, |, on behalf of my party, Asom
Gana Parishad and President of my party, Shri Atul Bora, rise here to welcome the
Budget and to support the Budget proposed by the hon. Finance Minister. | must
compliment hon. Finance Minister for her presentation of Budget continuously for the
seventh term. This is the achievement of the Madam Finance Minister. Sir, we are
getting very little time. | hope BJP will give me some extra time.

Sir, | would like to draw the attention to the few points of this Budget. Firstly,
everyone who has assembled here must admit that this Budget is for mothers and
sisters of our country because this Budget proposes three lakhs crores for the
beneficiaries of women and girls of our country. Secondly, success of any economic
policy depends upon the three factors - agriculture, service and manufacturing.
Under the leadership of Shri Narendra Modi's Government, this Government equally
give importance to manufacturing sector, agricultural sector and servicing sector.
So, we have continuously achieved seven per cent growth. This Budget is for the
welfare of the farmers. It is the farmer's friendly Budget. This Budget has allocated
Rs. 1.27 lakh crores for the farmers' welfare and the agriculture sector of our country.
Sir, this Budget is a job-oriented budget. This Budget is going to invest Rs. 2.78 lakh
crores for the infrastructure development, for the road and transport development of
our country. This Budget has proposed Rs. 2.55 lakh crores for the development of
Railways. It means more money will be flowing in the market and capital expenditure
will increase. Capital expenditure increase means new Railway Stations will come,
new jobs for Railway porters will come, new routes will come up and that means job
creation is also coming up in our country. This Budget has given equal importance to
job creation in our country.

Sir, one of the basic things that | have seen in this Budget is that this Budget
has proposed to give Rs. 6000 per month to 1.5 crore youths to get the training for
skill development. It will be helpful to reduce the unemployment in our country. Sir, |
would like to draw the attention of this House to one more thing which is very
important. Many people have talked about federalism; yes, this Budget has given Rs.
1.27 lakh crores as interest-free loans to the State Government for their infrastructure
development. This is the spirit of federalism which is supported by the Narendra Modi
Government. Sir, | am very happy that Madam Finance Minister announced in the
House that this Government is going to help the flood-affected people of Assam.
Madam Finance Minister in her Budget speech categorically said that they will help the
flood situation in Assam. The per capita income of Assamese people has been higher
than any part of the country before Independence. But, due to floods, our economy is
going down. So, we want permanent solution for floods. During the discussion on
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Motion of Thanks on the President's Address also, | have spoken about this
issue that we want long-term and short-term projects from the Government to
resolve the flood situation.

Sir, | know that long-term projects will take time. Recently, a steel plant is
coming up in Assam. Thirty four districts of Assam are flood-affected, 34 districts of
Assam today are under floods. Out of 34 districts, 7,279 villages of Assam are badly
affected. The roads, the school and the colleges all are badly affected. So, this is the
worst situation in Assam. But, | am very grateful to hon. Chief Minister of my State.
(Time-bell rings.)

THE VICE CHAIRMAN (DR. BHAGWAT KARAD): Thirty seconds left, four-and-a half
minutes of your time have been finished.

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, give some more time to the
hon. Member.

SHRI BIRENDRA PRASAD BAISHYA: Sir, hon. Chief Minister of my State, Shri
Himanta Biswa Sarma, has physically visited each and every relief camp not aerially,
but physically. So, this is the spirit of the State Government and State Government is
taking all the possible measures to help the flood-affected people. | humbly request
Government of India to look after the issue and give us handsome money to help the
poor and flood-affected people.

Secondly, hon. Finance Minister categorically said in the House that flood is
due to overseas issue. This flow of water is coming from China. So, a permanent
solution is required. | request Government of India to include External Affairs Ministry
and take up the issue with the Government of China to help us, to protect us from the
floods. Sir, | must compliment Shri Narendra Modi because, for the first time, this
Government is going to invest more than Rs. 27,000 crores for semiconductor in
Assam. This is the first time it is going to happen in Assam. Sir, Rs. 27,000 crores are
going to be invested.

| would like to say one more thing. This is the Government, under the
leadership of Shri Narendra Modi, invested Rs. 35,000 crore for petroleum sector
development in Assam. We are here for the development of Assam.

Sir, one of the major problems that Assam is facing today is relating to Assam
Tea. Sir, Assam Tea is known to everybody. To boost our economy and to earn
foreign exchange, Assam Tea industry plays a very important role in our country. This
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tea industry, today, is suffering with a lot of problems. We are getting challenge from
Kenya and Sri Lanka. So, to boost and save the tea industry of Assam, the
Government of India should give some special package.

| would like to say one more thing. Small-tree growers play a very important
role in addressing unemployment issue. They play a very important role. But, these
small tea-growers, today, face serious problem. So, | would like to request, in the
interest of unemployment situation in the country, because they are small tea-
growers who play a very important and significant role not only in Assam’s economy
but also provide self-employment, help from the Government of India. The
Government of Assam is making some better arrangement. It has already done some
better arrangement to resolve the issue.

Another issue is that the Government of Assam is introducing mobile tea
testing labs. Sir, small people cannot set up tea testing units. So, they are suffering a
lot. And, without testing, their tea is not taken by big companies. So, | request the
hon. Minister of Commerce and Industry give some money to permanently set up tea
testing laboratories in the interest of small tea-growers. | hope this Government will
provide this benefit as it will help to resolve the problem.

With these words, | thank you very much again for giving me this opportunity to
speak on the Budget.

31 P TP (SIRES ) : ITHHTEIE HBIGd, U] Igd-95d g-Idla [ ATq g
Hecaqul {9y R g BT 3fa¥R YaT (a1 g Ugel H 38T goic, Al goic
oI & folT <21 & IRl merr |31, = A1l Sft o7 SR fo<r H3i1, e dareo
STt &1 fad B TTERTE W M- BT AT § SR I AIgdTs <1 d18dl &l I8
JOIC 144 DHRIS ST B BT BT Ui &1 g dolIC A Dhlel H FHIS & AT G
H 3T Il BT ITAT Joic 2| T8 Foic BRI WIRA & id &1 IR |1fdd 2R I8
BT WIRA BT ISHY 2 3R U8 IoIc <2 DI 3IFI GG dTell gofc AN 81 I8
goic F3F B Bl a1l I 3Nd-UId goic 21 § 39 |ed § W fadar—=< Sil &1
THARU] AT FTE g1 125 9N ugel AR fawaferas § w@ril fader< St 5 ®e
o7 fb I8 qWY AMDT &, oifh 2181 el 9IRT DI BN I8 WU Bl a1 © 3R
ST Ued A9 ¢ b W fadaries &1 W 1 TR A1 31R s |G Sff &1 M
A1 s &1 3AfoTY @l [T < WIRA & aR H Hehed [T AT 3R S Hebed Bl
TR Al St 71 Rafg d% 98 &1 &M fhar 21 siifog § s |1l ot &1 o &t
UENEREIERES EAGICIERIRY

SUGHTEIE HBIGd, H 579 UIeT BT BRibdl g, I U] DI o Bl G|
T B Iiagl 2| I8 Hhed BIg R ST U] & Bl H o (o7 T B
STIE 6 1954 b ST H HIRT DI TG I DT UK UTR BT 81 1969 H
SR T ST ST I 8, Al SEH HIRG Bl 3N 3R AHTTD ECHI0 A
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ST 91 BT Hehed fordT AT 919 1980 H IR ST UTel @l Iy 8Ieft &,
R B TG, T AR, WA YR AR AU ARG I BT Hhod
HIRTITY STAT UTST &b RATAAT BT H (o1 STl 21 Sl WIRA R ST UIe] o <iged
¥ Og URBR V&l &, I9 d YR BT 919, T 3NN I 9617 BT B Bl 8l
DRI BIORGS & 918 A AT B fTRRAT I H 98 ¥ &R 8l s ol V4
fauia oRFRUTT 9 Sae 8RR 9Rd 7 FRART BT G5 | YT, sfen e iy a1
ST 3R f&=IT << §U <20 bl I BT AN TR B DI BRI ABAIYd b [hT 3R
S BT DI HIA dTel AT & FaTED ATBINI =TT BT A/ 5 AT ST 2

BTG, 31T S Bl 144 HRIS STT BT AT, T iR I had YR H
& 7121 9¢1 2, afcd ST T &% HRAI Bl 3126t Aok A @A &I B Sl 81 I8
T YR BT A IR 39 AT $T 3R {HAT 7 U8 8, df <9 & JeRAT e
HAT AR AIGT I A IS A 21 hdel < & A8l, dicth il $l By AT HRd B
refegaRer & dad H Sl fIuR Udhe HRl €, A S < DI 144 BRI STTdT Bl
AR ST 81 S 51 HBIGd, H $O d1di DI AYH FH G AT8d] gl IR ¥ faga
36 & S HaT SRNFEX & - Auguste Tano Kouamé, I8 ®el b TR
3fefeaReT - HRY qqTal & qras[e WIRd & | i ¥ gig SR & 3R <Te] @i &1
HTeT B 81 Y81 &1 S 3TclTd] dos §b o 31+ T Rl § waT 2 fob gferor vl¥rar &)
Pl JAIIRT H HRA Dl IR A9 g1 2] AR DI fdbrd S H A 3784
JaT &7 3R 3NN faar gl

SUGHIEIE HEIGY, TSN AlMeY] BS - ] Hal - ISTHING ATTA
1Y I & FolU YR srefeawe o IR & Sl 918y 3R /T Hal - AR
afeae gfg # 17 IR &1 ARG BT WRA H FEMS AR $H 81 I8 gl 9ol B
ID] BRI T8 81, <fh AT B AT 2 b HIUF Bl Bledy, AUl &l
BISHR i1 A & T g A HETMS 9¢ YE1 € 3R 9Rd H HEMS aX HH 8l el
g ...(HIU)... IMSTAVG J 3R T HEI? MSYAUG A gFam #§ 94Rd &l
I AT Pl IR URBIHR B HT &1

fSFTeeARor SR gFATE! Sre ST T &3l 4 3Mfd JoRI & BRI AR
1 4TI &R A1l A g1 g 61 ATSTAUG BT 3R 9 e 8 fb qRT § 8ve] Al
AR Holgd &1 §§ 8, Ao AEa! 9¢ I8! 8, Sl Scaed dgl H FgdiT 3
3R YRT Bl 3P fIBRT B A IS b A8l Ahdl

IUAHTETE FEIGY, H TP ARIH F FY AN, S goic § 318 &, STdbT
3G AT AT ¢l H IRES BT (ATl § 3R 931 774 & o # st o1 fFawi)
2 MRA WRBR - SRS B1 3 I 4 DIy HER o] Ble! & 3R IHD d8d Joic J
ST 'qdied AT 8, 99 'qaiad o1 & fo7g qers w31 it &1 3ffwa= He1 argd]
gl 9 II9l $ gRT SIRES dAfed Ydi 9Rd & [Adr &l agran e, o
gfrardl S, e d201 3y Iiorrsi A faers & foi ao1 Rl IR eIREs &
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e1, gfcp afead) §91Te, faBR, NS 9 5y, ST81 B & HleRds H [dbr &l
foh<o ugm 1El urg off, 981 39 9ot & /e W faawr @ {0} eRTaet ddb ugah|

AP ATEH | HEAT ATSd] g b 39 Joic H HEIY 31d b aR H Soold Bl
AT 8, I5g & 3N [T # AT FETadl T Iooid (a1 11 8, ISl & o e
DI YOIl DI AT I AT 81 A TRBR DI AT &, 5 ARBR DI AT B,
HIGT SIl Bl ARBR DI AAT 8 b bg 3R I, I T GAR &b YR © AR Q1 B
efeT SIS I A1 o] SUTHIEIET HE IS, MTST Je1 Io YISl g5 3MTST ga8
STg H I IR AT, AT Y YR | HIUH R [Juell el &1 YHdT s@ 9 89RO
AR @ ST BT IR H 9gd dhelh gl H 39 d1d DI ool HIAT A18dT § (h
9 goic | Q2 &b G 151 Bl AT FETIAT o Dl Sooidd b1 a1 81 48R &l
3R D! & AT & oy 6 1T F Ao <) 718 8, o fauféra o1 +ff el g
Y, oifdhd 1 gpR A SERAAT 7 48R &I 371fdre Fergar o1 R 9eq 9
JIh3ATICT B BT B (BT, IEH IR H [d8R & |4l [T8RT &1 81, dicth G2 &
3R Sl f[98R & Faril &, B9 o I9d! A TR U8R B &I M 6T B
Sy f98R & Fari) 3R f98R & 9 R, S g8 <9 H & §, HIU9 F 9]
3T TR ST Y8R HR BT B f6d1 &, I8 qad g@e a1d 2l IR 48R &l by
arfaieh \gradr et 8, AT ! Wer {6 91d &1 8! 3MId Helol IR |IY i
drear 2! &R @t &iR, 19 # f9gR o7dn €, 91 981 W SUd T & Al $Ed ©,
...(TAY)... 3TDH A & AR HE T, ...(TAYM)... AP A & AN Bed o,
..(TATF)... BT & [ Hg TWHR | T Fga1 el 519 5 B TR e
&Rl B, dl AUb YA R Ped 8?2 "UHET e Al unparliamentary T8 Bl
..(TAY)... 19 A L 81 I8 GBTaR] 2| 95 & JAURISTID 2 ... (FGM).... T
BT 3 3ITST MY I Y&l H & 3R A gH UA H 81 ... (Fqae™)...

HBIGY, $9 goic § ISR & IeY § - IR<Id § I8 Ugell IRPR 8, b5 d
AT ST B VDR, S IASHTR I B [y Padded 21 HR ST H UG I8 Ugell I1-
31 BT fob RISTIR YT aTelT Al SATH1f 8191 31R ISHIR <+ ared1 |l arefl 8191 I8
9 IoIC D1 A g9 GIUR s ol ATb] | JaT B dlel 50 oG Jd1371 Bl 1
AN BT PFI - T I8 Bl BIC] 91d 87 25,000 SISTAM] &I SI1d B ST &1 S|
T IS Pls BIC] 919 87 31U BleTds | dl MY s9BT (AR 81 fharl ugoft a= i
IR UTQAT, ST 1 HEI BT I - HeI 1 1974 & STGIT bl UG+ UR TRV AT 8
{5 I I7h S BT ST A 3Tk RISATH dRISHIRT & FaTdl IR, e & qdTel R,
YCTAR & FATel UR AT fhaT o1 SR 1l -7el ATRIMe] & Raeld sfigier fbar
o7

39 gofc | AT Sl &l URGR A MfTd [ThrT & Ged § fY Teh o6y X+ 6T
o1 fHar 81 599 e faar &1 10.5 U & 98 BT o6y QT 1T g1 39
golc & 3iex 1491 Bl g™ BT by 8 3R 59 goic H a9 Bl 9T B, TR B
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GIH GATHR, SR BT FoI B bl Hebed [T 711 51 I8 Yb YT Ugell TRDBR
g, Sl Ae] Sff &1 URPR B

HBIGY, H 0¥ e HYd §U $© JoAId [9aR 0T I G- AT8dT g1 3D
Peds | SIS &7 S Xe o7, S fIar <% off, 98 6.7 WR¥e o iR ot o9
TTSIY Bl WRBR &, Al IS 7.3 UK 21 3M9b gd faq #3401 Sff 7 g7eled & IR 4
g AT [3AT| M 3Mihs GST B BT B (BTl H AERWBIT & IR H Ieoid
BHRAT TSN §l ST BT Sl NC JUIY & PBIeAwe H 10.1 TR AT, 379 TSy
ST Bl WRBR H, AGT ST & TR & ~Igcd H AN BT T 4.6 TR 21
APps IR T8l 8, T 3Mbs AT W 81 5, T L leRedd 3lidbs &l 3libs T dia]
2 3R MIP! $7 3MhS! BT ATHAT HRAT TSI IR 3NMTh THT b SHIRT IR BT §1d
PI ST, I FSD] & HI0T H, 3MId T9I | TP fad 12 fhaadiex as& a9 &l
BT BIAT T, TS MM AT AT 3R 3T TASIT & ORGR H, a9 H Tddh o 28
[FICY W Tl 81 JUIY & BIelES H MU YTUISIl b Yeb DHRIS DHIaed bl
faavor fear o7 QiR THSIU & WRGR H, Aal St & IRER H 13 BRI TeTgrol
HFRIT THRI ATIRAT 3R g81 b BRI Ih YT Bl DB (BT T ... (GEH)....
&, MY S B8 Y&T 8, S5 =1 H WY UZAT| ... (FAU). .. IS S & AT & 919
3T AT H 31T AR 3MMUD! dF Ueh 3181 faR™Ia firedt et

GRIEIS KR CE RICITESY)

I FHY JATYD] Ueh S| rfeydeell faRTad & wu H el oY, afdbT 3
2014 ¥ AT STt D1 Yeb VT Srefegewe faRTAd # g1 &l &1¥ fhan, [ aR 4 aie
H YR BT & Afth THAR BT 21 AT R Bl ¥ ARE A HICTAl BT < 1 Bl
BT fHIATI MU ST, STHIF AT MBI A B UTdTd db =Tl &l Rbls Gl
BT BT B [BATI 3MID AT BTl § YR A8 W financial anarchism ATI ST
RIeeH g1 OR8 A collapsed AT 31X 31TS 4R ®I dfche1 Reed & giam 4 Aad
JECR B 31U 39D] hd BTt # BT &A1 21? Mud HA1 TAT NS AT ot
DI geh od U 3R G&D| P ABR 31T AR -1 §eb Bl WTell B DT B (b, SHY
31T 3119 TR ¥ ST} &7 fIearsd 36 gaT B

eIy, I8 goic A UR YT 8 3R TR, J, F=IaIdT, TR 3R 7 i
WW&T@H%IWWWﬁWWW%Gﬁ?%WﬁﬁW
SIPREFR 3R AfdT Hdex & HIEgH ¥, A Saduie, Iee-dd U1 & A1edy
H ST & AT AT DT AT B BT e G T 2. (AHI Dl G9el)....

FHIIT HEIG Y, 3T U HC BT MR T3 SIoiY| | AT § 1o o7 gapR 4
R 7 T Haex § U JAAeR] GRTdd A &1 B f6ar 8, I avg 9 WRey
HAT3T B 3R TEAR B & [T 75 B ABR IR B DR L2l &, i H 3T
9 & H U RI<Ih T I A8 1 I8 a9 YA I8 & (b § SIRES 4 30l §
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3R I8 IR Prexar f7er & 3R I 7ol # T dfeett ol 12 IR g1 8191 fo@man 1T
Bl...(AHT B °A)... FAEIG, FEITS YRENT AT BT 4T JT-UIe Bidl &, H 39
GG H SRS Bl Th TG BT Ioold B Y g1 GH BT

MR. CHAIRMAN: Please, you are already over time.

St d9H  THTN: TR, H U 910 WH PR BT ¢l SIRES H S G AT Bl
{5 YR I ge-UIc 8, 98 H g1 18l g1 d8] IR DA Bl PR 8, ARES
qfth Al & TRBR B, AROIS! & TSR 31 I8l IR Y Al $I U a7 H 12 IR
g1 UST BT a1 7T 21 ST &1 81, dicth Udh Yoy Dl Wl a=a1 Ul 891 fe@mr
AT B §9Y HIIYUT 3R AT 81 Fehell 57 T8 §Id] WD, HRES Bl B B
& 81 BHTA &, B I 3T 39 Wil H o §Y &, A TRES Bl WRBNR....

MR. CHAIRMAN: Please, you were concluding; you were concluding. Please
conclude. Take half a minute.

st dad  gehTer: WX, H e e H S1ul 91a T B g1 H AT ¢ [ 9%

JMSE] & 915 SI9 1951 H HRe BIgd $AX W 94T AT, I H Hhel 7 dal Wic
ATl...(FTHI BT GY)... IR, T P 1Y H 37U G GHIG HRAT g, Tggdg|

MR. CHAIRMAN': Please. No, you are not rounding up. Hon. Members, after Shrimati
Sagarika Ghose concludes her address, we will be taking up all the Special Mentions.
Shrimati Sagarika Ghose - 15 minutes.

SHRIMATI SAGARIKA GHOSE (West Bengal): Mr. Chairman, Sir, | rise to speak on
behalf of my Party, the All-India Trinamool Congress, on the Union Budget presented
by the hon. Finance Minister.

Inequality, inequality, inequality - this is the fundamental crisis facing our
country today. This inequality crisis has not been addressed by this Budget, nor has it
been addressed by the previous 10 Budgets of this Government. The Government is
constantly telling us that it is pushing us into more and more growth, but it is pushing
us into more and more inequality. This Government is pushing us into what | call "The
Inequality Trap''. The Paris-based World Inequality Lab has said, in its 2024 Report,
that India’s ‘Billionaire Raj has replaced the ‘British Raj’. India is more unequal now
than what it was in 1920s, in the colonial period. Sir, | want to repeat that India in 2024
is more unequal than what it was under the colonial rule in the 1920s. That is the
catastrophe of inequality facing us. That is why the Budget needs to be about the real
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people, the real India, the real issues and not about fantasy land, not about Disney
land.

Here are some facts about inequality. The top one per cent of India controls 40
per cent of the country’s wealth. Real earnings of regular salaried and self-employed
have declined or remained stagnant. The hon. Finance Minister claimed that the GST
has benefited the common man. But the truth is that 67 per cent of the GST is paid by
the poorest 50 per cent of India. India is a country where 800 million people still
depend on free food. The Budget needed to challenge, needed to address this
inequality trap. It needed to tackle The Inequality Trap. It has failed to do so.

| wanted to present five examples of the inequality trap. The first is The
Inequality Trap with regard to the States. The second is The Inequality Trap with
regard to the rural areas. The third is The Inequality Trap with regard to jobs. The
fourth is The Inequality Trap with regard to wealth and income. And, the fifth is The
Inequality Trap with regard to health and education. First, | will speak regarding
inequality trap on States. This is a Union Budget meant for 28 States and 8 Union
Territories, but a specific focus on Andhra Pradesh and Bihar shows that this
Government is looking to appease its new-found allies. Look at the allotments made
for Andhra Pradesh. The allotments made for Bihar and the huge financial package for
Andhra Pradesh. We wish the people of Bihar and Andhra Pradesh the best, but can
you discriminate against some States and make special provision only for two States
simply because you have forged a coalition with these States at the Centre? | have to
remind that this is the same Government that went back on its promise of special
status for Andhra Pradesh and Bihar. Now, for political convenience, the Government
is bestowing largesse on these States. ...(Interruptions)... This unequal allotment is
against constitutional democracy. ...(Interruptions)... It is constitutionally immoral.
It is ethically repugnant. It is economically ruinous. ...(/m‘errupz‘/ons)... This is not
co-operative federalism. This is discriminatory federalism.

The Finance Minister talked about Purvodaya, Look East, Act East. But what
is the Government doing in the largest State of eastern India”? Bengal is under siege.
Bengal is facing an economic blockade. Bengal has not received NREGA funds since
December 26, 2021. A massive amount of over rupees one lakh crore is due from the
Centre to Bengal. The Finance Minister talked about the PM Awas Yojana, but for
Bengal, funds have been withheld under the PM Awas Yojana for 11 lakh sanctioned
homes. An amount of Rs.7,000 crore has been withheld from Bengal under the
National Food Security Act simply because the Centre wants certain pictures and
logos on those centres. Why this economic siege of Bengal? It is not just about
Bengal -- my friends from the DMK are here -- it is about Tamil Nadu, it is about
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Karnataka, it is about Kerala. My friends from the Shiv Sena (Uddhav Thackeray
faction) are here. It is also about Maharashtra. Every citizen, whether he is from
Manipur, Maharashtra, Punjab or Kerala, has equal rights on the funds of the
Government of India. Why is the federal spirit being compromised? | would like to
make a suggestion here. What is needed is a time-bound transparent audit of all the
Centrally-sponsored Schemes of the Centre. ...(Interruptions)... Wil the
Government give an assurance to this House of a transparent time-bound audit of all
Centrally-sponsored schemes across States? ... (Interruptions)...

MR. CHAIRMAN: Mr. Samik Bhattacharya, please. ...(Interruptions)...

SHRIMATI SAGARIKA GHOSE: Sir, the second example of the inequality trap is...
...(Interruptions )...

MR. CHAIRMAN: What is this? ...(Interruptions)... Mr. Samik Bhattacharya.
...(Interruptions )...

SHRIMATI SAGARIKA GHOSE: Sir, the second example of the inequality trap
...(Interruptions )... The inequality trap in the rural areas... ...(Interruptions)... Sir,
when the Government is asked about legal guarantee for the Minimum Support
Price... ... (Interruptions)...

MR. CHAIRMAN: Mr. Samik Bhattacharya. ...(Interruptions)...

SHRIMATI SAGARIKA GHOSE: The Government's economic managers say that it will
cost 17 lakh crore of rupees. ...(Interruptions)...

MR. CHAIRMAN: One second. Hold on. ...(Interruptions)...

SHRIMATI SAGARIKA GHOSE: Sir, no viability concerns are made
...(Interruptions )...

MR. CHAIRMAN: Mr. Samik Bhattacharya. ...(Interruptions)... Mr. Samik
Bhattacharya. | urge the hon. Minister of Parliamentary Affairs to control the Member.
This is not the way. ...(Interruptions)... Hon. Member, please take your seat.
...(/nterrupt/ons)... This is not the way. Why are vyou interrupting?
...(Interruptions)... | do not appreciate interruption. This will not happen. This will
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not happen from either side. Please go ahead. She is making her point. It is a well-
prepared speech. We may agree, we may not agree. Please go ahead.

SHRIMATI SAGARIKA GHOSE: When the Government is asked about the legal
guarantee for the Minimum Support Price, the Government's economic managers
say, we can't do this; it will cost 17 lakh crores of rupees. But what about the fact that
in 2019, the Government gave corporate India tax relief of about one lakh crore of
rupees per year. The Home Minister is urging people to invest in the stock market but
the poor labourer in Bengal is waiting for his NREGA wages. He does not get his
NREGA wages.

No practical steps have been taken in this Budget to make agriculture buoyant.
Allocations to agriculture and allied sectors have been reduced to only 3.15 per cent
of the total Budget. Subsidies on fuel, food and fertilizers have been slashed. No
permanent structure has been created for debt-relief for the farmers. When farmers
agitated for the Minimum Support Price, the Government refused to have a dialogue
with them. Mr. Chairman, Sir, do you know that just this year alone, 1,200 farmers in
Maharashtra have committed suicide and have lost their lives. Why does the Finance
Minister not recognize this reality? Today, in spite of the Jal Jeevan Mission hype,
22.5 per cent of the rural households only have access to piped water within their plot
and yards throughout the year.

Sir, the third example of The Inequality Trap is jobs and unemployment. It has
taken ten years for the Government to wake up to the reality of unemployment. Amrit
Kaal and Viksit Bharat cannot happen without rojgar. In this speech, the hon. Finance
Minister mentioned 'employment' 23 times. In the Budget for the year 2023-24, she
had mentioned 'employment’ just three times. At last, she has mentioned the word
'employment'. This is what a rebuff from the voter can do. Since the 2020 lockdown,
millions have lost jobs but the Government is in a 'sab changa hai' mindset. The
internship and skiling programme is simply not good enough. It is way too
inadequate. It does not address the scale of the problem. A Centrally-sponsored
scheme for providing paid internship opportunities in 500 top companies or some
rupees as benefit to first time employees is pure advertising and tokenism. It is not
going to solve this mammoth problem of unemployment.

Sir, 42 per cent of graduates under the age of 25 can't find a job. The youth
make up 80 per cent of India's unemployed. This year, as the hon. Member, Mr.
Chidambaram also said, 47 lakh candidates applied for 60,000 constable jobs and
27,000 candidates applied for 600 jobs in Air India. There has not been no massive
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push on education to make sure that money is pumped into education, without which
lakhs of Indians will remain unemployed.

Sir, hatred, religious hatred is bad for the economy. Religious hatred cannot
produce growth. Recently, orders were given to deny livelihood to people on the
basis of food habits.

5.00 P.M.

The Supreme Court has struck it down, but India can only provide jobs when we build
social harmony. Joblessness is very high among the disadvantaged communities,
among dalits, among Muslims. In under privileged groups, joblessness is
skyrocketing. There is nothing in this Budget that provides an assurance that the
Government of India is standing by India’s most disadvantaged citizens. This brings
me to my fourth inequality trap, inequality of wealth and income. The Government
talks of competition, but we only have oligarchy. We have a booming airline industry
but only two operators of note; over a billion mobile subscribers but only three
telecom companies. Sir, the rich have lavish celebrations, the rich have lavish
weddings, lasting days. But only 50 per cent Indians can afford three square meals.
We are at 142 out of 197 in per capita income. The biggest catastrophe of this
Government has been the systematic destruction of the MSME sector. According to
the Government’s own data, more than 35,000 MSMEs have closed down since the
Covid pandemic. How does the Government intend to address the income gap when
those who are the most vulnerable to changing economic tides are the least
protected? What protection is there for the MSMEs in this Budget? None! There has
been no change or relief on the 45-day payment rule which is hurting MSMEs, as it is
leading to cancellation of orders. Other than a sketchy sentence on rationalizing GST
rates, no specific measure has been outlined in this Budget for the revival of the
MSMEs. What stops the Government from cushioning MSMEs the way it is
cushioning India’s top corporates? Income will not rise until the unorganized sector is
given the greatest, the top, foremost priority. Prioritize the unorganized sector now.
Do it now.

To add to the woes of the ordinary citizens, the Budget has abolished the
benefit of indexation, which now means a huge tax burden on all assets acquired
before 2001. The burdens of real people have only increased. Wage earners and
salaried taxpayers have been given little relief. Three words are not mentioned in this
Budget — Railways, minimum support price for farmers and MGNREGA. Why has the
Finance Minister not mentioned these three words fundamental to the real people of
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India -- MGNREGA, Railways and minimum support price? | propose, as a solution,
a dignity index. Let the Government create a dignity index to measure how many are
living a life of dignity and aim to create an economy where the maximum number can
live a life of dignity.

Sir, the fifth Inequality Trap is of health and education, stagnating or declining
allocations to health and education. Health at one per cent and education hovering
around two per cent of the GDP. In this Budget, health and education allocations
have only gone down. Sir, a shocking statistics for you! The UNICEF has said that
India is the second largest country with zero vaccinated children. In 2023, 1.6 million
children did not receive any vaccine at all. .. (/m‘erru,oz‘/'ons)... A UNICEF Report says
India is the second largest country of zero vaccinated children. On education, the
state of education report says that 25 per cent of 14 to 18 year olds cannot read class
2 texts. An eighteen year old cannot read a class 2 text. That is the reality of
education. The Budget shows no awareness of this demographic disaster that is
threatening to take over our demographic dividend. Sir, Amartya Sen has said that
economic development cannot be sustained without an educated and healthy
workforce. A Budget is much more than just numbers. A Budget should reflect the
ideals of this august House. This august House reflects the ideals of the constitution
of dignity and equality of all. (Time-bell rings.) In Bengal, we are respecting dignity,
but the Government is not. The Government has to wake up from this bubble and
smell the coffee, or rather the chai, but without sugar because Indians cannot afford
sugar. Sir, we were wanting a Budget for the people. We have got a Budget for the
privileged. (Time-bell rings.)

MR. CHAIRMAN: Please conclude.
SHRIMATI SAGARIKA GHOSE: This Budget, the Budget of 2024, remains trapped in
the inequality trap. Thank you, Sir.
SPECIAL MENTIONS
MR. CHAIRMAN: Now, Special Mentions. Shri H.D. Devegowda. Concern over

natural calamities in Karnataka, its neighbouring States and other parts of our
country. Shri H.D. Devegowda.
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Concern over natural calamities in Karnataka, its neighbouring States and other parts
of the country

SHRI H.D. DEVEGOWDA (Karnataka): Mr. Chairman, Sir, with your kind permission,
| would like to mention about the natural calamity that occurred not only in Karnataka
but also in other parts of the country.

In this particular incident, nine people died in Shirur village in Ankola Taluk in
Karnataka last week. When this incident took place -- my Congress friends are there
-- no Government Minister went to this place. When people died, nobody went there
and there was traffic jam. | was watching the proceedings of the House since
morning. Sir, | don't want to raise the issue of politics. Politics is a different matter.
Tomorrow, | will speak on how coalition Governments functioned in the past. | draw
the attention of the House, since you are all elders, only to this issue. Sir, | requested
you that tomorrow | will speak on the Budget. Because today | wanted to raise this
issue. My friends are sitting here. Today, in the morning, one issue was raised with
your kind permission. Somebody raised a point of order. Your good self has said, 'l
will give the ruling tomorrow'. | know why you have permitted and with what
background, and for the ruling which you are going to give tomorrow, we are waiting.
When the hill collapsed, nine people died. It blocked the entire highway. Nobody
from the State Government went there for six days. The Heavy Industries and Steel
Minister of the Union Government went there. After his visit, the Military was sent by
the Union Government. Then the Indian Navy, Fire Brigade, SDRF, NDRF and all
these organisations were sent there after the Union Minister visited that part. Sorry!
My friends are there. | am not blaming them. You are equally interested. Kharge jiis
not here. No State Government Minister went to that part. ...(Interruptions)... Only
the Union Minister went there with all these organisations and sent them there to
remove the dead bodies after the sixth day. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka) : Sir, he is making a political speech here.
...(Interruptions )...

SHRI H.D. DEVEGOWDA: The Chief Minister of Karnataka, after six days, went there.
...(Interruptions)... See the fun! This is how Karnataka is functioning.
...(Interruptions)... | am not blaming you. | am sorry. ...(Interruptions)... | would
like to request the hon. Members. You are all senior leaders. You must ask your
leader, Khargeji. ...(Interruptions)... It is not for me. ...(Interruptions)... This is
how the Government is functioning.
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MR. CHAIRMAN': Sir, we will hear you tomorrow on Budget.

SHRI H.D. DEVEGOWDA: Now, my friends, | would like to tell you very frankly that it
is not politics. ...(/nz‘erru,oz‘/ons)... When people died, what was the State
Government doing? ...(Interruptions)... What is the State Government doing?
...(Interruptions )...

MR. CHAIRMAN: Sir, we will hear you tomorrow. ...(Interruptions)...
37l SYUUT TS (HIch): 98! ol dieT X2 o ..(TqLTH)..

SHRI H.D. DEVEGOWDA: | thank the Union Government for sending all the NDRF,
Indian Navy, fire brigade, etc. ...(/nterrupt/ons)... | thank the Union Government for
taking necessary steps for the people who were suffering and to have the dead
bodies removed. ...(Interruptions)... Today evening, it has been allowed after ten
days. This is the position. ...(Interruptions)... Through hon. Chairman, Sir, | would
like to bring this to the notice of the hon. House. | am grateful to you for having
allowed me to speak. Thank you very much. ...(Interruptions)...

MR. CHAIRMAN: The hon. Member, Dr. Sasmit Patra (Odisha) associated himself
with the Special Mention raised by the hon. Member, Shri H.D. Devegowda.
...(Interruptions )...

| will allow you. ...(Interruptions)... First, everyone has to take seat.
...(Interruptions )... Please take your seats. | will call you. Mr. Tiruchi Siva wants to
raise a point of order. Please raise it.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Special Mention means that we have to give it
in writing well before and it is vetted and approved by the Secretariat. No word other
than what is there in the admitted Special Mention should be read or spoken but he is
giving a speech. All those things should be expunged other than what has been in the
Special Mention.

it T foramt (TSI : 9T Si, 39 1R U SRt Wifds gl

MR. CHAIRMAN: You read the provision. Mr. Pramod Tiwari, you raise your point of
order and read the provision which you are invoking.
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it e fard): S 2
FHTIL Sit, H % I8 B8 &1 § [ H Sl §b 4 Ugl , g8l 41 &1 gl

MR. CHAIRMAN: You will have to read. ...(Interruptions)... Pramodiji, you will have
to. ...(Interruptions)... Okay. He is raising a point of order. ...(Interruptions)...
Mr. Saket, please sit down. ... (Interruptions)... Are you raising a point of order?

SHRI SANDOSH KUMAR P (Kerala): Sir, actually, | would like to associate myself
with Mr. Tiruchi Siva. Provisions and procedures are equal to all the Members. What
is so special about the former Prime Minister? When the question of Special Mention
comes, it is equally applicable to all the Members and we all follow that.

MR. CHAIRMAN : What is your point of order?

SHRI SANDOSH KUMAR P: Sir, | am just associating myself with Mr. Tiruchi Siva.
MR. CHAIRMAN: So, it is very simple. You are supporting Mr. Tiruchi Siva, a senior
Member of the House. So, this is not a point of order. This can be summarily decided
right now. ...(Interruptions)... No. Mr. Randeep, you will have to avail the

opportunity in your own right. You are getting a support. ...(Interruptions)...

SHRI RANDEEP SINGH SURJEWALA (Rajasthan): Sir, you said that you will give me
a chance. ...(Interruptions ...

MR. CHAIRMAN: No. ...(Interruptions)...

SHRI RANDEEP SINGH SURJEWALA: With vyour Kkind permission, Sir,
....(Interruptions )...

MR. CHAIRMAN: Yes; one minute. ...(Interruptions)..
SHRI SAKET GOKHALE (WEST BENGAL): Sir, point of order. ...(Interruptions)..

MR. CHAIRMAN: He is raising first. ...(Interruptions)..
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SHRI RANDEEP SINGH SURJEWALA: Sir, we all respect the office of the former
Prime Minister.....(Interruptions)...

MR. CHAIRMAN: One minute. Mr. Randeep, you are raising a point of order.
SHRI RANDEEP SINGH SURJEWALA: Absolutely, Sir.

MR. CHAIRMAN: Raise the point of order.

SHRI RANDEEP SINGH SURJEWALA: Yes, Sir. Sir, my point of order...

MR. CHAIRMAN: Number one, specify the rule and give the situation.
..(Interruptions )...

SHRI JAIRAM RAMESH: Sir, you know the rule, you know the situation.
..(Interruptions )...

SHRI RANDEEP SINGH SURJEWALA: Sir, with your kind permission, we all respect
the office of the former Prime Minister. ...(Interruptions).. In this case, he has been
elected with the support of the Congress Party. ...(Interruptions)..

MR. CHAIRMAN: This is an allegation. ..(Interruptions).. Don’t make..
..(Interruptions)... No, Mr. Surjewala. ...(Interruptions)...

SHRI RANDEEP SINGH SURJEWALA: *

MR. CHAIRMAN: No, no. ...(Interruptions)... Nothing will go on record unless you
raise a point of order. ...(Interruptions ... Nothing will go on record. ...(Interruptions)..
Mr. Surjewala, you will have to raise the point of order. ... (/nz‘erru,oz‘/ons)...

SHRI RANDEEP SINGH SURJEWALA: *

MR. CHAIRMAN: Nothing will go on record. ...(/nterrupt/ons)... Nothing will go on
record. ..(Interruptions).. Yes, Mr. Pramod Tiwari. ..(Interruptions).. He is on his

* Not recorded.
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legs. ..(Interruptions)... Sit down.  ..(Interruptions).. Sit down, | am here.
..(Interruptions )... Yes. ..(Interruptions)...

SHRI PRAMOD TIWARI: Sir, Rule 180A. ...(Interruptions)..
MR. CHAIRMAN: Yes. ...(Interruptions)..

SHRI PRAMOD TIWARI: Sir, it is Rule 180A. ...(Interruptions).. Please take the book.
..(Interruptions )...

MR. CHAIRMAN: The book is with me, Mr. Tiwari. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, please read Rule 180.

MR. CHAIRMAN: Yes, Rule 180.

£ ye fard: @IS a1 9" 8 9d, s fou s frefaRad o gt 6
ST, 37iq

() $HF AT IRy Sl &1 UTs, Sl o 250 S1eat 3 31y 7 81, Ferv g1 T;

(i) T8 foreh) O fowg & Aefera 721 ST Si &d : R WRGR &1 vy 7 85

(i) SHH T U fawy T Soot eI 8NN 1 UR S 95 H ¥l 81 gl 8l
J7qAT ST G b S RH 59 199 & 31efi foodt e gR1 U8l 21 So ... "

MR. CHAIRMAN: You come to the point. | have read the Rule. ...(Interruptions)...
SHRI PRAMOD TIWARI: Let me read, Sir. You insisted.

MR. CHAIRMAN: Yes, | insisted. You have indicated the Rule. Now, come to the fact
situation. ...(Interruptions )... 1 will give you opportunity. ...(Interruptions)..

it vefie faR): R, 3! wfelT Addh HUR Bkl 21 39 W 1 3MUd! ®iel &l & fd
ST foram T 2, Y% 9281 uel S| 1 S99 $8 Us (T ST Javd &, 1 fSelie fhar
ST Fhdl &1 AR, H 991 &% 9, & A BIHR U784 FAReR &1 G 8T A1 S forar
g, 98 S8 ugl dail *

* Not recorded.
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MR. CHAIRMAN: This will not go on record. ..(Interruptions).. Pramodji.
..(Interruptions )...

SN v fora): w=7 99 et Ig & o S forar 71 o, 98 ug v 92

MR. CHAIRMAN: Okay. ...(Interruptions).. Do you want to say? ...(Interruptions)...

it 7 oA e 916, ¥ TaeHe & aR H 21 How can he mention? FRT U
3TRIY & b S YaadT fohan STy, srfare! | Matett S

MR. CHAIRMAN: One minute. ...(Interruptions).. You have had your way and say,
both. ..(Interruptions)...

it 7ie foat: S 2, )|

MR. CHAIRMAN: You have had your way and say, both. Now, Mr. Saket Gokhale,
before you use your lung power and vocal chords........(Interruptions)...

SHRI SAKET GOKHALE: No, no. | have a mic now.

MR. CHAIRMAN: Do one thing. Specify a rule.

SHRI SAKET GOKHALE: Yes, Sir.

MR. CHAIRMAN: And, in all dignity, raise your point of order. ...(Interruptions)...
SHRI SAKET GOKHALE: Sir,.....(Interruptions)...

MR. CHAIRMAN: | wil decide. ..(Interruptions).. | wil decide, don't bother.
..(Interruptions )... | am getting everybody's views. ...(Interruptions)..

31 AT TRIel: TR, 31T 3T GieT] A Ygel BaC B ol it & d1a Iy |

st wumafer: R B SRR 99 RIT T 1t will be better for you to go by my

direction. ...(Interruptions)..

SHRI SAKET GOKHALE: Sir, Rule 180B. ...(Interruptions )...
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MR. CHAIRMAN: Rule 180B? Is it the same as Mr. Pramod Tiwari read?
..(Interruptions )...

SHRI SAKET GOKHALE: No, no. | am coming to a specific point, Sir.

MR. CHAIRMAN: Yes. Which provision of it are you invoking ?

SHRI SAKET GOKHALE: It is the first one, the sub-clause (i).

MR. CHAIRMAN: Yes.

SHRI SAKET GOKHALE: It is about Special Mentions: "It shall be accompanied by a
text of the special mention not exceeding 250 words." That is (l) | am referring to.
AP 918 H number (iv), "It shall not raise more than one issue and the issue shal
not pertain to trivial matters;"

MR. CHAIRMAN: Yes, fine.

N ATPd MEA: STP d1€ H number (v), "It shall not contain arguments,

inferences, ironical expressions, imputations, epithets or defamatory statements;" .
MR. CHAIRMAN': | have read it. Come to your point now.

SHRI SAKET GOKHALE: Now, the point is, in terms of average word per minute of an
average speaker, 250 words is roughly about four minutes.

MR. CHAIRMAN: Three.

SHRI SAKET GOKHALE?: It is two to three minutes. This is number one. Number two,
about the text, we all submit Special Mentions. The text has to be adhered too. So,
with due respect, | would like to request you to kindly expunge the remarks made by
the hon. former Prime Minister, Mr. Devegowda.

MR. CHAIRMAN:: s it a point of order?

SHRI SAKET GOKHALE: Yes, Sir.
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MR. CHAIRMAN: Okay, heard it. Now, Shri Bhupender Yadav, hon. Minister.
Bhupenderji, Shri Pramod Tiwari, a very experienced Member, has made his
reflections. | expect on an issue.... ...(Interruptions)... One minute.
...(Interruptions)... Can't you have patience? | allowed all who wanted to speak.
Hon. Minister, | said... ... (Interruptions)... Mr. Tiruchi Siva has raised a point which
is very important that an hon. Minister of the Union cannot, even with the permission
of the Chair, reflect on anissue. ...(Interruptions)... So, | have called him. Yes, Mr.
Bhupender Yadav. ...(Interruptions)...

giaRul, 99 3R gy gRecd F3 (37 YU A1Ea) : W), 319 954 e TRid A
HATAT DR & AR MY U o TG & o1y 7 gfcraniad &R dhd &1 H 3y
e A & oY ST ganl §1 AR, ©ef 235 9§ 238 | I8 11 T & o Hawg o
dicl, A1 BT FaBR BRA1 dNey| S Ge &l [l 9axg &l f$¥ed B 2 &, [
I WISC AT AT AN BT ARTHR B, THD! W SIS

MR. CHAIRMAN: One second.

st v foar): 9=, S A9 9lel §, 98 Y] IR & 9iel 81 foddt 5301 &1 I8
PR T & foh a8 <R B BfolT IR FdTol ISTTI Y YT WielT U=, S I
RiYe fhar o1 AR e AT, ST W Fdld ST I &l 91T 3T g9dh] Sifeu|

..(TTAGH)... WX, STD] Sifeyl

MR. CHAIRMAN: You want me to decide this also! ... (Interruptions)...
Y v fard): wrge, s9a! sife) ... (raum)...

MR. CHAIRMAN: No; Mr. Tiwari, you want me to decide this also. One second.
...(Interruptions )... Yes, Devegowdayji. ...(Interruptions)...

SHRI H.D. DEVEGOWDA: The hon. Minister will co-operate.
st guTUf: o ? IS \_rﬁ, Y SSHR |3|Q, we have respect for your age.
SHRI H.D. DEVEGOWDA: Sir, with your kind permission... ... (Interruptions)...

MR. CHAIRMAN: But, please speak while sitting. ...(Interruptions)...
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SHRI H.D. DEVEGOWDA: Sir, in the 60 years of political career, | have never used
unparliamentary language either in the Assembly or in the Lok Sabha or in the Rajya
Sabha. | know my limitations. | have not hurt anybody. | have only spoken facts.
...(/nterrupt/ons)... Even after six days, the State Government, the Chief Minister or
the Minister nobody has gone there. Is it an unparliamentary word? Let the hon.
Chairman give the ruling on this issue. If at all, | have made any mistake, | withdraw. |
have no hesitation. | don’t want to learn from these friends. Let me be honest. | know
my limitations. | never hurt anybody. | only mention the facts. | have never used
unparliamentary words. | am so sorry. | would like to submit this for your kind
permission. ...(Interruptions)...

SHRI TIRUCHI SIVA: *

MR. CHAIRMAN: Nothing will be going on record. ...(/m‘errupz‘/ons)...

Mr. Nagar, don't address the Chair while sitting. You are a physically fit person
and you have on your right side someone who knows the rules in and out. So, please
don't. ...(Interruptions)... It is a serious matter. Therefore,... ... (Interruptions)...
Now, Mr. Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, we have not said that he has mentioned any un-
parliamentary words. We said that it didn't confine with the rules. Rule 180B (V)
says, "It shall not contain arguments, inferences, ironical expressions, imputations,
epithets or defamatory statements.” That is Special Mention. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, | have looked into everything and hon. Members
are, particularly, agitated on one aspect that Special Mention is a mechanism
whereby a Member has to adhere to the script. What hon. Members, perhaps,
missed in this case, you will get in  my decision on this point of order. Secondly, all
Members of this House are respectable. They deserve respect. But to make an
observation at former Prime Minister is unfortunate. We have leaders in all parties, we
respect them. We respect them not because others are not equal to them. We
respect them; we have a civilization, we believe in a culture. If Mr. Pramod Tiwari
rises, | look at him because he has nine years continued membership in the Assembly
and here. | look at Mr. Mukul Wasnik. | look at Mr. Digvijaya Singh as Chief Minister
for ten years. | look at Mr. Praful Patel having had...(Interruptions)... Mr. Jairam is

* Not recorded.
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young. Mr. Jairam is young enough not to get into this big league.
...(Interruptions )... As a matter of fact, this issue was raised, in my Chamber and
otherwise, by Mr. Raghav Chadha, who is raising the hand, and he wanted to claim
parity. Now, let me tell you with my little experience. All are equal in the family also. All
are equal when you go to cast vote also. But in the family, you know whose respect is
more. You don't expect me, when the hon. former Prime Minister, before saying
anything, had sought my leave. ...(/m‘erru,oz‘/ons)... No, he sought my leave and he
is fully aware of the authority of the Chairman. Now | will give my ruling. | prima facie
find no transgression. But | will give my ruling when | have to tie my hands and tie my
feet and run this House, even when | feel that there is a person of stature. There are
occasions when ignoring the rule and invoking my authority, | granted permission to
Khargeji. Now would you ask me under what rule, | granted him permission today ?
...(/nterrupt/ons)... It was not a point of order. It was granted because he is entitled,
and this is what | had said in the very beginning. So hon. Members, bear with me.
You will get a ruling day after. Now Shri Ayodhya Rami Reddy Alla; demand for unified
law on industrial accidents in India.

Demand for Unified Law on Industrial Accidents in India

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Sir, industrial workers are
the backbone of industrialized India, and their safety must be a top priority. The
consequences of industrial accidents are devastating, including loss of life,
environmental damage, economic disruptions and psychological trauma.

(MR. DEPUTY CHAIRMAN in the Chair.)

Incidents like the Bhopal Gas Tragedy and the recent Thane explosion that
claimed eleven lives underscore the need for a comprehensive regulatory reform.
According to the National Disaster Management Authority (NDMA), there have been
over 130 significant chemical accidents in the last decade, resulting in more than 250
fatalities. These incidents reveal serious gaps in our safety regulations and
enforcement. Currently, industrial safety is governed by 15 acts and 19 rules, leading
to overlapping jurisdictions and weak enforcement. This fragmented approach results
in significant gaps in oversight and safety measures. Moreover, the absence of a
comprehensive chemical risk database hampers effective hazard assessment and the
development of safety protocols. Insufficient worker training and poor investment in
safety infrastructure, often due to cost-cutting measures, further exacerbate the
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problem. | urge upon the Government to create a unified law on industrial accidents.
This law should streamline existing regulations, establish a centralized database for
chemical risks, and ensure stringent enforcement of safety standards. It should also
mandate proper training for workers and adequate investment in safety infrastructure.
We owe it to our hardworking industrial workforce to ensure their safety and well-
being.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Ayodhya Rami Reddy Alla: Shri
Sandosh Kumar P (Kerala), Shri A.A. Rahim (Kerala), Shri Sujest Kumar (Odisha),
Shri R. Girirajan (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri P. Wilson (Tamil Nadu), Shri Haris
Beeran (Kerala), and Dr. Kanimozhi NVN Somu (Tamil Nadu).

Now Shri Neeraj Dangi.

it R S ITFHIRT ABIGd, Igd-98d garg| IR, #_T A8 3i e o

Nt ITquTaf: 3TTP NI ATSH 3T &1 3T S8l ¥ 411 X8 ©, d8l Wl qs5b 31 2l
39 STB1 WS &, g81 Y 4TS 311 B

Demand to increase the amount of Member of Parliament Local Area Development
Scheme /.e. ' MPLAD'

$ RS SPft (ISR : IUFHYRT HB 1S, 95 -84 g=IdTa, 319 Yeb AUl
v, S 9 3R 3R I 3R & G4 Figal & oy A8yl 2, 39 92y Soold &
SIRT IS & o eI 3R U [T 51 Ade AR WY &7 [ Arer
'THYTS' B YOI 23.12.1993 DI qd YaTTH31 &1 RINE 1@ gRT 9491 el &
TTAGT &6 U TR 5 G BT i A Bl X7 A IR & T8 o, a9 givg
3o & F <Rl areTie aRwuRm & frafor afed s o g gl
UG DR & [Ty (AT 1l Bl FABIReT B Heb |

'THYTCRS' s i MY BT aY 1998-99 H 5 TR A IQIHR 2 HRIS BUY [HAT 11
3R 13 99 9T 9y 2011-12 H WiHa! & AT W 3H g1 Ul a9 5 IRl DI
e 7Tl @y 2011-12 & 918 13 GU1 H $ IR BT T W Bls YATGAR o1 gl

ISy, U GHGII &5 § oW 8 | 10 e |HT &3] b1 FH1Ge BIdT B
ST, SR U7, USTTE 3IR hRel S 5] § a8 =iy & fadrg Jre=r
& I AR D quf A Ui BRI AT 5 BRIS BUA A AP 2| el § I8 M 10
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Pre vUY Ufd Agras 21 'fouraed =iy & faera aioEn & i iR g
I & 4T IS B R HT A Bl T 8, Sidich uTfeids wd d g
RTRT STHT 8 3 10 AT 8111 @121 81 bl 1oy qHT A o oy qu /1o | faabrd
ATSTAT3I B 5 BRI DI WG WY &1 [JHhTH 1Y 9 18] o

31T 3MUE © b 13 ay gd MgiRd g9 I R YATaIR & U "6 Iaw
W & faIhrT o1 &) 31 Bl 9aTdhx 15 BRis vud UiT |iag fhar ST
IIET FBIGY, AP HIETH I AT ARBR H MUT & fb MPLADS &l 0f31 15 BRIS
J/IY B IR IR B

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Neeraj Dangi: Shrimati Jebi
Mather Hisham (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri Sujeet Kumar
(Odisha), A. A. Rahim (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. John Brittas
(Kerala), Shri K.R.N. Rajeshkumar (Tamil Nadu), Shrimati Sulata Deo (Odisha),
Shri P. Wilson (Tamil Nadu), Shri M. Shanmugam (Tamil Nadu), Dr. Sasmit Patra
(Odisha), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri
Haris Beeran (Kerala) and Shri Sandosh Kumar P (Kerala).

Government to intervene in the recent hike of import duty for exporters of oranges
from Vidarbha region in Maharashtra to Bangladesh

DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, you are aware that in
Maharashtra State, Amravati and Nagpur Division is recognized as Vidarbha. It is also
the highest orange-fruit producer and exporter in the country. Total 1,26,000 hectares
of area is occupied for production of Oranges in Amravati and Nagpur Division.
Around seven lakh metric tonnes of Oranges are produced in the season of Ambiya
and Mriga bahar. The farmers and producer company exporters of this Division have
yearly been exporting around 1.25 to 1.50 lakh metric tonnes of Oranges to
Bangladesh. But, due to hike in Import Duty by Bangladesh Government from Rs. 32
to Rs. 62 per Kg, the Orange export to Bangladesh has totally been stopped this
season. Due to multiple-time hikes in Import Duty and devaluation of currency of
Bangladesh, total Orange export from Vidarbha has suffered. | urge upon the
Government to look into the matter and impress upon the Government of Bangladesh
to reduce the Import Duty or support Orange exporters by providing 25 to 30 per cent
subsidy to continue Orange export to Bangladesh.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
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the Special Mention made by the hon. Member, Dr. Anil Sukhdeorao Bonde: Shri
Dhananjay Bhimrao Mahadik (Maharashtra), Shri P. Wilson (Tamil Nadu), Shri M.
Mohamed Abdulla (Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. John Brittas
(Kerala) and Dr. Kanimozhi NVN Somu (Tamil Nadu).

Demand for Tribal Circuit for Western Odisha under Swadesh Darshan Scheme
(Kalahandi - Rayagada - Koraput — Kandhamal)

SHRI SUJEET KUMAR (QOdisha): Sir, Odisha has the third highest concentration of
tribals in India. The tribes have highly developed artistic skills, which are evident in
their body paintings, ornaments, weaving, and wall paintings. The Swadesh Darshan
Scheme underlines the possibility of a huge potential for better livelihood opportunities
and improved quality of life of the tribals. Spread across districts, waterfalls, temples
and wildlife sanctuaries adorn the state. The Majhighariani Temple in Rayagada;
Gupteshwar Temple in Koraput as well as the city of Jeypore which is the commercial
centre of the district; Dokaridara, Gudahandi Caves and Phurlijharan Waterfall in
Kalahandi; and Mandasaru Gorge are some notable tourist attractions that can form a
successful tribal circuit. The tribes in these areas face various development
challenges and have extremely low annual incomes while working in the unorganized
sector. The establishment of a tribal circuit under the Swadesh Darshan Scheme
would enhance the livelihood of the people around these tourist sites by generating
local employment opportunities. This provision would also improve tourist
infrastructure, including transportation facilities between districts. An influx of tourists
would enable local artists to share their culture and heritage with a wider audience,
greatly expanding their reach. Sir, | urge the Central government to enhance the
implementation of this provision under the Swadesh Darshan Scheme. This will aid in
the development of the area, promote tourism, and bring socio-economic benefits to
the State.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Sujeet Kumar: A. A. Rahim
(Kerala), Shri P. Wilson (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Sasmit Patra
(Odisha), Dr. V. Sivadasan (Kerala), Shrimati Sulata Deo (Odisha), Shri M.
Mohamed Abdulla (Tamil Nadu) and Dr. Kanimozhi NVN Somu (Tamil Nadu).
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The issue of reconstitution of Marathwada Statutory Development Board

DR. BHAGWAT KARAD (Maharashtra): Sir, the Constitution of India has, during its
formation and various instances appreciated the need for targeted development
activities in various regions of India. Thereby, Article 371 provided various States with
the mandate to establish Statutory Development Boards. Through the hon. Governor,
the State of Maharashtra has thus received the special responsibility of establishing
the Marathwada, Vidharbha and Rest of Maharashtra Development Boards,
respectively.

Established in 1994, these Boards undertook significant contribution towards
development of the regions. Their work encompassed areas including MSME growth,
investment boost and other infrastructure-related activities.

However, unfortunately, these Boards have not been functioning since June
2020. Through you, | seek to highlight before the House that these Boards undertake
an extremely crucial function of ensuring equitable development across the regions. |
belong to the region of Marathwada and had...

MR. DEPUTY CHAIRMAN: Please follow the text strictly.

DR. BHAGWAT KARAD: ...witnessed firsthand, the impact of these Development
Boards on ground. Thus, | seek to stress upon the urgency with which these Boards
must be reconstituted to benefit the people of Marathwada, Vidharbha and other
regions.

The Government has highlighted the importance of Sabka Saath and Sabka
Vikas, under the leadership of hon. Prime Minister Shri Narendra Modiji. The Statutory
Development Boards will play an extremely important role in development in ensuring
the same.

it SuguTafer: pYUdT il approved text %\r, CH| Q%I
S1. UNTEd $RI: IR, H 981 Ug T ¢
ft Suqymafa: 981, o B

DR. BHAGWAT KARAD: Sir, | urge the Government to take positive steps in this
direction.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Dr. Bhagwat Karad: Shri Dhananjay

Bhimrao Mahadik (Maharashtra) and Dr. Sasmit Patra (Odisha).
A1 A1 o e

Concern over abuse of elders

st o fag (IS TSt e, faeel)) : AIReR, SO H o]l o 1 GRITER 3R
I2 3Bl BIS S b HAHA doil A §¢ 8 &l [Td goid ol Bl gg 3M3H H I8
2 AR BFT IS TET 21 98 Afh 9911 & forg ufy &) avg 8 81 g9 MR
HEPIT H GOl Dl RIS D] BId B GOl (AT ST 2, olfh ST FHIS Bl Yeb bod]
JedTs I8 41 & (b 9§ NN & Y GAIER Yo THR FARI a9 gabl 3| o 8
AT U8 faoell & U IR-TIRBRT WIS 'ToTdel BISSIH' ¥ 93 & 20 Ul & 10
TSR gOT1 UR Qb FA&TuT fohdT ATl $9e! RUIS X1 aTelt 2T RUIS & qa1fdes o
23 AT, ITT G2 BT B AT GO Q2 H bl X8 Dl AR Bl IS qRIs bdel
X T Bl i 781, afes RUIE Hael & 1 e 21 Bl gof7 Tidi d, Sdfe
25 BTGl gl ARl H 3ol I8 I8 &l I8l BRI 8 b AYeh g W) SITweball b
SIRT §98 b & oy TR &1 < H o7l Hi-919 I RS ANRDI & A1
gATBR B B 8H AdD! AMITD TR B

ABIGY, gol7l B I8 RART I gU H ARBR H I8 HT BT § 1 ol 3iR
HIAT-TUT BT Bl IR 396 AP ARYIC F F91d 7 Y ADRIHD JTae AT
STTY 3R ST & AT 3R AT 3 o1 giiiead fbar sy

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Shri Sanjay Singh: Shrimati Sulata
Deo (Odisha), Dr. Sasmit Patra (Odisha), Shri A. A. Rahim (Kerala), Shri Sandosh
Kumar P (Kerala), Shri Haris Beeran (Kerala), Dr. John Brittas (Kerala), Dr. V.
Sivadasan (Kerala), Shri Sant Balbir Singh (Punjab), Shri P. Wilson (Tamil Nadu),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri R. Girirajan (Tamil Nadu) and Dr.
Kanimozhi NVN Somu (Tamil Nadu).

Demand for making tourism management simple and effective by using technology

st gREn a1t (SR Ua3): Heled, WRd i fagmet 3R fafderdn & wRyr <21
T UIenfre! 9 RieH 6T Y9 IR 3R YU I917 ST FobdT 21 RIdT <159 ST
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GATfITE e b ATEgH 3 [T e el UR Wi BT qaigqT= ol Sl Febell 8 3R
Hre &1 FRIFT =1 & Su fhy 1 Fahd &1 AIdR, A8 d U iR d9918ed o
RITHhi DI gad RART & IR F GRIT HRP IAD! ATAT Bl IS d8aR 15 Sff
ol gl fefiied feafen Ried iR Mg i wiehil & J1egq 9 gie
el TR Tl HART DI HH [T ST Fhdl 81 TG 3R Bl Ehi-1T 3R §-feheq &
SUIRT HRb YT UlshaT Bl FAGRAT [HAT ST FAhall &, STET RSHl DI FHY
o IR T HT Graq 2| AMMEMBRIIS S (Vaig) R /i Al
BT IUIRT B GACH Wl B GREAT 9815 Sl bl &l IR HARI 3R HERI &
e & wAfery fafafaal @ veam o 51 Gad! 2 iR R BRATg W B ST Fad!
gl ofad: ATl Hifea oiR fSfiea ATh i &1 TR o fafi= wie wrdi &
afeae WR IR YAIC BT ST qhdT &, T I sfierd el &l ggrdl ferdm 8
3R SIRISE Riead! ! W= 3 gig gl 2

31T | AT g Hll Sff | SIRIY Bl g [ d $9 ARE DI Py ]
fepaT=aa X, FST ) Ric i 1 AT 81 eb AR G Wrall Bl W1 urgelerd UeR |
q<h T ST Wb | HEIG, 94 2047 A (BT HIRT S B Al S &I TRST A
e B 3fed YA g1, Tgara|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shrimati Sumitra Balmik: Dr. Kanimozhi NVN
Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri P. Wilson (Tamil Nadu),
Shrimati Sulata Dev (Odisha), Shri Abdul Wahab (Kerala) and Shri Dhanjay Bhimrao
Mahadik (Maharashtra).

[SuauTens (Sl TH. BI=TAI BI=Th) 713747 53]

Demand for reservation of seats for Limboo and Tamang Scheduled Tribe
Communities in the Sikkim Legislative Assembly

SHRI DORJEE TSHERING LEPCHA (Sikkim): Sir, Limboo and Tamang Communities
were included in the list of Scheduled Tribes in the year 2003. These communities are
constitutionally entitled to reservation in the Sikkim Legislative Assembly in terms of
Article 332 read with Article 371F (f) of the Constitution. In the past the Government
of Sikkim had taken several steps to get reservation of Limboo and Tamang
communities in the Assembly and resolutions were also passed by the Assembly for
the purpose.
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On the direction of the Supreme Court in 2016, things started moving in
positive direction but nothing had happened. Before the General Elections and
Assembly Elections in Sikkim in 2019 this issue was under active consideration of the
GOl and it was proposed to increase the seats of the Sikkim Assembly from 32 to 40
and provide reservation to the Limboo and Tamang. But the proposal did not move
further even though it was at a very advanced stage.

Recently, the Supreme Court in case of Public Interest Committee for
Scheduling Specific Areas Vs Uol 2023 has clearly said that Parliament is competent
to provide necessary reservation to the Limboo and Tamang communities by
amending the Representation of the People Act, 1950.

The Elections of 2024 have also passed. A thing which was appearing so close
in 2019 could not be given in 2024. Sir, 21 years have passed but the Limboo and
Tamang ST Communities have still not got their Constitutional rights. It is high-time
that these communities are given representation in the Sikkim Assembly. | urge the
Government to look into the matter.

THE VICE-CHAIRPERSON (Shrimati S. Phangnon Konyak): The following hon.
Members associated themselves with the matter raised by the hon. Member, Shri
Dorjee Tshering Lepcha: Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri P. Wilson
(Tamil Nadu), Shri Mohamed Abdulla (Tamil Nadu) and Dr. Sasmit Patra (Odisha).
Shri Ramiji Lal Suman — hon. Member not present. Next, Shri P.L. Suneer.

Demand for holistic development of Kozhikode International Airport

SHRI P.P. SUNEER (Kerala): Madam Vice-Chairman, The Kozhikode International
Airport is an international airport serving the Malabar region, consisting of Kozhikode,
Malappuram, Wayanad and Palakkad in Kerala. The Kozhikode International Airport is
country’s 21st busiest airport in terms of passenger traffic having handled 33,20,250
passengers in the year 2023-24. According to projections, the Kozhikode Airport will
see growth both in terms of passengers and cargo volume in future and forward
looking development of the airport is necessary to keep up with time and to serve the
people better. The Kozhikode Airport serves as a major transport hub for the
expatriate Malayali community from the districts of Kozhikode, Malappuram,
Wayanad and Palakkad. It is the only airport in Kerala being operated by the Airport
Authority of India (AAI). Despite its importance in serving the people of Malabar
region, many facilities are lacking. International passengers often have to wait for the

Content Page t



140 [RAJYA SABHA]

lack of Immigration Officers. Being one of the rare airports in India with a table-top
runway, the geographical challenges are also unique. In the light of the importance of
Kozhikode Airport, international and domestic flights should be increased from all
major cities of India and Gulf countries. Kerala Government has already acquired land
for the expansion of airport and runway, with proper compensation to residents. The
runway correction work should be concluded timely, keeping in mind the growth in
the number of passengers and to enable large aircrafts land safely. The AAI should
also focus on providing modern and passenger friendly services in both the terminals
to make travel hassle free. | urge upon the Government to look into the matter.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention raised by the hon.
Member, Shri P.P. Suneer: Shri A.A. Rahim (Kerala), Dr. Kanimozhi NVN Somu
(Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. John Brittas, Dr. V. Sivadasan
(Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Haris Beeran (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu), and Shri Sandosh Kumar P. (Kerala).

Now, hon. Member, Shri A.D. Singh — not present. Next, Dr. Medha Vishram
Kulkarni.

Demand for conservation of Shaniwar Wada Architecture of Pune

S A s podll (FERTS): AR SUTTede HEIG T, H 39T &1 o] &
TEquut VfaeTRie were wIfar arel &) iR s fia & ared g, et fRufa
ITA W 980 ©RE gl I8 TS U RS WREHl AR qRId [aevl (ASI) @l
SERY ¥ B GY 1736 H ARIST AHATSY B! [ORTET & WU H WU fham 111 I8 9]
HRTITI SITETH BT Aeayul 31 2|

U] ISTRTT ULH o 1736 W §9 A&l &1 AT 3% [T, S ULrarsi &1
TR AT 3R AR IUAEIEIY &b Fad ARKLATSA! bl 9 F b 7| §TeAiip, ay
1828 H U WATIH AT 7 $HGT AR e I & e g8 98d fafest &
3IMTHA ¥ U8t & X< el ATHT=T &1 U< &l

IR ST B ST SGHTA 3R RGRGTT AT B &b BRI 59| R SToiR
gl TS Bl 3¢ IR BT ISR 81 7T © IR Hl 9 FRT &1 axT Bl &g
WRHR 7 WRE Bl sl [RAT B R &1 e & &, oMfdd dig SR 21
TN 21 39 UITRTRI® WIdl & AXHA 31X HReT0] 95 d ST 8, O™l 8RNI ARG Idh
ERIEY PRI T2 IR Y $I Al gerar el earR arsT 7 dad g9R Siagr &1
yciieb &, dfeth 3T arell Yifedl & forg ves Heeaqul dfered W 41 2
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31 H ATk ATETH W TRBR I ARG BT § [ 57 HES DI AH MR TR
BT BRI STeg BT SY 3R Ueh FHANT §RT 39 Wi 1 AT BT e B ey
&1 X111 BT JTd e fhaT ST a1 I8 B STeal U~ &1 b |

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention raised by the hon.
Member, Dr. Medha Vishram Kulkarni: Dr. Sasmit Patra (Odisha), Dr. Kanimozhi
NVN Somu (Tamil Nadu), Shri P. Wilson (Tamil Nadu), Shri M. Mohamed Abdulla
(Tamil Nadu), and Shri Dhananjay Bhimrao Mahadik (Maharashtra).

Now, hon. Member, Shri Satnam Singh Sandhu — not present. Next, hon.
Member, Shri Abdul Wahab.

The issue of Life and Medical Insurance and Public Sector Insurance Companies

SHRI ABDUL WAHAB (Kerala): Thank you, Madam, for giving me an opportunity to
speak. | urge the Government to take following steps in the best interests of the
people and the industry: First is removal of GST on Life and Medical Insurance
Premiums. Presently, both life and medical insurance premiums attract a GST rate of
18 percentage, be withdrawn in the interest of the people and the industry.

Second is about re-introduction of Income tax deduction for health insurance
premium. The deduction allowed under section 80 (D) towards health insurance
premium has been discontinued in the new tax regime.

Third is about consolidation of Public Sector general insurance companies. The
Public Sector general insurance companies have been recording reasonably good
performance in spite of myriad challenges confronting them. There is an opinion of
merit that these companies be merged into a single entity to form a single corporation
so that they derive the economies of scale. | would like to request the Ministry of
Finance to consider these important subjects and take a favourable decision on these
suggestions. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri Abdul Wahab: Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha),
Shri P.P. Suneer (Kerala), Shri Haris Beeran (Kerala), Dr. Kanimozhi NVN Somu,
(Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri M. Mohamed Abdulla, (Tamil Nadu),
Shrimati Jebi Mather Hisham, (Kerala) and Shrimati Sulata Deo (Odisha).

Now, hon. Member, Dr. Bhim Singh.
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Demand to increase the number of beds in emergency ward of AlIMS, Patna

S W e (NER): 985y, HIS[ET SRR 9418 &1 UTH &, Oa- [48R 3 gh 7=
&b & FAT TR 1| UB el R IcabTel v 3T 41 sred gy arorudt it
ARBR A YT H (&1 AT 9G H3i1 &7 A% Alal Sff o GRT TR a4 4 o
21 IS @R STl Bl AT H IR 8, IR ST 819 & A1 MY fa qd |remRor
& G 9T Bl 21 & b 0 geT & Ao faumT 7 9 @t v /1 & e
H B! BF g forToT STexade IR &1 987 9dT el 81 Uil 31k J UTgde gdral
& e H GHH A ST -HTel | E1 &1 95 2

31 H WBR A AN HIAT § b g+ TR &b ARSI [JHIT H d€ &I F&=A1
IS ST b A1 -ATY &1 I 3 Jagaii § HI g™ HI 1Y, A1l [8R & Wi
ST B oW Td FAT STl U1 81 |

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Dr. Bhim Singh: Dr. Kanimozhi NVN Somu, (Tamil Nadu), Shri M.
Mohamed Abdulla, (Tamil Nadu), Shri P. Wilson (Tamil Nadu) and Dr. Sasmit Patra
(Odisha).

Now, hon. Member, Shri Haris Beeran.

Demand for Nipah viral testing facilities in Kerala

SHRI HARIS BEERAN (Kerala): Madam, | wish to draw your attention to Nipah virus
outbreaks in Kerala which has been declared as health emergency. The deadly virus
resulted in the death of a 14-year-old boy last Sunday. Nipah virus outbreaks have
haunted Kerala on four occasions in the past. Outbreaks of the virus were reported in
2018 and 2023 in Kozhikode and 2019 in Ernakulam. The Department of Health in
Kerala has taken precautionary measures and multiple level surveillance mechanism is
in place. But the biggest impediment being faced in such diseases outbreaks, which
was seen also during Nipah virus outbreak, is the inadequacy of virus testing facilities
in the country. Currently, for viral testing, the only centre in India is the National
Institute of Virology in Pune. It is a matter of grave concern that there is only one
advanced centre for virology testing catering to 140 million population of the country.
It is highly inadequate in a country like India to have only one viral testing centre and
this delays the detection and containment of the deadly infectious disease like NIPAH
and other similar diseases. NIV Pune, the result has come after a week’s time, which
is causing delay in roll-out of strategy of containment of such deadly infectious
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diseases. |, therefore, request the Ministry of Health and Family Welfare to take
immediate steps to provide funding support to develop viral testing facilities in
National Institute of Virology in Alappuzha and Institute of Advance Virology in
Trivandrum and make them Center of Excellence to tackle such disease outbreaks.
Thank you.

SHRI P. WILSON: Madam, we request you to extend the time till the completion of
Special Mentions.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): We will extend the
time at 6.00 p.m.

The following Members associated themselves with the Special Mention made
by hon. Member, Shri Haris Beeran: Shri Sandosh Kumar P (Kerala), Dr. Kanimozhi
NVN Somu (Tamil Nadu), Shri A.A. Rahim (Kerala), Shri P.P. Suneer (Kerala), Dr.
Sasmit Patra (Odisha), Dr. John Brittas (Kerala), Shri P Wilson (Tamil Nadu), Shri
M. Mohamed Abdulla (Tamil Nadu), and Shrimati Jebi Mather Hisham (Kerala).

Now, Shrimati Sagarika Ghose.

The need to ensure efficient implementation of MNREGS

SHRIMATI SAGARIKA GHOSE (West Bengal): Madam, | seek to draw attention to
the urgent need to ensure efficient implementation of the Mahatma Gandhi National
Rural Employment Guarantee Scheme.

The Budget Estimate for the Mahatma Gandhi National Rural Employment
Guarantee Scheme was Rs. 60,000 crores for Financial Year, 2023-24. This had to be
increased to Rs. 89,000 crores. The Union Government has been claiming that
availability of funds shall not hinder the implementation of the NREGA. But the
Government has already utilised 42 per cent of the funds allocated under the Interim
Budget for Financial Year, 2024-25. Additionally, the Government is considering
distributing excess rice for part-payment of the wages. Since most workers are PDS-
beneficiaries, receiving rice during high inflation offers less flexibility and purchasing
power than cash wages.

As of January 1, 2024, Aadhar Based Payment System has been mandated
within the framework of NREGA. More than 1.5 crore workers are yet to be ABPS
(Aadhaar Payment Bridge System) enabled. The opacity of the ABPS architecture
makes it impossible for workers to track which account their payment has been
deposited in, leading to diverted and misdirected payments. Any deviations or
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inaccuracies could lead to a situation wherein rural workers may be deprived of their
rightfully-earned wages, especially, people from marginalised backgrounds. There
are concerns over mandatory digital attendance, deletions of job cards, delayed
disbursements, and unresolved dues to States. MNREGA promises work, wages and
dignity to millions of Indians.

| urge the Government to urgently address these issues to ensure efficient
implementation of the Mahatma Gandhi National Rural Employment Guarantee
Scheme. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
Members associated themselves with the Special Mention made by hon. Member,
Shrimati Sagarika Ghose: Shri Sandosh Kumar P (Kerala), Shri A.A. Rahim (Kerala),
Dr. Sasmit Patra (Odisha), Shri M. Shanmugam (Tamil Nadu), Dr. John Brittas
(Kerala), Shri P. Wilson (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil Nadu),
Shrimati Jebi Mather Hisham (Kerala), Shrimati Kanimozhi NVN Somu (Tamil Nadu),
and Dr. V. Sivadasan (Kerala)
Shri Narain Dass Gupta; not present. Now, Dr. Kanimozhi NVN Somu.

Concern over access to washrooms, sanitation facilities like toilets in educational
institutions and work places for women across the country

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Madam, my subject is, ‘Concern over
Access to Washrooms, Sanitation Facilities like Toilets in Educational Institutions and
Workplaces for Women across the country.’

Madam, it is disheartening to see India's Nari Shakti being troubled due to the
inadequate toilets and sanitation facilities at educational institutions and workplaces.

Although the number of women in the spheres of education and workforce is
on the rise, the provision of sufficient and adequate toilet facilities for them is still sadly
lacking.

[THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR) in the Chair. ]

From Schools to colleges, banks to public offices, the women are forced to
bear with the nature's call for long hours. This is absolutely ridiculous and shameful.

Madam, women workers form a large proportion of the workforce in the
informal or unorganized sectors. Unfortunately, most workplaces and work activities
in the informal sectors lack basic sanitation facilities and toilets.
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The lack of access to proper sanitation facilities, separate, hygienic toilets and
clean water not only affects the physical health of women, but also their self-esteem,
dignity and safety, and makes it difficult for them to participate in the workforce and
contribute to the economic development of the country.

Madam, lack of proper sanitation and hygiene facilities for working women in
India is an urgent issue that needs to be addressed. Improving access to toilets and
clean water and ensuring adequate hygiene facilities in workplaces would help to
empower women and promote gender equality.

Therefore, | urge the Union Government to address this very sensitive women
issue immediately in all the educational institutions and workplaces across the
country. Thank you.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following Members
associated themselves with the Special Mention made by hon. Member, Shrimati
Kanimozhi NVN Somu: Shri Sujeet Kumar (Odisha), Shri A.A. Rahim (Kerala), Shri
K.R.N. Rajeshkumar (Tamil Nadu), Shri Sandosh Kumar P (Kerala), Dr. Sasmit
Patra (Odisha), Shri M. Shanmugam (Tamil Nadu), Shri P. Wilson (Tamil Nadu),
Shri M. Mohamed Abdulla (Tamil Nadu), Shrimati Jebi Mather Hisham (Kerala), Shri
P.P. Suneer (Kerala), Dr. John Brittas (Kerala), Shrimati Sulata Deo (Odisha), Shri
R. Girirajan (Tamil Nadu), Shri Haris Beeran (Kerala) and Dr. V. Sivadasan (Kerala)

6.00 P. M.

Hon. Members, it is now 6.00 p.m. If the House agrees, we may sit beyond 6.00
p.m. to take up the remaining permitted Special Mentions. Do | have the leave of the
House to extend the sitting beyond 6.00 p.m.? Thank you. 84 3@ WW gl
Thank you. ATIT G, 71 SUd JbTel Sil|

Demand for change in the timing of Ranchi-Patna Jan Shatabdi Express

st SUP UBE (SIRTS): ATCRVITY SUFHIIE FBIGdT, H 3Id AegH H §&q &
HHeT U AUl fAW ST A18dl g1 IH H Gag & 99 ge1 9 Il & fofg g
HATIA ST I HIRA YTV (22349) @ STRIATea! TaRAUE (12365) H | STRIdTea !
TFAUN Dl Ig & GAY Al F e DI Harferd 6y SIH & smaegdhar g1 wifdh
I & FHI ATH U H0C & HcRTel T ST 9 A1 & oIy ST T ¢+ Sdiferd &l
<&l g, Siafd I A ged1 & U 3¢ 99y IS Tau™ ¢F T8l 81 78IS, 3R

STRITeS | QAU b1 gag b T H Il IS Dl FTeld [haT SIdT g, ai 9 Ryt
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SART & SMAFHA H Giem g1, dfe Nold &1 1 J H1 gig srMI § TRAR 4 59
HTHel UR TR Y DI U8 Bl gl

THE VICE-CHAIRPERSON (SHRIMATI KAVITA PATIDAR): The following Members
associated with the Special Mention made by hon. Member, Shri Deepak Prakash:
Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu) and Dr. Sasmit Patra (Odisha).

Hon. Member, Shrimati Sangeeta Yadav - not present. Hon. Member, Shri
Sadanand Mhalu Shet Tanavade.

Demand for reservation for Scheduled Tribes in the Goa Legislative Assembly

SHRI SADANAND MHALU SHET TANAVADE (Goa): Madam, | rise to draw the
attention of this august House to an urgent and significant issue pertaining to the
political representation of Scheduled Tribes in the Goa Legislative Assembly.

Goa, with its rich cultural heritage and diverse population, is home to several
Scheduled Tribes that have been integral to the social and economic fabric of the
state. Despite their contributions, the Scheduled Tribes in Goa have not been
adequately represented in the State’s Legislative Assembly. The Indian Constitution
guarantees political reservations for Scheduled Tribes to ensure their meaningful
participation in the democratic process and to address their unique social, economic,
and cultural challenges. However, in Goa, there is currently no political reservation for
Scheduled Tribes in the State Assembly, which hampers their ability to influence
policies and decisions that directly affect their lives. This lack of representation
impedes the empowerment and development of the Scheduled Tribes in Goa. We
must address this issue to ensure inclusive governance and equitable development.

| urge the Government to take immediate steps to amend the representation
norms and provide political reservations for Scheduled Tribes in the Goa Legislative
Assembly. This measure is essential to uphold the constitutional rights of Scheduled
Tribes and to promote their active participation in the democratic process.

THE VICE-CHAIRPERSON (SHRIMATI KAVITA PATIDAR): The following Members
associated with the Special Mention made by hon. Member, Shri Sadanand Mhalu
Shet Tanavade: Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri P. Wilson (Tamil Nadu) and Shri
Sandosh Kumar P (Kerala).

Hon. Member, Dr. Sasmit Patra.
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Demand for inclusion of languages spoken in Odisha into the 8" Schedule of
Constitution

DR. SASMIT PATRA (Odisha): Hon. Vice-Chairman Madam, the Ho, Mundari,
Bhumij, Kui, Saora and Kosli/ Sambalpuri languages spoken in Odisha are rich with
their respective history, legacy, heritage, culture and literature. There are long-
standing demands from the people of Odisha speaking these languages, for their
inclusion in the 8" Schedule of the Indian Constitution. Despite several letters by then
Chief Minister of Odisha to the Government of India and several demands placed in
both Houses of Parliament by Members of Parliament, these languages have not yet
been included in the 8" Schedule of the Constitution by the Union Government. The
Odisha Cabinet has also resolved several times, through unanimous resolutions, for
the inclusion of some of these languages in the 8" Schedule. Santhali language has
been added to the 8" Schedule, but Ho, Mundari, Bhumij, Kui and Saoara, spoken
by millions of tribal brothers and sisters in Odisha, have not been included in it. The
Kosli/ Sambalpuri language spoken by the brothers and sisters of western Odisha is
rich in literature, culture, history and heritage but that has also been kept waiting
outside the 8" Schedule. | urge the Government of India to take necessary steps to
ensure that Ho, Mundari, Bhumij, Kui, Saora and Kosli/Sambalpuri are included in the
8" Schedule of the Constitution. The official recognition of these languages by the
Government of India through their inclusion in the 8" Schedule will go a long way in
their development and growth.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by Dr. Sasmit Patra: Shri M.
Shanmugam (Tamil Nadu), Shri A.A. Rahim (Kerala), Shri Niranjan Bishi (Odisha),
Dr. V. Sivadasan (Kerala), Shri P. Wilson (Tamil Nadu), Shrimati Sulata Deo
(Odisha) and Shri M. Mohamed Abdulla (Tamil Nadu).

Demand for awareness campaign of Central Government schemes through banks

il oI WS (IR YY) : SUGHIEE HBIGT, TRBR - FGh] A1, AIH] [qh,
HID] (AT & HF &b F1 FATS &b 8 4 & [dBI &b (ol Igd ARI IS 6 Bl
g1 goIC 2024 H HI RISTIR, BT TRIETT 3R 31 TAHR[ DI FIIHT IUSTH BRI P
1T e 9= Si & U AIST13T b UehoT &l Syor &t s 8, R g a9 &t 31afey
H 4.1 RIS Jarsit BT eTH ST ST TIST, ISTCITT ST, TS 377 ST, Term w31
SIS AT ST A1 ATSTG 8, O 8% a9 & ANTR & SATHI=Id 81 Aebdl &
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3R 1 IISTIRIT &b AR B A BIg1R1Ie gdeoT AR ShIFIHD STATHE Wl B
gl

ARBR AT BT AT HRA BT IR YA Y I8 8, AfhT S TR TR
SHP AT Bl UgaT &b oY I IS © b & SATHIIRI Dl $9b U SIRadh
BN | §H STl A H Fgd HEd YUl YHhT BAR Sl DI 81 Faball &l AT
AR < H 1,60,000 I A 31ferd § oamg &, 1T o1fdcd Umior settal # ot 21
TR IRBR F 71T 2 b 39 94 9 reif § U Sfehes 39 S B A9 &I,
ST EHRT TSI BT TaR-UIR Y 3R AR BT STied B & g UhR 9
YRT ARBR DI IS8 BT 1Y of Thd &l 57 8cd SXb &b 169 J 8 ANRG Bl
IAPT JMfTHR e IR URh § s 8ifcw afh & faar iR sfcied & oed &l Wi
B U B |

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by Shri Sanjay Seth: Dr.
Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha) and Shri Sujeet
Kumar (Odisha).

Demand to expedite projects under Bharatmala in the State of Bihar

1 9 IRV 9 ([I8R): 3MERuiy v #2l, il s Al Si & "gcd H WIRAHTAT
TRATSTAT HIRT b 550 A 3D [STell GATAAT Dl 62 ol ISTHF b HIETH H SIS
BT BRI 81 V8T &1 ISR MR TS| & (BT &b 3TATdT, TRATSTT BT Ueh & 359
RIS & HIEGH | AT Gollg S&dl H GUR Bl &l 3HD 3TATdl, ARG I
RTSTHTT TR0 BT HEcdTdhiel B: o Fhics dRTII - -BIdhIdl TaRISTd
fI8R & HHR, AT, RAEE AR AT FTll | B ORI 610 fhariex od
TRIVRAT-BIABTAT BIRSR H I 162 fhardex fSgrR & 81|

&g WIBR 7 g1 H YAYd 30 UR JAAAEE H TOERI IS Td 1,000 PRIS
BT B NI 9 15 fhctiiex odt vferdes s 9™ &1 ¥ had fhar g

o # fI8R & oS Rrell # gai o1 fafor fear 97 387 7 iR &g WRaR A
S BT Bl oY 23,157 HRIS TUY AT Y &1 SHS 3T, Hgal, IS H 100
U Y IR UBdl Hoc! Alsd AININCH Ul & [ & fog &M faarn i veT Bl
g F 59D foTU 1,000 BRIS I BT ITger Wi fhaT 2|

ABIGY, TP HAIETH A AT hald F31 Sff ¥ MU & b iR 7 arfdratsr
ret srapieft €, s¥ifery 391 Y RISl & ®RI § doil offs oY, d1fe foerR &
fIPRT STeg 81 3R THTT & ST axW Sl IfIhHT 7, 9 BSRIT STV| UUd TR ek
dATgC BT 41 SIS [T ST, R 6 TI0d UR 814 dTeil SHCHIS dl B [haT ST
b |
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THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The hon. Member, Dr. Sasmit
Patra (Odisha), associated himself with the Special Mention made by the hon.
Member, Shri Shambhu Sharan Patel.

Now, Shri P. Wilson. Concern over energy security projects in Tamil Nadu.

Concern over energy security projects in Tamil Nadu

SHRI P. WILSON (Tamil Nadu): TANGEDCO, the Tamil Nadu State Power Utility, has
initiated the development of a 2x800 MW Super Critical Thermal project at Uppur in
Ramanathapuram District. Similarly, the 1,320 MW Udangudi Stage-l is nearing
completion, with potential for further development of 2,640 MW through Udangudi
Stage Il & lll. The State Government has granted administrative approval. Existing
coal handling infrastructure, including a coal jetty and closed conveyor systems, are
in place for all three stages.

Considering that the development of in-State projects is vital for the growth, it
is proposed by state that NTPC and NLC undertake further development of these
projects with an estimated cost of 230,000 crores. The electricity generated could be
utilized by Tamil Nadu and other southern states, as the capacity of existing
transmission lines is nearly maxed out, and establishing new lines could take 8-10
years.

Enabling these projects by NTPC and NLC will enhance the energy security of
Tamil Nadu and other southern states. Additionally, the power demand in Tamil Nadu
is increasing at a higher rate compared to other states, expected to cross a peak
demand of 21,000 MW by 2025-26. Presently, Tamil Nadu receives only 55 per cent of
power from Units | and Il of the Kudankulam Nuclear Power Plant (KKNPP), roughly
1,150 MW. With Units Ill and IV expected to be completed by 2025, it is urged that 100
per cent allocation from Unit lll and IV be granted to Tamil Nadu to meet the growing
demand and make State of Tamil Nadu without power cuts.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Shri P.
Wilson: Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shrimati
Jebi Mather Hisham (Kerala), Dr. John Brittas (Kerala), Shri R. Girirajan (Tamil
Nadu), Shri M. Shanmugam (Tamil Nadu), Shri A.A. Rahim (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu), and Dr. V. Sivadasan (Kerala).

Now, Dr. Ashok Kumar Mittal. Concern over attacks by stray animals in the
country.
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Concern over attacks by stray animals in the country

SI. 3PN HUR e (4979): Su9HIEIE HEIG YT, 89 99 social media TR difeal
TG T, T8I AR UY] =i 3iR o1 IR FHAT B & 31X ISST H U VAT ATl
HTH 31T, STal Udh 5 I &I 921 WX stray animal = 89l &R &1, Rraw SHa! 7
81 AT X T2 ¥ dog bites & cases, S 2022 H 21 AT &, I 2023 H 28 ARI &l Y
3R WHO & AR OX faea H 36 UfTerd rabies-related deaths WA H Bl &1 ST
HITE < P High Courts 3R U BIc gIRT A1 {721 11 81 UK & IRITST medical
journal e b SRNIN AR T H &Y a9 59,000 H stray animal attack P BRI
Bl 81 G¥PR o 2023 § Animal Birth Control Rules §9TY, {9 sterilization 3R
population control Cil strategy &I Eﬁ'ﬁﬂﬂ o 71T 8 3R Animal Welfare Board gIXT
animal shelter 99 & foTT S ABTIAT WY <9 @Y AISTHT ©, ifhd 391 ISRl |
S gRUTH SUfET &, 9 QX T8I gV &l WRT IR A e g & smarT ugell &
rehabilitation & oI ¥e8 HIRA JISTHT & 3fAId U dedicated strategy @1 [T
DR DI AT HAT 2, Y b, aTs IT ATefeh] WX IR ITIRT Y31 b oY shelter
1 101 foT ST A 3R man-animal conflict & ggd AT IR 4T 3IH3T oV A |
RBR P T R H urban local bodies ®1 b1 § stray animal management Gl
W TS criteria I ARY, FTRIA Urban Local Bodies S8R dRIdh | 9@ ATHA! DI

DI DR b

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Dr. Ashok
Kumar Mittal: Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha),
Shrimati Jebi Mather Hisham (Kerala), Dr. John Brittas (Kerala), Shri Sant Balbir
Singh (Punjab), Shri Abdul Wahab (Kerala), Shri A.A. Rahim (Kerala), Shri Haris
Beeran (Kerala), Shri P. Wilson (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil
Nadu) and Shri M. Shanmugam (Tamil Nadu).

Concern over difficulties faced by pilgrims in Char Dham Yatra in Uttarakhand

31 Rider AR (RAmae uewn): HsH, 31T Werd e & d&d U Tedqu (a9
UR Gl T TR T, §9d (oY 984 - 954 g=yarg|

#H 3TUhT LT ITRIES XSG H IR G719 AT DI FHARIT DI AR [SATT FAra
2l SIRIES & &7 § Rya IR 9fd {85 <fief el §1 98 9 had Uss a1fifs I g,
gicth ITRIIS & (el Ueh AUl HIwp I IR ReT BRI Hl &, Sl a1 9 4
RITHh] B ATHNT Bl &l I§ W GGl & (oY #gayul §, S ASHIR &
3R UG el ol BIfde-19 & 915 Jal U= A dTel HGTGRN Bl HdT H gelaN] §5
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2, foRTd SR ffdher vd warey 3 ofdx uRag, 3mard Ud eiiamerd St gfaemaii
& U BRI SASMH AThTH! Afdd §U & 3R AT U A dled HAGIgAl bl
TSR, BelldIer g, Ui T ATTelTg gfchT H ATgar S gIRT ol a1
3R I IR=ITIRAT BT AT BRAT TS 2, TS HRUT I8 H HGT3A1 b [&41 IR g1
AT 4R fhY 919 e U1 1R &8 SgToell & 9 1 g8 2

HRT qRie |31 A MU & [ =R G AT IR 37T dTel STgTfal ol Graenaii |
e STEBTRAT GIRT ST 61 B IR &/ ITAT &b o1y Iy Glaenaii & vy o
e Ugel B WYl B Sl Sy, A IR 9T ATAT H A dTel SgI3l Bl Big
ORI 7 811 g=dTe|

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The hon. Member, Dr. Sasmit
Patra (Odisha), associated himself with the Special Mention made by hon. Member,
Dr. Sikander Kumar.

Need for Reconsideration of NCTE’s oversight of NIOS D.EI.Ed (ODL) programme

PROF. MANOJ KUMAR JHA (Bihar): In a quest to uphold the Right to Education Act
2009, the National Council for Teacher Education issued a notification in 2010,
requiring a minimum qualification of a two-year diploma in elementary education.
After NCTE’s 2014 regulations, the Ministry of Human Resource Development issued
a letter on 03-08-2017 to all the Secretaries of States and UTs directing that all the
teachers in Government Schools must possess minimum qualification as mandated
under the RTE Act and a last chance was being given to all such teachers to acquire
minimum qualification till 31-03-2019. In 2017, an opportunity arose for in-service
untrained teachers of Government, Government Aided, Unaided Private Schools,
classes [|-VIll, to acquire Diploma in Elementary Education, D.El.Ed., from National
Institute of Open Schooling in ODL mode in 18 months instead of two years. The
Supreme Court ruling on November 28, 2023, emphasized that the entire scheme was
only for the purpose of providing a window to the in-service teachers to prevent their
dismissal. The delay in publishing notifications left approximately 14 lakh candidates in
limbo, as the NCTE failed to publish the Gazette directed by the MHRD on September
22, 2017. States like Bihar and West Bengal have appointed teachers trained through
the NIOS 18-month course.

| urge the Government to reconsider the NCTE's non-recognition of the NIOS
18-month D.EIl.Ed course, ensuring equal opportunities for the affected candidates at
the earliest. Thank you, Madam.
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THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Shri Manoj
Kumar Jha: Shri M. Mohamed Abdulla (Tamil Nadu), Shri P. Wilson (Tamil Nadu),
Shri Haris Beeran (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Abdul Wahab
(Kerala), Shri M. Shanmugam (Tamil Nadu), Dr. John Brittas (Kerala), Dr.
Kanimozhi NVN Somu (Tamil Nadu) and Dr. Sasmit Patra (Odisha).

Demand for adequate budgetary allocation for ensuring safety of mining workers

SHRI NIRANJAN BISHI (Odisha): Odisha has one of the highest coal reserves in the
country at 48,572.58 million tonnes (measured) and 34,080.42 million tonnes
(indicated), which increases the importance of ensuring the safety of the mining
workers. However, in spite of the urgency of the matter, the budget for the Ministry of
Coal has been declining for the past two years. It has fallen down to Rs. 547.88
crores (Revised Estimates) in 2022-23. Under-utilisation of funds is another cause of
concern, reflective in how the utilisation of funds during the financial year 2021-22 was
Rs. 360.97 crores (up to December, 2021) against the allocation of Rs. 644.09 crores
at RE stage. Mining is an extremely hazardous profession and disasters in this area
cause grave threat to human life and loss of economic resources. Inundation is a
factor that is leading to a greater number of disasters in mines. Disasters occur at
regular intervals. Fatalities due to roof collapse and dumpers at coal mines are major
issues that need to be tackled for greater safety. Another cause of concern is the lack
of detailed emergency rescue plan.

Training of personnel, implementation of Standard Operating Procedure, etc.,
need to be emphasized. Training is required to minimise human error. Madam,
through you, | urge the Central Government to take its cognisance and provide
adequate funding for research and infrastructure development among other
processes and ensure proper mechanism for safety for mining workers.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Niranjan Bishi: Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu),
Shrimati Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P (Kerala), Dr. Sasmit
Patra (Odisha), Shri Sujeet Kumar (Odisha), Shri A.A. Rahim (Kerala), Shrimati
Sulata Deo (Odisha), Shri Subhasish Khuntia (Odisha), Shri Muzibulla Khan
(Odisha) and Dr. Kanimozhi NVN Somu (Tamil Nadu).
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Demand for bringing back the royal throne of Maharaja Ranijit Singh ji

St MG FZ (U99): HEIGY, H TP U L IR dlel & folq W91 gal g, Forad Rt
USTTg 81, gieth IR G20 B A SS1 8s ol §R1 | & o H I9 Ui 4 3f1aT g,
STET BT IR-T-USg HERTS XUSiid Rig ST BT 2RI o 3iR HeRTS Xursiid R
ST T T el JIIA1 4 GRITA T, ST81 Aaah! <A1 FHerd o1l 4 U 78 gl 2,
T T A F$-3< FRARI &1 W8 DIuch 2| ASRIST I0r6id (48 S g g 4 2R
Pl TR TR A1 b 9 &) 721, FERISN Ivroid (g St 3 sarf=ad &1 3 )
ST B 3T 81 I 2RI W o, SIId-UTd & A UR bls WEHIE el ATl
Jos R & TP 9d ¥ HERTS YUToiid 98 STt &1 'Greatest Leader of All Times' &1
Reare AT 51 U HBT1AT Bl H 9 9+ H TH Bl gl

§ HERTST IUISTd 48 ST ®I A18 BRI §Y U 3f8H AR BT I1ed gl dia &
FeIRYT 3R 3feac RYTIH H ASRTSI RUTSH 8 Sl 1 Al b7 2me! Rygra= @
TT 21 H HRT TSR A I AN Bl § 1% AR AXBR diplomatic relations & SR
UK TRPR F 91d HX 3R 39 RIerd &1 9199 o & fov s a1 98 g
IO AR <9 ¥ 37T 13T 3R ! ISP 2 BT HidhT AT a1fev| A8RIS
TS R St & Shiae & 89 9! URUMT 3R WG o1 I1fe vl d1ef &) S+ M,
BT Tl Hold Tl o Feh|

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Raghav Chadha: Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shri Sant
Balbir Singh (Punjab), Shri M. Mohamed Abdulla (Tamil Nadu) and Dr. Kanimozhi
NVN Somu (Tamil Nadu).

Demand for establishment of a multi-purpose industrial training centre and Hi-tech
Trade Centre with Entertainment Park at North Chennai industrial cluster

SHRI R. GIRIRAJAN (Tamil Nadu): Madam, North Chennai industrial cluster
comprising Ennore, Tiruvottiyur, Manali, Korattur, Madhavaram, Ambattur, Avadi and
adjoining District of Tiruvallur make this region a special industrial hub. It houses many
large petrochemical industries and fertilizer units, Thermal Power Station (NCTPS)
Stage I, NTECL, CPCL, TPL, MPL and MFL and more than 6,000 SMEs. This is a
competitive industrial area where companies are fighting for skilled manpower. Thus
the employment potential is high. There is a need for an advanced industrial training
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centre and trade centre to harness the human resource. The picturesque location
between Retteri and Madhavaram lakes is excellently suitable for the Integrated
Industrial training complex. This will help hundreds and thousands of educated and
skilled youth for getting hands on training in various industrial trades. This will be great
boon for skill training and entrepreneurship development as well as promotion of trade
and commerce. There is a huge potential and scope for creation of water theme park
and entertainment park which will add advantages to this North Chennai Industrial
hub.

The multi-varied industries at Ambattur, Madhavaram, Korattur, Manali and
Ennore will get a much needed facelift and the overall trade will prosper. Productivity
will grow. Employment opportunities for youth will be generated in huge numbers.
Establishing a Multipurpose Industrial Training Centre with Trade Centre will definitely
facilitate Tamil Nadu in achieving its target of one trilion economy very soon.
Therefore, | urge the Government to establish a multi-purpose industrial training
centre and Trade Centre to support North Chennai Industrial hub. Thank you.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri R.
Girirajan: Shri A.A. Rahim (Kerala), Shrimati Jebi Mather Hisham (Kerala), Dr.
Kanimozhi NVN Somu (Tamil Nadu), Dr. V. Sivadasan (Kerala), Dr. John Brittas
(Kerala), Shri P. Wilson (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri M.
Shanmugam (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil Nadu) and Shri
Niranjan Bishi (Odisha).

Demand for formation of Greater Cooch Behar as a Union Territory

SHRI NAGENDRA RAY (West Bengal): Madam, there has been a long pending
demand of the Greater Cooch Behar People’s Association since the year 2015 for
formation of Greater Cooch Behar as a Union Territory by carving it out of the State of
West Bengal. The Association has made a number of representations to the
Government in the past to realize aspirations of its people. This Association has been
against merger of the then Cooch Behar with the States of West Bengal and Assam
as they considered it illegal, unconstitutional and against the wishes of the locals.

For the knowledge of my colleagues here, | would like to mention that the then
Government was aware of the ground situation that merger of Greater Cooch Behar
with West Bengal and Assam is very sensitive because of violation of the Instrument of
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Accession of State of Cooch Behar signed between Maharaja Shri Jagaddipendra
Narayan Bhup Bahadur and Lord Mountbatten, Governor General, Dominion
Government of India, on 9th August, 1947 and Agreement Annexure — ‘A’ made on
28th and 30th August, 1949. Interestingly, Cooch Behar was shown as ‘C’ category
State in the First Schedule of the Constitution adopted by Constituent Assembly on
26" November, 1949.

Therefore, | would sincerely request hon. Home Minister to undo the injustice
done to the people of Cooch Behar by carving out it as a separate Union Territory.
Thank you.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Nagendra Ray: Dr. Parmar Jashvantsinh Salamsinh (Gujarat) and Shri Kesridevsinh
Jhala (Guijarat).

Demand to increase the One Stop Centres in Odisha

SHRIMATI SULATA DEO (Odisha): Madam, violence against women persists as a
distressing issue, demanding urgent and comprehensive solutions. The One Stop
Centre (OSC) scheme led by the Central Government is commendable but needs
expansion in Odisha, where the number of centres is significantly lower than in States
like Madhya Pradesh and Uttar Pradesh.

In Odisha, the Government has established Sakhi centres to aid distressed
women, yet the existing numbers fall short of meeting the extensive demand.
Expanding One Stop Centres in Odisha is crucial to ensure comprehensive coverage
and assistance for victims of violence. Through you, Madam, | respectfully request
the Government to increase the number of centres in Odisha to provide support to
more women in the State. Thank you so much.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Shrimati
Sulata Deo: Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Shri Subhasish
Khuntia (Odisha), Shri Sujeet Kumar (Odisha), Shri Muzibulla Khan (Odisha) and
Dr. John Brittas (Kerala).

Dr. Laxmikant Bajpayee, not present. Shri Muzibulla Khan.
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Demand to establish more Kendriya Vidalayas and Eklavya Schools in Odisha

SHRI MUZIBULLA KHAN (Odisha): Madam, Odisha has been persistently advocating
for the establishment of Kendriya Vidyalayas in every block across the state. These
schools are crucial to providing quality education and ensuring educational access for
students in remote areas. Additionally, there is a pressing demand for Eklavya
Schools in Scheduled Areas and blocks with significant tribal populations. These
specialized schools are essential for addressing educational disparities, promoting
cultural preservation, and fostering socio-economic development among tribal
communities in Odisha. Their establishment would not only improve educational
outcomes but also empower marginalized groups by providing them with equitable
opportunities for growth and development. | request the Government to take possible
steps in this. Thank you, Madam.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Shri
Muzibulla Khan: Shri A.A. Rahim (Kerala), Shrimati Sulata Deo (Odisha), Dr. Sasmit
Patra (Odisha), Shri M. Mohamed Abdulla (Tamil Nadu), Shri Niranjan Bishi
(Odisha) and Shri Subhasish Khuntia (Odisha).

Demand for effective flood management works in India

St N A (STRIES) : HEIG AT, AL 3MR i A b HIFH &b BRI HIR
16 b YT BB HdgTeid 21 I8 Aecd YUl & [ WK ST-HIe b JhAT Pl b b
%I'Q U HSId dl¢ 3IMUQT Uge YOIl (Flood Disaster Management System)
famRra oY1 STRIES, IR <9, [98R, 3, ufeas §9rd, o iR NS Rd
& FgA g IE qI6 YT A1 H F P 81 B AT H d1¢ Bl JARIGRT
SIT-HT BT AR JHAT BT 51 916 FR—IF0T & fTY a1 vl, AT &b JaTs Dl ]
& U ©d & T, qiEl &1 77 iR A iRl § g 3 | de & forw
deey, FeTs Yty 3R 916 & HMI & ST R 3ffed SR fean 1 =nfeyl
JETRIYYT 3R Gl & 907 A AT DI IR U1 Bl I91Y I 3R Sraeiid
B H Hag Ao 3R 59 Ufhar A a1 H BH1 Ml a1e ywIad el | g=d & |
1fR<h 9Tt Bl ATetTss HRA & foTT T80 97 Wiex edd BT faior iR dsnf=a
I W STATeTT iR gierf 1 T BRAn ARy, Nied ST 976 & SR 1falRkss
I ® ST B & v far Sv1 91g & e & foly U ARex wie =nfev o
ol foRIy & 1 STl & fofg IR g1 =nfey| Ifs g1 wadl &l Sl 4§ o]
ST ST 8 1 U8 916 RT8d, aIgaT AT UR JATdd] &g Pl HH B Febell 81 a2 4
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q1¢ P YT A HAE Sita, A 3R FURT Bl &l & [l JHTd! 916 Jee BRI B
JMATIHAT B

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Shri Naresh
Bansal: Shri A.A. Rahim (Kerala), Dr. John Brittas (Kerala), Dr. Sasmit Patra
(Odisha) and Dr. Kanimozhi NVN Somu (Tamil Nadu).

Need to address the issues faced by Agricultural Workers

DR. V. SIVADASAN (Kerala): Madam, agricultural and rural workers of India
constitute the most deprived and marginalized classes in our society. They are
suffering from low wages, lack of social security, lack of proper health care,
malnutrition and lack of educational opportunities for their children. The agricultural
workers, who are unable to work due to old age, are left with no support from the
Government. Sir, there is a need to ensure that agricultural workers get a monthly
pension of minimum 5000/- rupees and the funds for this money should be
transferred to the States by the Union Government. There is a need to ensure that
universal and free quality healthcare is provided to the agricultural workers. As per the
NCRB data, the suicides among farm labourers is increasing and this shows the
increase in rural distress. The report showed that in 2021, 5,563 farm labourers have
committed suicide. This number has increased to 6,083 in 2022. This is the result of
low wages and lack of employment opportunities for the rural poor. There is an urgent
need to increase the amount allocated for employment guarantee schemes and
strengthen social security.

| urge the Government to take steps to ensure that the right to a dignified life of
the agricultural workers is protected. Thank you, Madam.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Dr. V.
Sivadasan: Shri Niranjan Bishi (Odisha), Shri M. Mohamed Abdulla (Tamil Nadu),
Shri A.A. Rahim (Kerala), Shri R. Girirajan (Tamil Nadu), Shrimati Jebi Mather
Hisham (Kerala), Shri Sandosh Kumar P (Kerala), Shri M. Shanmugam (Tamil
Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri P.P. Suneer (Kerala), Dr.
Sasmit Patra (Odisha) and Dr. John Brittas (Kerala).
Now, hon. Member Shri Brijlal.
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Concern over high level of pollution in rivers flowing through Bagpat, Uttar Pradesh

SHRI BRIJLAL (Uttar Pradesh): Sir, the status of the "Cancer River" in Bagpat,
Uttar Pradesh, remains dire. The Krishna, Kali, and Hindon rivers, which flow through
this region, are heavily contaminated with industrial pollutants, including heavy metals
like mercury and lead. This pollution has severely impacted the health of local
residents, leading to high rates of cancer, bone deformities, and other serious
ilnesses. Efforts by the National Green Tribunal (NGT) have highlighted the failure to
address these issues effectively. Despite orders to provide clean drinking water and
improve health monitoring, little progress has been made. Many residents continue to
rely on contaminated water for daily use causing health problems. This has resulted in
untimely death and a large number of other ailments. This problem has been there for
over two decades and everyone has been highlighting the dangerous effects on the
lives of residents and farmers of this area but little has been achieved. | earnestly urge
the Central and State bodies involved in this area to make efforts to eradicate this
problem by making war level efforts and save the lives of residents and the future
generations. | also urge for a time-bound action on the issue as this problem is
increasing despite making best efforts. Thank you, Madam.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Member
associated himself with the Special Mention made by hon. Member, Shri Brijlal: Dr.

Sasmit Patra (Odisha).

The House stands adjourned to meet at 11.00 A.M. on Thursday, the 25" July,
2024.

The House then adjourned at thirty -eight minutes past six of the clock
till eleven of the clock on Thursday, the 25" July, 2024.
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